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LOK SABHA

Friday, December 10, 1965/Agraha-
yana 19, 1887 (Saka).

‘The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Manufacture of Rifies for Civilian
Target Shooting Practices

*778. Shri Karni Singhji: Will the
Minister of Industry and Supply be
‘pleased to state:

(a) whether Government have any
proposals to permit the manufacture
of rifles, guns end cartridges for civi-
lian target shooting practices in the
private sector; and

(b) it so, the broad outlines there-
.of?

The Minister of Heavy Engineer-
ing and Industry in the Ministry of
Imndustry and Supply (Shri T. N.
Singh): (a) and (b). A study is
being undertaken to assess the demand
of rifles, guns and cartridges in the
next five years. If the study of the
demand reveals that there is a require-
ment which is large enough to sup-
port the setting up of one or more
-economic units, it is proposed to ex-
‘plore wayg and means of assisting
units in this regard.

Shri Karni Simghji: May T know
why Government have persistently
turned down the Tequest of the
National Rifle Association of India
and other bodies for the manufacture
+of target-shooting arms and ammuni-
tion within this country, more so when
we know that there is a great short-
.age for the same?

2177 (Ai) LSD—1.
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Shri T. N. Singh: The hon. Member
is aware of the whole thing more than
I would ever be aware of, because it
was through him that the proposal
was first initiated. But the point is
that the Defence Ministry feels that it
is a highly precision job and it may
not be possible for any of the private.
sector organisations to undertake this
kind of work. They have felt that by
and large with the demand that was
there they would be able to meet the
requirements, but during the last one
or two or three years, the position did
certainly change, and, therefore, the
whole question is under considera-
tion.

Shri Karni Singhji: Are Govern-
ment aware that due to the defence
commitments, if the present system of
producing guns and rifles for civilian
use remains the monopoly of the ord-
nance factories, it would bc years be-
fore the target-shooling movement
would ever be able to gain momen-
tum?

Shri T. N. Singh: That is what I
have said that in view of the present
preoccupation of the Defence Minis-
try with other important production
programmes for their own Forces, it
is felt necessary to consider the whole
question in great detail and that is
being done. It will be recalled that
the manufacture of arms and ammu-
mition is in Schedule A of the Indus-
‘trial Policy Resolution. That is also
another question which has to be dis-
cussed.

Mr. Speaker: Is the Parliamentary
Rifle Association prepared to under-
take it?

Shri Karni Singhji: No.
Shrimati Savitri Nigam: In view
of the fact that there is a great de-

mand for getting this rifle training in
the country, may I know why the
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Ministry is not taking immediate
steps at least to give permission or
to make arrangements for the pro-
duction of air guns which have prov-
ed to be very successful in giving
training to the people?

Shri T. N, Singh: We have licens-
ed a unit for manufacture of air rifles
in Gujarat. Another which was
licensed or which was proposed to bc
licensed in Punjab has somehow fallen
through.

Shri Hem Raj: May 1 know whe-
ther Government have receivedq any
proposal from the Punjab Govern-
ment that bthey want to muke these
guns.

Mr. Speaker: The hon. Minister says
that that hag fallen through.
st wg famd : @1 @ W
@ a1 &7 qar g f6 i § uw 9 g
og § TgE, TAGH W gAm AT
w1 fFaT o @TE | W % ag
& ot s g R ad qfmw F
T ITHY FAAAT & FL FYA q4T T
BT QeI & fog & Ta1d aT gfaarc
A F q@ o s ?

ot fxo mofag : 7@ aw@ ®
wTfrds £8 A% a A § S o
wifge | § S9T v € 5 ag e
et Foemafae adt @ swat T @
ey feha 1 ®19 AE I qKAT |

Shrimati Ramdulari Sinka: May 1
know whether rifles will be supplied
to the ladies also when they are im-
parted rifle-training?

Shri T. N Singh: How can there
be any objection to that?

Mr. Speaker: Why should the
ladies not start a factory by them-
selves?

@t wmir fay fegr : w9
1947 ¥ TEg & @@ gfam &
Y A wqw. fre 7gt e fr AT
aF T A ) W AQT Y w-
mEN o ¥ wd g aoRT
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FRIA F AEHA AT a7 w1 S
2 ?

weqH WEA . &9 §T9aTd I
2 famn )

it et oW e wiweT 4
T Ny Ig waww Y fE aga
a3 areie ¥ | w6 stfereror ey o
FTHTY FTL@HI & N agd aA g 4
ORI & HTH & fag &Y Fet 78 et
Fr @ feafa ¥ yaC R OF ag §
w2 T6 T Gl w1 ATREE X o
qeTy  faare @t § 97 O &
qATfaT agF I FTATNF T & 7

oy o o fag - wfweror #Y
&g #T 39w foy gfaemy & it §
2 F ALY g1 aFAT FR AT ey
fewa ok gm fafeey &7 @ &
afp gt o gfaardl & deqderc
T qqTE g wE ab & Afa a8 W E
& THHT JemET AT R F A g1
o sraae qafas e ¥ @ W@
ot gefgaw  aofedt oo
HqT fpar o § 3% W g FmT g
fex ot W Fw &) foafa & @ &
FuT e fwar ST w@r €

Shri 8. N. Chaturvedi: What iy
the assessment about the quality of
certain arms being manufactureq stili

by private manufacturers in some
parts of the country?

Shri T. N. Singh: I do not know;
there may be surreptitious manufac-
ture. There is nothing iegal about it.

8hri Shinkre: Bince the question
relates to the manufacture of guns and
cartridges for civilian use, why should
Government or the Defence Ministry
worry so much about their qnality or
precision? Or am I to wunderstand
that the Gandhian philosophy of non-
violence also should apply in this
matter . . .

Mr. Speaker: Shri Yashpal Singh.
Shri Shinkre: What is the -eply?
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Mr. Speaker: Gandhian philosophy
has nothing to do with this.

Shri Shimkre: Then the frst part
may be answered.

Mr. Speaker: No, no.

ot omme fag . wn fafres
NgE FemA A gaa A D @
= ¥ W agF e s
g a1 w IET AW & qTE IAWT
X T A AT E AR F IFT R
areY &, s ag oY ofER § fF sy
i dROw WA & fewie w©
e Al ST EFEA | @Y wrow) g H wn
oW ¢ 7 gk W moas ge,
MR T NEIT g & g, 9 v wrw Aw
Y femig Ay Az s as ?

v WEEg ;g ar S g
L

qEre % faez arar o s
+
*774. WY Wo ATo WP :

st ®o &0 fraat :
it g e
St qTONT
&t ®o Wo WA :
w7 perw ot ww waEY 9g qqre
;N gar w47 e

(%) wav FTTT-ET AT 29
wEr, 1965 & ‘fegea emew”
§ ‘Mew  fewwad AT qwew
ae Wiy X EWTHI A WR

(w) =fx g, & =1 g F
&1 frd|n s o} auﬁw
@ Fary & fag  fawast & S

() = fawwat ¥ fawre &
ag &1 i gfe ¥ w=et feer
g WX

(w) afz g, at fraar & ey
F EwWrEAT & 7

The Parliamentary Secretary to the
Minister of Stecl and Mines (Shri
Thimmaiah): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). The investigations car-
ried out by the Indian Bureau of
Mines have revealed the existence of
traces of gold associated with copper
mineralisation. The gold content
varies from traces to ('3 grammes per
ton of ore and as such is not econo-

mical to exploit on a commercial
scale.
Shri S. N, Chaturvedi: May I know

whether the investigations have been
completed and Government has de-
cided not to go in for the exploitation
of these mines?

Shri Thimmaiah: Yes, Sir.

Shri Joachim Alva: India has a
place less than the tenth rank among
the gold-producing countries c¢f the
world while the Soviet Union within
30 years has jumped to the second
place. We are content only with 3
gold mines. Is there a dynamic pro-
gramme before Government to ex-
ploit more of these and other mine-
rals in the country?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): 7Thi; is about
a particular place which we have in-
vestigated. The whole of India bas
not been surveyed. If ond when we
find gold in better quantity, naturally
we will exploit it.

Mr, Speaker: Bhri Alva suggests
some sites. They may be exploited.

Bhri Sanjtva Reddy:
tainty.

Momt cer-
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t Wo w0 fa¥dY: W &
anA war g fo 9 &t af a1 A el
1 qat T g, VW & q fery
¥, wrImdMi F R ¥ ow Y foE
2O AR WAl ) wRINAS
afgq ox wwA ¥ w1 wfeareat §
oS wEea faar T § sew
T g ?

Shri Thimmalah: When we dis-
covered this mine, this gold was assc-
ciated with copper, silver and other
metals also. By underground work-
ing in these two mines, Bontok and
Bichhu, some samples were taken by
the Indian Bureau of Mines. They
were tested in the metallurgical labo-
ratory and it was found that there is
a very negligible quantity or traces of
gold, and it is not recoverable at all.

Shri Subodh Hansda: The Parlia-
mentary Secretary said . . .

Shri Surendranath Dwivedy: Has
he not become a Deputy Minister?

Shri Subodh Hansda: . . . that this
is not being exploited. If so, will
it be leased out to some other party
for exploitation?

Shri Thimmaiah: No. The Sikkim
Corporation are developing the
mines for other minerals like lead,

zinc and copper and are recovering
these metals.
Mr. Speaker: ‘Minister’ includes

‘Parliamentary Secretary'.

Shri Surendranath Dwivedy: Un-
der the rules, Minister does not in-
clude Parliamentary Secretary. I
was saying that he should be promot-
ed.

Shri Hari Vishau Kamath: Kindly
see the rules.

Shri S, C. Samanta: May I know
what sort of surveys were made; whe-
ther g magnetic survey was also con-
ducted?

Shri Thimmaiah: I said by under-
ground working we have taken some
samples; they were analysed in the
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laboratory and we founq very negli-
gible quantity of gold traces.

Dr. Ranen Sen: The hon. Parlia-
mentary Secretary just now said that
the gold content in the gold found in
Gangtok is of inferior quality. May
1 know what is the gold content found
in the Kolar Gold Fields, the area
from which the Parliamentary Secre-
tary comes.

Shri Sanjiva Reddy: He is making
a mistake. It.is not the quality. For
the information of my hon, friend,
while in Kolar it is 13'4, here it is
03.

Mr. Speaker: Minister means a
member of the Council of Ministers,
a Minister of State, a Deputy Minis-
ter or a Parliamentary Secretary.

Shri Hari Vishau Kamath: The
Council of Ministers does not include
Parliamentary Secretaries.

Mr. Speaker: I am not talking of
Council of Ministers. At least once
I am right.

‘Shri Harl Vishnu Kamath: More
often than not, Sir.

st et ™ o oW ag
Fgavar T fe agt o AR ¥ A
% gtar geaf WY & aY & ag St ATgar
g 7 ag afar waree ¥ § fawy
fe o= a0F ¥ fawrem o7 qwar &
afs & ot 9a% fag 1% wdaEy &
o T € wgar T ?

werR wged . qien @ Hear
ata gy af

s wrt T e wery Wy,
ag aiar 3@ ¥ g fawaa 2

waw wEE ;. WI9 d@ aer
frerr @&

ot st TR e I & &9 atar
e @1 &, W Iu faargwr

werw wpaw . faer ogur g
TR gt YW qaT X g wwa |
frerd @ E
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&t vt T T e Wy,
g waeTy  faeet wrawas g o

uow wgaa IR @ g
A= WA

Impert Entitiessent Sohemse

+

*775. Shri Madhu Limaye:

8hri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Commmseres be
pleased to state:

(e) whether the revision of the
import entitlement scheme has made
any difference to our export eamings
and conservation of foreign exchange;
and

(b) if so. the extent thereof?
The Minister of Commerce (Shri
Manubhai Shah): (a) There has been

no revision of the import entitlement
schemes; and

(b) Exports of manufactured goods
under these sohemes have been
steadily increasing.

stuy fem@ @ w1 EER BN
X9 aTa W1 qa1 § fF wrare gwerd
Ao & wragy  fadet qEr @few
T ¥ QI uTgTT ¥ & I/ & FT

TEA TET FTF QT F HWIAT AvAT qv
W @ frafa 63 1 w1 ¥ fag s
¥ fawt & wvf AT A wdY § W
T 39 & fag w1§ ararT war § ar W

W ot frafa & a1y & qoec &
s oriw WY } 7

e Ty & i 8
o @ & ¥ qamar A w9 o
@ @ frwme R
frafer qxa w1 fanigm aga O fr
W ww ¥ a1 frereew
¥ it wre fente @ Wl frafa
W W R ogt aF v
Tew w1 garw § gt gfam ¥ seer

¥
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T wfrvdom & ot ot 3w w1 faafa
% 0% ¥awg ) fomd
drEeE  ER T oW ¥ W
o § v e @y @ g W
IqE N A F w1 38 wAT ET
wWE gW g

stag fema : ww@@ gwETd
Qg faw da & o af 9w &
¥ faw dawm wr A fR
fraaor favmrdar ford @ wifx
£ aT I geaTel T A ¥ Y oy
T W q; qfE g @ IAwT @ew
WA TR AR IFA & fag
faw warag ¥ w&v wwe fmr ?

lﬁ i g e wiey
Y i fa ¥aY o
T ag W T ¢ fr gram
a’hﬁﬁiﬂg g
ﬂ{fﬁiﬁ trad g e
Y WA a7 Ak gra wk feer o
Qaqe #1 ar Atfew & o o &t gw
I N TgEEE @ § W
IER HA 4T v & fog gEfer
g v €

o THRET qw ¢ Wt WY
¥ g f frgig aueac ag gt g @
& ot g e N o o frale aw
Iq ¥ 7 foed aq 3 wyey fead
g’

ot want oy : w9 § 9w & afeq
i ot saTeT § wawa ag fe o faew
o ¥ a1 80 $UF IATAY g A g
w6 wfeT s Ieagr )

<t ammft : s g Oy aaEnd
w1 g1 w371 fr foew ad & e #
W ©% ¥ fAaia w5 ag7 § o 39w
wTor Wt § W A e ¥ fog W
Jrrfemor g ¢

s

ﬂ'ﬂ'ﬁ
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w98 W " F
ar FE TH WM ¢ ) T @A
WX ddT @19 § 600 70T F fal
Naar Avafs o &
WAL W 815 FUF aF P W W
g & IF B F & w2 a8 & W
1050 AT FIATF 1

Y ¥y TFNE FredE O fer s
TR agdw Ry oy §
Wit ag AR WIgEE AR
I ETT gIMRIGHogT AT &
ST AgaT g e AT W O R
e faw g ?

ot o wg - & A amenat e
NI A qFAEd #1 95 TF aga I91
@i o | T femicew ¥ 150
a1 160 & & AR 7 7041 BEY JIETR
[RRIECE s LU R G U 1]
qufgs 7@ awal g afew Ifaw at
gg gum fF off TEIIE T § IR0
FUFT G 219

Shri Jashvant Mehta: For earning

foreign h the Gover t of
India have iniroduced a scheme of
national defence remittance. May I

know if it is a fact that, under this
scheme the foreign  nationals of
Indian origin have not been entitled
to this benefit and, if so, have the
Government considered this aspect of
the problem?

Shri Manubhai Shah: This is a new
scheme which we have introduced
temporarily; when 1 went to East
Africa, many of the nationals of Indian
origin also told me. The matter js un-
der active consideration of the Gov-
ersment.

Shrimati Savitrli Nigam: Not once
or twice but several times, many eco-
nomic experts have pointed out that
because of the scheme, a lot ot foreign
exchange is being accumulated and
collected and misused in foreign
countries or here, and 8o, may I know
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why the hon. Minister is not ready to
restrict it carefully and to take steps
for further scrutiny?

Shri Manubhai Shah: We are con-
tinuously scrutinising. As the hon.
lady Member knows it tully, the ques-
tion of accumulating money dose not
arise at all out of this scheme. I the
Government is slack or if the party is
of a rather doubtful character, they
can always accumlate it. It has noth-
ing to do with this scheme.

Shri T. Abdul Wahid: Could the
Commerce Minister inform us as to
how our import entitlements compare
with those of Pakistan?

Shri Manubhat Shah: That is much
smaller in character. But I do not
want to compare ourselves with any-
body. This has been the trend all
over the world. As a matter of fact,
in this country, it is unfortunate that
so many manufacturers are allowed
to import without any obligation to
export.

f vz qm

+
%776 ot Ro wro fram :
it Wo Wo ATWA :

TR WY T 9T W T S
& :
(¥) ¥ vz, Feivee faafei
# raedi Wik fowr fewe  awm
U5a & f s Had
W

(@) SaarFar afcamw frapat ?

TR wrwT & TR (We
waneing ) (F) gewdi Wk fen
fxe T & waw 3 G o) o
Ra A% §, ITT BT GWI-RRE IR W
w few ¢ [grwwm §
o a dan e @Wo e
6276/45}
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(&) wsa gl AT fom
faamr & wfimafai & azgm A
feafy % 15 g foar mv g
freriaai & araforar 21 gaxarfaea fof
qIT F W SR w7 & fag,
fadte s7 @ qeate @4 4, wdivaeE
fraare &

w0 wro fyaht - 7y WIT R
s @it fedma § @ S
qv feweiw $aa a7 gy faafeql
T TETT G TF 3T A€ FY o197 A
a7 gt W frafeat o w5
qezat oft S ol ¥ @ et
ST T g I weiT offeT @ )
oF T KT FTAR AT TTAT FT g
LR SR sifiscacdi e c B K20 o
g & &y v fadw Iuta a1 oy
swa !

O AAMT | OI-HA (ST W
¥ fag) - WieT & g e qaifag
oo & fewt want ol 9@ mE Y
FIH BT ATE FIT T WA

=t ®o w0 fradY : @ a1a ¥ way
oF% g & % @9 & wre & [ F
famn fovz fga v @1 AT QA
w9 W §T& §97 1 fuvam awT g
#1867 ¥ 3 &, wAfimr 9 93
N GE T T & 57 f fewe At
B & qfqa aq 7€ frw anefr y 7

Wo W e g - W T AT
g qiw ferar  fadeit 1 I s
Fg swhy M7 St Ty aw
=g & fasg TG A wwlr

Shri A. P. Sharma: According to
tthe exisfing rules, it a railway em-
ployee is involved in a court case
arising out of the discharge of his
legitimate duties, he has to defend
his caseé at his own cost. Only the
disburgement is made after he wins
sthe case. This aspect not only creates

diﬂicultig in the way of defending
the case but sometimes it aiso
weakens the case. 8o, may I krow
whether the railway will defend such
cases, because they arise in the
course of discharging of their legiti-
mate duties, and will they see that
they are given all kinds of facilities
in defending the cases?

Dr, Ram Subhag Singh: This is a
suggestion which can be examined.

Shri A. P. Sharma: Sir...

Mr. Speaker: It is exactly a sug-
gestion. What does he want?

Shri A, P. Sharma: Kindly listen
to what I have said.

Mr. Speaker: I have followed
every word of what he has said. Shri
Samanta,

Shri S. C. Samanta: Is it not a
fact that smugglers who are detected
without tickcts are beating up the
TTEs? If so, may I know what pro-
teqtion has been given to the TTEs
who are endangering their lives?

Dr. Ram Suhhag Singh: We shall
provide suitable protection to the
raflway staff if the smuggiers indulge
in such Jactivities.

ff TqeTer : ET ETETC A W AR
frahoiw NG fr o ®
frmrdi satzt @A @ w fewe
O  §, Wy T T W

g?

wouw gan fag :© A @
W srRmr i & v f, damw
fagr?, SUT W3W, AR Wi v A
waw & fr Wl A v
& oww e @w faa exz aw

Q

Shrimati Jyotsna Chanda: Msy 1
know whether any assessment has
been made to find out in which part
6f the oountry ticketless traved s
great?
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Dr. Ram Subhag Simgh: That was
the reply I gave.
ot aw aidw: F agaTa gt
fr frarfadi % saei) ag) faar fexe
FF T & o Fruw qrEt @ 3T 99
qfadi d d@dfur &7
werR wgYaw . FET Y )

T TR | FAH TG
&gz oAt gl AT wEEd
adi g fr 9T wiwEdl HaEsH d A
geq Afrdt ¥ quy & faweqar  famr
fegz daa 770 § A 93 71 fowe
g Aoy Fawa g ?

o T i Fag : T w &, A
Ty Y AR & A AR FYE A G

AT TR WTeRT &
ey & w1

o e Ty fagreedy: v AT
Y oft Y g farwran oy  fr =l
. xd v ¥ fewe fvg fear mr fa
% frdr gu Wi famr &2 & woww &
o agr ¥ ag & amw qgar fear
T, & T THT AT A Ay § faAr
fee qiA WA #Y Ig W) AGA § P

To TW g foy : @ TR
o foreray faocft @ 1 wEay o oy o
Ll

Shri D, J. Naik: What is the inci-
dence of ticketless travelling and
what is the loss of revenue to the
rallways?

Dr. Ram Subhag Singh: The in-
cidence of ticketless travel is from 4
to 5 per cent. of the total number of
passengers, The loss of revenue is

to the tune of about Rs, 5 crores per
annum.

o T st wfga : wT N
W ¥ W waeaErg fe e
fewz apwl ¥ w6 FQ N R qIRd
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fomay & et sqare dar w1 s
FuwaTg A AWy wmwr
Tz & fag Y oF gt sepeTEe-
@ @ afgr vewr zar o
AT § W W A g a1 wAr aREE
¥ R ¥ T i g ?

o Tmgan fag - a8 & fr
s Famaear ¥ @ T W
®Y wog fremr §, W< g® ¥ el Ay
faerT TaTg FET Y, FAT A HAEY,
qA AT qfEda I &1 JE™ qy
F]T H FHY qEvE A g, T &
AT g o 19 Feaaeqr F1 g F qawy
st e & 1... (wowaw)

A WA g ;T qE A
wi § fir w& e o< o g fewe faredr
& T & wfew oW fordw faw
X E?

Mo T AN g : D TH BT
R fatraw Fikg 9 @ gEAT faer
SR IE ¥ qepTer geaeT g s
\

Ay A

ot %o Fo wrerdta : ¥ A gE
Al F WS a1 e TR T
wfgr ¥ vy s arnfos  gearea
Y ot o T FET Tfge A F@r
7 gafea 7 & f& oo ¥
ufafere g @ & I w8 W<
AR T T IT H ], T AN
¥ fag +ff OF a0 fsre fom & 1
TR ?

WEUW WERY : 4g 9 g |

Mr. Speaker: It is a suggestion for
action.

Shri Dinen Bhattacharya: Is it not
a fact that the incidence of ticket-
less travel is more in such trains as
are much over-crowded; it so, may I
know whether the Government has
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considered this aspect of the question
also?

Dr. Ram Snbhag Singh: It is true
that whenever there is over-crowd-
ing people do feel the difficulty and
sometimes they go without tickets.
But the problem of over-crowding is
constantly being studied and we are
introducing new trains and increasing

the number of coaghes virtually
throughout the country.
wYqEn WAL § AIAT w1 S
+
*777. Y@y
wt v fema |
¥o T AANET WXfigar

& sarReTer a3iE :

1T 717 WD @ WA qg aqA
Ltk aodt

(%) waaw feat Frgar amt
w1 g fat st §

(@) oot faeft Fraar a7
defrrTor frar areT ATy § ; AR

() 1w A R AT O
HYEAT THFFT FY € FAAT THFHL §
foremar s ?
The Parliamentary Secretary to the

Minister of Steel and Mines (Shri
Thimmaiah): (a) 88.

(b) 743.

(c¢) there is no scheme as such for
mechanisation of coal mines under
which small coal unitg would be mer-
ged with bigger ones.

= AT T WX, T WAt
TEEY Y ¥Y a1 &7 9av § fw aafoer
¥ 12za AR §ET A 527 MW
& oI wmEy o ¥ fgAea ¥ wxgan
freerar @ 7 s 7 &) § A Wl
AT TAER 5 W W oWy g
Wy r e e W
= # faem & fag war st w3
i’

The Deputy Minister in the Minis-
try of Steel and Mimes (Shri P, C.
Sethi): We are trying to introduce
mechanisation in the coal mines. By
mechanisation, certainly the produc-
tion is increasing and the capacity per
worker to produce is also increasing.
But there is some limitation as com-
pared to foreign countries. We can-
not mechanise all our mines because
it involves a lot of foreign exchange
and other things,

= T : T g W R & wrae
wY gl & wrfasd fraeT g ¥ gy

§ ag av Ao wY frwred & aney
A FT AW I §T & gAY
Y § ARSI ¥ w7 w™ § )
1 FHR AT AAETE § O qrfewy
T E AR R § ) gEw ey
Ffow @ msd g ?

Shri P, C. Sethi: Sir, it is true that
when mechanisation will come there
would be a certain a mount of re-
trenchment. We are trying to see
that as far as the NCDC is concerned
there is the least possible retrench-
ment. We are also trying to absorb
those retrenched somewhere else. As
far as private sector collieries are
concerned, wherever mechanisation
has come, to gome extent there is
retrenchment,

o v fawd : W7 ATHFT K1 @

arar ®7 qar & fir i 3 g e & e
¥ gU4 & Uge T aur wEd AN
dzrare ¥ gTaT ar ? afzogt, @
Fras Y T 1 2w F 7w dwry 9%
frmfor & o gt ey Y ar
w far g fblr,  defteTor W,
s A RTETT T W W\ T
I fpar &7

ot Xo ¥o AAY : U WEYTT, A7y

N sE AT T
ot w A ag & fs g @ Famg
ufur wrn ¥darpY T @ W SN
vy w9 § | gt aw defrwon W mity
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T WU §, qg W gAR W W W
S A WA W Y, WowT § oy
& Ia A WY g weRfai @ I

o TR wANGT Whgat : el
R A 9y gz Sa e & fw
e ot fggem § A @,
e 709 Al @ §  ERgR
agt W WIAT Wy e W sAfE
#F 12 T FEAr gEr @, A ¥@r
weft g 7 5 A 9 A=< fvan
AN g EE § A A FaT Wt FT
W § vt | dehww Ty, afew
o & faeme A At g
T FF A ag ¥ ar el o
# axg ¥ g I NewE €, v g
ot adr Sy ?

&t Ko o §SY :  wWeAW Wy,
mgaw aft g 1 wfg g aw A
w1 fiifade &< & felt swit & fagr
w1 feay w1 o fear @ o)
g AWl Afaar fr) wReEid
TR WA Go Hro o o A
wife v A Ty www A A
WETUEE 2300 ¥ 2500 FT T
o &

Shri A, P. Sharma: How many
workers have been rendered surplus
ay a result of the introduction of
mechanisation in NCDC collieries so

far and how have they been absorb-
ed?

Shri P. C. Sethi:
natice for that

Dr. Ranen Sen: Ig it a fact that
four or five years ago the Gowern-
ment of India entered into negotia-
tions for a loan with the World Bank
for mechanisation of certain private
eollieries in India and that the private
colflery owners refused to take that
money far mechanisation of the coal
mines as a result of which the Gov-
ernment of India incurred heavy loss;
# R i3 a fact, what steps bhave the

1 would require
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Government of India taken in regard
to this?

Shri P. C. Sethi: This is not correct.
The loan was negotiateq and more
than Rs. 13 croreg of the loan hag al-
ready been consumed; hardly Rs. 1
crore or Rs. 2 crores have been left

Shri P, R, Chakraverti: May I
know whether the Government has
studied the effect of voluntary amal-
gamation of collieries in terms of the
Balwantray Mehta Committee Re-
port; if so, what is the Government’s
reaction to it?

Shri P. C. Sethi: As far as amalga-
mation is concerned, we tried first
for voluntary amalgamation but that
has not proved a success. Govern-
ment is contemplating to bring for-
ward legislation for this purpose.

it warAw g : ey Wy of
I g FIE IR A E IR,
rafog w6l SqIgT e WY IE
T Y1 WA A OR TF TR
AT AT & ) & 39 &) foaw
w0 & fAn wue & &9 § e s @
& fag Flgen g oF W|Wra ¥ qg§=r
fearmarg 7 A@E ] gaa g
& Ggadr aifgn fY, agr av  Ad
vge o 31 & 3 A g g
o aR A fegfy § ?

&} Xo Wo &Y :  ug wAA B =T
W & 1 W aw W ¥ A W
qar g, it F G fae @
g #09 Fa7 qw fawar g
& gEEy ¥ s o g faan
o T T X e, @ ¥
A fraFn §

Shri Indrajit Gupts: Reverting for
a moment to the question of the
World Bank loan; may T know whe-
ther it is not a fact that the prowi-
sions of that agreement were that the

loans would be availdble to mines
which made matching grants as8 it
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was because the smaller mines could
not make matching grants that they
were not able to avail themselves of
these loans? Has Government tried
to get any kind of relaxation of that
agreement so that smaller mines may
be able to take the loans and help
them in any other way?

Shri P, C. Sethi: We try to help
them and to finance through bank
guarantees. As far as these matching
grants are concerned, I have already
said that Rs, 13 crores of the World
Bank loan has already been utilised.
‘That means that to that extent they
‘have come forward

Ceal and Mining Machinery
-+
*779. Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Industry and
Bupply be pleased to state:

(a) whether it is a fact that there
would be a huge shortfall in the pre-
duction of coal and other mining
machinery by the end of the Third
Plan period;

(b) if so, the reasons therefor; and

(c) whether this shortfall  will
affect the country’s requirements and
the extent thereof?

The Minister of Heavy Engineering
and Industry in the Ministry of -
«dustry and Supply (Shri T. N. Siagh):
(a) No, Sir.

(b) and (c).

Shri Subodh Hansda: The hon.
Minister has said that there will be
no shortage of coalmining machinery.
Do I understand that the coalmining
machinery project at Durgapur is
running on schedule?

Shri T. N, Singh: We have got in
the public sector, what is called, the
Mining Allied Machinery Project at
Durgapur, which was scheduled to
produce 5,000 tonnes in the current
year and I have every hope that we
shall exceed that and it will rather
be about 6,000 tonnes.

Do not arise.

Shri Subodh Hansda: The hon.
Minister has stated that it will exceed
its target within the stipulated time.
Cap he assure us that Government
would stop the import of coalmining
machinery material?

Shri T. N. Singh: The demand is
yet very large. We have made a
beginning and we are producing
according to schedule; still, there is
a large gap to be made up.

Shri S. C, Samanta: May 1 know
whether” all the raw materials neces-
sary for the production of coal and
mining machinery are available in the
country; if not, what is imported?

Shri T, N. Singh: I would not say,
all the raw material, because some of
the special alloy steel and non-ferrous
metals that are required for these
machines etc. have to be imported
today; but by and large we are having
all the necessary raw material in the
country,

Shrimati Savitri Nigam: What are
our requirements for this machinery
and what percentage will we be able
to cover after there is full production
in this particular unit?

Shri T. N. Singh:
that by 1971-72 this Mining Allled
Machinery Project at Durgapur will
be producing about 45,000 tonnes and
by the end of the Sixth Plan it is felt
that the total demand will be of the
order of 60,000 tonnes which will be
met as there are also a number of
private sector units.

o TRTTOAR ;. W T g &
FerT & st wgrea F aweran § o wlaen
ravEsm ¥ wiEw dar Y war @ 1 A
g wrrEEa & wfiw 9w
T g, A I F W W 7§
forr wohd =y oY w1 B A
3 wftF g @ 2w & ) & ag s
wemg fe W d ey @
ot IFTQ 8, IaE AR faefy g
# wlt ¥ e ¥ @ g A AR
Iwad Raw wawm g

It is estimated
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HAHT 1 7 FW T AT F o an

FAHIT F AT @At Fgra & md
T SR qgEr A1

SR AERY ¢ F AT F q@w
MmaAE e F g fryfaan g
I F¢ fear & f& 77§ gaarg
ad A Arefedt @ £ & o
TRET ATY |

ot TR w9 W awr
@ Q@ R, WHIT AWE A @Y
g ®ag wawm awem g fF ogm
TR AT AT A T @ ?

wtaw WEWEY ;. AT GEe
Faga weer g fam &

Shri Indrajit Gupta: May I know
how much of the capacity of this
Durgapur plant is at present actually
being used for the manufacture of
coal mining machinery and how
much is beng used for structural and
other machines?

Shri T. N. Singh: We have booked
an order for mining machinery of the
order of 5,125 tonnes. Our capacity,
as scheduled in the first year of the
production, j.e., 1965-66, is of the
order of 5,000 tonnes for such kind of
machinery; the balance of 1,000
tonnes is mostly for structural and
other machines.

Import of Plant and Machinery

+

*780. Shri Onkar Lal Berwa:
Shri Brij Raj 8ingh:
Shri Gokaraa Prasad:
Shrimati Matmooma Sultan:
8hri M, Rampure:
Shri Kanakasabal:
Shri Mobammed Koya:
Bhri P. C. Borooah:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the Engineering Asso-
clation of India has recently suggest-
ed to Government that omly such
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items of plant and machinery as are
not manufactured im the country,
should be allowed to be imported;

(b) if so, the broad outlines of the
suggestions made by the Association;
and

(c) Government's reaction thereto?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): (a) The Engineering Asso-
ciation of India, Calcutta, have re-
cently addressed a letter to Govern-
ment making certain suggestions re-
garding industrial licensing but this
letter does not contain any suggestion
on the lines referred to. It is, how-
ever, the declared policy of Govern-
ment not to allow imports of plant
and machinery which are indigenous-
ly manufactured.

(by and (c). Do not arise.

=t WA AT AAT ¢ T 9T EW
gaat wv auiET & wmra 97 ey
fazeft qzr &S F & A 7 ATl
F1 7 war & faeet fadefy qar & a=
gt T 3T Al # e frw At
& F S ? o ™ OF R
@y a7 far s d ?

W fro Ao fg : m@ v
T aTr oqmgE gatq g o1 & famw
qfem ¥ g IO A L FFar
g

o Wi TN AT ¢ W g
9% A g, A WAT HIRG A
A

wreaw gy :  fafrey amew w2
gfs sawraifer wfge
o WiwTT o A7y ;o3 g Ay

amasr g fs  frad ey e @
Y ImEr

R AT Ay R
FE AT &K
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ot wiwT e Jaan ¢ i ag FEa
e g fv aow fa feq Ao &
g A HAE @ AR HAC g qAA
A HMAT IF, T AL IF F) HE-
wEAT FY qfa FA F — d@ qg
g faain &30 ?

stfxe Mo fag : grfraicr
& gl wat e & &
WRF F{@ FhT aga AN &
waQ S #

wew wEYaw - 3 few few 2wt
¥ qm sy g

= fxo ATo fag :
Qo lRTo l'{o ,ﬂTﬂ;'faﬂr,
qUf@r w5 AR
qa d oW g

Dr. L. M, Singhvl: It is evident
that part (b) of the main Qquestion
has not been answered. It is true
that the suggestion contained jn part
(a) has not been made in that letter.
But part (b) is independent of part
(a). You should therefore, ask the
Minister to answer part (b), as to
what are the broad outlines of the
suggestions made in the representa-
tion of the Association.

gifaa #59
qw, fw
faar a0

Shri T. N. Singh: The important
points made by some of these Asso-
ciations are in relation to develop-
ing and making utilisation of captive

.-capacity to the fullest extent. There

are specific industries; for instance,
there ig the drum and barrel indus-
try; they have made some sugges-
tions. In regard to razor blade in-
dustry, they say that, because of im-
ported raw material difficulties, no
further capacity should be licensed.
Like that they have made some sug-
. gestions.

Shri P. C. Borooah: May I know
whether the Government propose to
launch a swadeshi movement in the
matter of importation of plant and
anachinery and if so, by what time

Government expects the movement
to be successtul to the extent of 100
per cent?

Shri T. N. Singh: Government has
been laying stress on the need tfor
self-reliance to the utmost capacity;
that effort is being made consistently
and persistently and that will conti-
nue to be made.

Shri Mobammad Ellas: May I
know whether the association has
suggested importing plant and machi-
nery from the rupee-currency areas,
and if so, the reaction of Government
thereto?

Shri T. N. Singh: I do not think
that there is any specific suggestion
regarding import from any particu-
lar country, from this association.

Shri Indrajit Gupta: Even in the
case of imported machines, in cases
where it is found that the imported
landed cost is lower than the cost
of manufacture of the same type of
machine indigenously, what is the re-
action of Government?

Shri T. N. Singh: Even when the
cost is higher, we insist on the indi-
genous capacity to be utilised to the
tull. It is only when we are not able
to manufacture these things that we
allow imports.

o TW WATET Mfgar: T /T
T ot ¢ fe qfgmmr i daw A
ol § e e gt
fir ger ¥ wew wwiEl WX agt @ fo
e fm & v gt wifx &Y F awea
w AT & ? ot ;oo § 5 ety s
EacinErak adici S ol Cealg g
wron 7z T § e 4%z g w3
& o sferer~ § RO &, @ Ty # Ay
& W g GO ? wav qET 11 T
T X GTAT Y 3T O ?

ot fro 1o foe : AR faege
& i gfigarn & e Wi $Nfafien
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FeE A FgX TS W fwwr AR A
®C @ E N7 7 gmaw o e o
w1 ¢ afew g7 qF § agg & =0
o orETe A & A% qq T gfaamar
% 7Y a7 avdt § 1 AR AT A

Wo T AT WY : &Y ¥
wfa T /T FwT F AR F gO1 a7
oF F5e i & wmrg fr w0 § 3 -
i CE 1 S S

weae wgNEa ¢ LEr @A Al
The question is whether patents by
foreigners come in the way of their
manufacture here.
wft fxo ato fag : w3t aF e
o BT @ § 3¢ S8 Wt & fw o
Y g HT § Ay gar fge-
A w1 f1E wrefee Y 4T age
g, ag WAt Tear & f5 oewr Iuw
forw g fadr | =g Ay agr AT AT A
LU 0 R . (-
g wgr & 5 qfgam &,
ot vy fowd : atforsg weft Gt
AP 4T G & | 7 AT ATHY ey fror
g
s wReg 19 3 w3 Al
[l

o) THEEE T . S B AW
waw W Afer
e wfew ;¥ O

¢ & sag &

T e g § o S
oftrarr § § T g ow fitg w v ERd
g e ETwR § 1 T TR A FI R
¥ wefoe B oy agind =8 faa
W e wrad F it § W
] gFRT AW W & )
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T froaro fey : ®x o2 FeT d
fe age o i &, 7@ Thorn # A
TR g A N A g § R
T, gt oF AT I Ty 4T AR
TR HFE TrTae AN &1 HT HIOY
R FT R §

Dr. L. M. Singhvi: May I know
whether this representation of the
Engineering Association contains any
specific suggestions for fuller utilisa-
tion of idle capacity in the industries,
for increasing exports and for curtail-
ing the dependence on imported in-
gredients and components in the en-
gineering products of this country,
and if so, whether Government have
taken any decision in respect of these
suggestions?

Shri T. N. Singh: As I have said,
there are vatious kinds of sugges-
tions. Some relate to restrictions om
licensing. Some relate to fuller uti-
lisation of captive capacities. = Some
relate to cases where there is mo-
import capacity for raw materials,
and, therefore, they say that no more
units should be allowed to be licens-
ed. Like this, they have made vari-
ous kinds of suggestions from various
points of view and not specifically
on any particular industry.

Dr. L. M. Singhvi: What ig Gov-
ernment’s reaction?

My, Speaker: Shri D. C. Sharma.

Shrimati Savitrl Nigam: May 1
know. ...

Mr. Speaker:
Sharma?

Is she Shri D. C.

8hrt D. C. Sharma: I
were.

Mr. Speaker: If he wishes that she
were Shri D. C. Sharma, then what
would he be?

wish she

Shri D. C. Sharma: I would be:
Shri Lal Bahadur Shastri

Mr. Speaker: He is much too late.
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Shri D. C. Sharma: May I know
whether Government have devised
any incentive scheme for those who
fabricate machines that can take the
place of the machineg that we im-
port from abroad, and if so, what in-
centives have been given to those
persons at Ludhiana and Batala and
other centres in India?

Shri T. N. Singh: I must say that
we have been trying to do all that is
possible particularly for thig area. I
myself visited it. T had a number
of discussions with those who are do-
ing this job. They are getting from
us orders, encc t, fi ial
help and any other help we can rea-
sonably give.

oY fora Aroewr g Bw ¥ agw
TE 9T "1 o ug  fimfee
we & A qgy afgm e
A9z & | §TFIT IAFT IJTERT FT ASY
st ¢ 7 fazwi & Wi ga DA RN
e @ 7 o fgegmm W € @
g AmFm EA g A T A
TR & HTHFIC Y F]@1 AWfT §, I
& ) welY aerarent @, PRl & o} ey
¢ ?

oY faro Avo fag : § wrAAT? HFET
 frper wower g & T 7Y amen §
fe orgt &% & w%, ugt 0T D B
T W ¥ O g ¥
Tft arfgw

ot ®o go ArEfla : T ¥ «F
e wadkz % gy dw ¢ fr @
Tt & fom wca® o qw F o
& ST Q1 O R A A 7eT
o 73 Frivesi e ot ug o B
fewtan iy, e ot 370
2N e foad wor oY s g o
TR - 9@ ¥ew fantr &
W ¥F TN FIAT AT § N AT I9A
a0 O F2w FoIx & forr & s arey

TN grdd et ¥as @
s

&t firo a0 fag : gx i X feary
o7 NERRY ST 9 g9 o7g
& wTAY 9T wTH A fear § 1 ol adt
agT ¥ frr it &, v wefe & Frdorw
&1 72 qrg & wlr F 6 gwTd FTRY
T £T G &1 wifEw q,
TRfciar & o few hifmfa
# A oo agnat foa Y 4 W
&% T e g T gy

Extemsion of Raflway Line upto
Jammun
*781. Shri N. R. Laskar: Will the

Minister of Railways be pleased to
state:

(a) whether decision to extend the
Kailway line upto Jammu during
the Fourth Plan period has becn
taken;

(b) it so, the preliminary steps
taken in this regard o far;

(c) the outline of thn.project report,
it eny?

The Deputy Minister in the Minls-
ry of Railways (Shri Sham Nath):
(a) to (c). Surveys for extension of
rail link beyond Kathua to Jammu
have been carried out and the alter-
native allignments are under oonsi-
deration {n conjunction with other
concerned interests. No final decision
has so far been taken on the align-
ment to be adopted nor about the in-
clugion of the project fn the Fourth
Plan Till such time a decision s
taken on the alignment to be adop-
ted, it is not possible to give details
thereof.
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Shri N. R. Laskar: Since this rail
link is a question of vital strategic
significance for our state of Jammu
and Kashmir, why is it that it is
taking such a long time to come to
-decision?

Shri Sham Nath: It is true that this
rail link will have some strategic im-
portance. In the first place, the Nor-
thern Railway had surveyed two al-
ternative routes betwcen Kathua and
Jammu. Then the Defence Ministry
were consulted; they indicated that
trom the defence point of view, there
was little to choose between these
two. Therefore, they suggested that
another alignment should be gurvey-
ed, That has been surveyed and as
soon as the Defence Ministry appro-
ves of that alignment or any of the
previous ones, work will pe taken in
hand.

Shri N. R, Laskar: Will the Minis-
ter assure us that it will receivé top
priority?

Shri Sham Nath; After the De-
fence Ministry has given its final opi-
nion, we will try to include it in the
Fourth Plan, subject to availability of
funds,

oY g srelt oW s
wErTa A AT § 5 wawr & wo A%
FT qTT FET HE A & T EAN GEHT
sifw frw w@ foar mm &0 @
A gEET TF agq a5 g w
qifreaTa # @19 gU §9G § fearenere
R qHET W WA R A AT A
wfawre fear 8, SaR qEE OF
ge waEaT ¥ fawm w1 @ wATww
F1faac § 7

o WA CEET
s Y ?
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Shri A. P. Sharma: Just now the
hon. Minister said that after the sur-
vey is completed, attempts will be
made to include it in the Fourth Plan.
In view of the strategic importance of
this, as accepted by the hon. Minis-
ter also, can he assure the House that
this will be included in the Fourth
Plan?

Mr. Speaker: No assurance is given
during question hour.

Shri D. C. Sharma: This question
has been raised so many times when
we have been discussing the railway
budget, and the same stereotype re-
ply has been given this time as had
been given at that time.

May I know if the Government is
really serious about having this rail-
way, or it is only playing with the idea
of this railway and thinking of sur-
veys and this Ministry and that Minis-
try, in order to evade the issue?

Shri Sham Nath: The Government
is very serious; it js also true that
we have to take the opinion of the
Defence Ministry and then go ahead
with the project.

Sbri Abdul Ghani Goni: May I
know whether the statement which
appeared in the papers is correct that
the railway line from Pathankot to
Kathua will start in the month of
January?

Shri Sham Nath: It will be opened
very shortly, may be in the first week
of January next.

Dr. L. M. Singhvi: May I know
whether the Government would say
how long this proposal has been un-
der its consideration, and whether
already the Government have not
taken much too long, an inordinate
period of time, in finalising and exe-
cuting this decision?
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Shri 8ham Nath: I do not think
that the railways have taken too
lung. Two different alignments were
surveyed, and then at the suggestion
of the Defence Ministry, a third
alignment also was surveyed. More-
over we have to depend on the De-
fence i to give their opinion
and approval to any such project.

Dr. L, M. Singhvi: 1 wanted to
know since when this has been under
consideration. Instead of saying this,
he says: no, it has not taken too long.
It is for us to judge whether it has
taken too long or not.

Mr. Speaker: Since when has this
been under consideration?

S8hri Sham Nath:
definitely.

I cannot say

Indian Trade Delegation to East
African Countries

+

*785. Shri P. C. Borooah:

Shri Brij Basi Lal:

Shri Himatsingka:

Shri Rameshwar Tantia:

Shri D. C. Sharma:

Shri Onkar Lal Berwa:

Shri Vishwa Nath Pandey:

Shri Linga Reddy:

Shri Ram Harkh Yadav:

Shri Ramanang Shastrl:

Will the Minister of Commerce be
pleased to state:

(a) whether he led a high-powered
trade dclegation to the East African
countries in November, 19685; and

(b) if so. the countries visited by
the Delegation and the result of the
talks held in the various countries?

The Minister of Commerce (Shri
Manubbai Shah): (a) Yes, Sir.

(b) The countries visited by the

Delegation are Kenya, Uganda and
‘Tanzania.
The Delegation to Uganda con-

cluded the first Trade Agreement bet-
ween India and Uganda and signed
an Agreement on Friendship Techni-

2177 (Ai) LSD—-2.

cal. Economic and Scientific Co-opera-
tion between the two countries. Other

points of mutual benefit to both
countries were also discumsed.
In Tanzania and Kenya useful

discussions were held with the Gov-
ernments of the two countries on
varioug trade and economic matters.
Draft trade agreements were finalis-
ed, which will be signed in early
1966 in New Delhi. Economic assis-
tance to both the countries has been
offered. A lJoan of Rs. 2§ crores has
been offered to Tanzania and a simi-
lar loan of Rs. 24 crores to Kenya.

Copies of the Joint Communique
issued in the three countries on the
conclusion of the talks are available
in Library of the House.

Shri P. C. Borooah: May I knew
whether the delegation assessed the
effects of Pakistani anti-Indian acti-
vities in respect of our trade and eco-
nomic relation with these countries,
and if so. what s the assessment, and
what steps have the Governrment
taken to neutralise this?

Shri Manubhai Shah: As the hon.
House would appreciate, that was not
our primary motive in going to these
countries. The primary motive was
to increasc the bonds of friendship
and economic co-operation, and =
that we have succeeded.

Shri P. C. Borooah: May 1 know
whether it is a fact that our non-tra-
ditional items fail to compete in the
international market for high price,
if so, what steps have been taken so
that we can push out our non-tradi-
tionl items in order to earn Yoreign
exchange?

Shri Manobhai Shah: As a matter
of fact, as a result of the protocol
signed in Kampala and Dar-es-Salaam
1 expect that in the so-called non-
traditional goods, i.e., manufactured
goods, we shall increase our exports
by more than Rs, 4 crares to these
East African countries.
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Shri D. C. Sharma: Is not a fact
that in all these three countries

which the hon. Minister visited, we
are guffering under the handicap of
a great deal of competition in the
textile trade and other trades from
Pakistan and China? May 1 know
if the hon  Minister took any
estimate of the damage done by
this and what steps has he taken in
order to repair that damage?

Shei Manubhai Shah: This was
also one of the impressiong ! carried;
when T visited those countries, I
found to my utter surprise that the
conditions are not of that type at all;
there is some competition from
Pakistan occasionally and China only
once or twice in some consignments.
On the whole, our trade is well ap-
preciated and as a result of this,
three agreements are under way; one
of them has been signed and two will
be signed in New Delhi between
Tanzania and India on the one hand
and between Kenya and India on the

other. I think we shall be able of
improve and reduce any fears of
future competition from these two

countries.

oY e wrw & ;o sfwe, &
s Wi fs qw s sww ¥
& fear e wpnte § 7

Wt Ty T W|® A
Fra & ferg xff farar a1 1 2w A g
e dafafee & fag fear ar fomit
I Y wrr § A R i @
..... (worwam) 7% ©F @ fag

|

Ww @ g & qg s
g g i g wEt it qveeor oy
A Wi & w7 fafretage #
waE & A foey qarfew ¥ fromee
wt oam g } S T A Ay
7% § fod oo & afew ov @
3% & o s Ak Q= wew & ot g
oAt e § 7
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Shri Manubhai Shah: | oar
% sga g A€ wwer g
JAfer dm B wX a§r
the advantage will be mutual, as the
trade expands and is at a higher
level. Therefore, our exports  will
rise and similerly we shall have to
buy something mere from both coun-
ries. And, more than anything else,
the industrialisation of these coun-
tries will, to a certain extent, be
assisteg Dy the experience of India,
the experience of our technology and
the supply of techmical goods and ser-
vices and skill.

S WA BT RN T G AT
¥ x| an 97 fean< faear mr fr off
T & i o 7€ qrive wiie &
YTER 9 AT HYAT §99 H1F 39
T AR 37 AW A ST F AgE
fear am m & fadefy wqET e av
wfem & T e s oFw ?

oty g c ¥ AW o e
I ATl wE & e § wafag o
AT wTEE TET e @, dar qiniE
ar wmaz aifefae & & afeT gwd 0
wifaw weT 7 v I Foraeh o
WY § ITF AT g AN ST
T foad fe frelt o® & foga fag @Y
g o

Setting up of Industries with U.8.
CoHaboration

*788. Shri H. N. Mukerjee: Wil] the
Minister of Industry and Supply be
pleased to state:

(a) the number of new U.S. com-
panies which have started business
in India in collaboration with Indians
as well ag independently during’ 1956-
65;

(b) the main industries in which
such companies have been set up;

(¢) the percentage of capital share
held by the Indians and US.
nationals;
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(d) the special dafeguard, if any,
to protéct the Indlan interests; and

(e) the investment of capital, if
any, by Government in these joint
collaboration firms?

The Minister of Heavy Engineering

and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):

(a) to (¢). A statement is laid on
the Table of the House.
Statement

(a) to (d). The information has

not so far been compiled. The Re-

servé Bank of India have recently
undertakeh & comprehensivé survey
of foreign collaboration agreemeht

in India. This survey is expected to
give detalled information regarding
foreign capital (including U.S. capi-
tal) ihvested in various industries in
the country. The Survey Report is
likely to be ready for publication in
about a year's time.

The general policy of the Govern-
ment is to ensure that the foreign
cdpita] participation in joint ventures
is on a minority basis.

(e) (i) An investment of Rs. 3.67
crores has been made by the Central
Government in Messrs, Cochin Re-
fineries Ltd., set up by Government
for construction of a petroleum re-
finery with the collaboration of
Messrs. Phillips petroleum Company
of USBA.

(it) In the Indian Telephone In-
dustries Ltd. in which the Central
Government have investéd an amouht
ot Rs 330 crores, M/s. 1ntefnational
Standard Electric Corporation, New
York have also invested ah amount
of Rs. 0.36 crores.

Shri H. N. Mukerjee: The sate-
ment laid on the Table of the House
informs us that the information ask-
ed for in most of these questions has
not been compiled. It is very pecu-
liar. May 1 know why jt is when
the United States, whose finance-
capitalist role in different parts of
the world is very well known, is
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there in our country collaboratihg
in different forms, that we do not yet
have any accounts in regard to the
amounts of their participation and
that sort of thing, and may I know
the reason why our statistical ap-
paratus is apparently so very inefféc-
tive?

Shri T. N. Singh: The statisticdl
information that we have got, I felt,
was not 5¢ dccurdte and therefore,
the Researve Bank hds been asked
sometime ago to undertake this sur-
vey; they are doing it for these very
periods so that we can get sccurate
information on this matter, and Wwe
must gwait the restult of their study

which they are shortly goinhg to
conclude.
Shri H. N. Mukerjee: Do I take it

that as far back as 1956, which was
the information asked for in the
question, no facts are available from
the Reserve Bank and, if they are
available, may | know if it is a fact,
as repotted ih many different journals,
that the return enjoyed by the United
Stidtes collaborationists in our eoun-
try is much higher thari what the
United States capitalists draw in
other countries?

Shri T. N. Singh: We are gather-
ing the details. But we have got
some inforrnation whicH I can cer-
tainly give from the documents avail-
able in my ministry. For instance,
there were 63 cases of foreign col-
laboration in 1860, 58 cases in 1981
and 69 cases in 1962.

Shri K, D. Malavlya:
is not at all audible, Sir.
terested in the answer.

Mr. Speaker:

Shri T. N. Singh: In the foreign
collaboration schemes that we know
of, so far as majority U.S. Capital
participation is concerned. there are
hardly 8 cases of U.S. majority parti-
cipation {n 1961 two such cases in
1962, one such case in 1963 and no
such case in 1964 or 1965. But there
are a lot of financial participations
involved in a number of concemns

The answer
I am in-

Naturally.
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ranging from 50 in the early years
to only 15 in 1965,

Oral Answers

Mr. Speaker:
tion.

Shri Harli Vishnu Kamath:
point of order, Sir, Under

Short Notice Ques-

On a
Rule

Mr. Speaker: First let me
these short notice questions.

finish

Shri Harl Vishnu Kamath: There
is another white paper; this is also
about short notice questions.

Mr. Speaker: First let me
these short notice questions.

finish

12.00 hrs.

SHORT NOTICE QUESTIONS
FA w9 & qF

S.N.Q. 11. =t gnara fag : w7
anforsn delt a8 FqTy AT FAT R v o

(%) #ar ag &= & fr o+
F AeEt ¥ W AN FY T | wfawa
¥ ot ufaw gfg gl & ;

(=) afz g, @t #ar gF A W
Ty A FE A AN G AR

() qem ey ¥ fa@ qE W
T FTHATEY A 1 faa @ 7

The Minister of Industry (8hri
Manubhai Shah): (a) We have
checked up carefully the prices of
woollen cloth as compared to last
year. In some varieties the prices
have gone up by 11'1 per cent, in
some cases by 5 per cent and in some
varieties by 1'8 per cent. Therefore,
1 do not agree with the hon, mem-
ber's observation that the prices have
gone up by 100 per cent.

(b) and (c). Do not arise.

&t qurare Tag : wTag SV AT
Wt ot Y ey @ #71 AT 7 fren
1 @ AT axed agi @5 3¢ &,
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9 ¥ @ F W « {5 71 [ra A 10
T freft e o3 At fre T § W
faestt % o fasrar & ag g Tl @
frr g g, e e g g ¢ 4

st ward g WG A qrAe
o T aAAF ...

W AERY : TEET aATe @Y qg
& 5 w1 it wro wowr wlxr § )

steqarf wg: ag & @ g
fr arefw @ Y ¢ aw § & faw v
wET & qgaT | AfwT A gHI KRR
a0 § AT quary fag o O ¥ e

T I AT @Y &, I W agwre
a1 § | AT qER T ST A € L

! asrare fag : a1 A fafaeet

e, afs § g 4l o awy § A
soA fret FETd Y Sl e v
T qTH 4 Ffrar s q@r ¢ ?

st g : Fagw & ¥
g | 9 GAT HTAT § A S w7 gy
gt §

WA WEiTq : WOT g WY JUATH
fag ot #Y §f a1 ¥

Shri S. M. Banerjee: May I know
whether it is a fact that not only the
price of woollen cloth, but the price
of wool has gone up abnormally in
Delhi and other important cities of
the country? If go, is it because of
the non-availabllity of wool or diver-
sion for the needs of jawans?

Shri Manubhai Shah: The main
reason is lack of foreign exchange for
import of foreign wool. Practically
all the fabrics knitteq or woven as
the House knows, are manufactured
out of imported Switzerland and New
Zealand wool, which in the present
circumstances of foreign exchange
difficulties we are not able to pro-
vide adequately.
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Advance Insurance Company
Bombay

S.N.Q. 12. Shri Madhu Limaye:
Will the Minister of Finance be pleas-

ed to state: |
(a) whether a licence has been
jssueq to the Advance Insurance

Crsmpany, Bombay, for carrying on
insurance business;

(b) whether a person or persons
whose licence had been cancelled on
account of malpractices is/are con-
nected with the above Company;

(¢) whether the Controller of In-
surance has made a probe into these
associations and connections with a
view to preventing malpractices; and

(d) whether the above person or
persons were involved in the raids
carried out in Bombay recently?

The Minister of Planning (Shri
B. R. Bhagat): (a) The Advance In-
surance Company was registered in
1942 ynder the Insurance Act as an
insurer to carry on general insurance
business, and their registration has
been renewed from year to year
automatically;

(b) and (c). Some of the Directors
of the Company were formerly Direc-
tors of another Insurance Company
whose registration was cancelled for
contravening some provisions of the
Insurance Act. There has been no
statutory investigation into the affairs
of the Advance Insurance Company;
and

(d) One of the persons involved
in the ralds is a Director of the Ad-
vance Insurance Company.

ot wy formd : ww WERW, @A
% qort wrgar g 1 A W ¥ W
“ & 3T A mar § Hw ¥ oW
“T7 1 IR fe & der W
arg + ¥4 wg gt a1 fr wr A
frtare & I wiw N @ 2

Mr. Speaker: Part (¢) of the ques-
tion is: “whether the Controller of
Insurance has made a probe into
these associations and connections
with a view to preventing malprac-
tices;”

Shri B, R. Bhagat: That is what
1 have said. There has been no
statutory investigation into the affairs
of the Advance Insurance Company.
Statutory investigation is done by the
Controller of Insurance.
oY =y form@ ;& JAAT AT
fi @ forwr safee ®1 angde o foar
TAT 4T I A CF AATHY aafaw wY "W
T fear I Taw g § W IEN
Fafor TR w1 FT g3 OF At
IMWET T KT qg =AW IWITA
wogedY & AT T A § FTH, FTAT q_T
7 39T ST FT FT HW FTETE |
W A ¥ & A qwga g o

Y To TWo A : Uy AT FAfarm
ARET AT qT AR, W oay &
AT ATEATE | FIET TEHHTT FEAT |
e agi aw AW IR T T
3 TIEE FTX WY AW, 7w T ey
Ty ot §, w7 et 1 farseraer s
qTE A AY §, 3q¥ AT F wiw qEr
gt ¢ N 35 F Fhg W T
for U ¥ o I aEEwT Qo
@ e

st vy fomd : T EETT W@
T F 9 R fE A At e
T AT WA &1 fgafaar g,
IFT HET7 A GG A ATy
w1 wfae wsaeE ? Y &1 0% ITIRTY
& wrawt 2 g fr ek @ ¥ g
sfra?e ®favar g% TEw dwg &
FT 7w H, ™ oarnt ¥ @
STy f5an @ I90%T W FY a9TA W
fomd F7v 37 D wO F A
& gAEue & NA ¥ ¥ oF qeer
w 7# faar & 1 a1 vw wefaw aewew
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& @ W & foag g Fan w90,
W A &Y g faar § 3w At
¥ qOE FAT FIH ISTQAT ?

Y qo o WA :  TH IIEI H,
#Y fr &Y gamar, e A% TFA
&M A i TEH ] § AR I
TawE T § WX ST ) WY § WK
it G WY WA AT W TIAT IS
qra fawapm ag ¥ far o | gafag
TEaea A1 afaa A R |

Shri Joachim Alva: May I know
how the Government ig protecting
the interests of the average man who
puts his money in this company?
How does the Controller of In-
surance allow directors who have the
been fired out from anpther company
to become directors of this cqmpany?
Either the previous company is closed
dowpn or these directors have been
disqualified and fired out. I wapt to
know what kind of vigilance is exer-
cised by the Controller of Insurance.

Shri B. R. Bhagat: They are all
exercised under the powers conferred
by the law. Unless a director is
penalised for moral turpitude etc,
and is sentenced to imprisonment, he
is not debarred from becoming a
director,

Shri 8. M. Banerjee: From the
reply of the hon. Minister it appears
that the income-tax authorities or the
Income-tax Commissioner are mak-
ing investigation into the matter. 1
want to know whether after the in-
vestigation Government propose to
prosecute some of these persons
against whom particular charges are
found to be true.

8hri B. R. Bhagat: If the charges
are proved—this is against the parti-
cular person, not against the com-
pany—certainly all the necessary ac-
tion in law will pe taken.

st wrenfre wreft: faed A,
ax frA ¥ gy W Ow
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FATI A T fE aserE F 7
w1 0% qgT w3 weE WA #
fsmF1 q137 0 graws fawm & =fy-
T AW @Y F1 @ E A W H aga
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TgHITG  FAT T390 )

st . #7 wAt wERE @y
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I9 FEFT 9T FYHFIT FAT OF -
MY T IFHT TEA FT GRH HY
afyziz & ar 7@ ?

it ®o To g : qg A FAWT FTAT
g & 37 & wg ¥ wwr fawar @,
afg 3a & fa=rs aiq anfem T Ay
OR FEAET FGT |

ot qomt : afx g1 e IR
e aiuw Af FA T arafe
9 ag WersT & faafes # fawht o
a1 & fawid 10 g ) 99 & faars
FFR A FUAE FE W AE g
# s wgAE

oo wEg : qaa far )

RE: SHORT NOTICE QUESTIONS

Shri Harl Vishnu Kamath (Hoshan-
gabad): By your leave, Sir, I raise
a point of order under rule 54. This
morning I and, I believe, my col-
leagues on both sides of the House
received an interesting little white
paper which is captioned ‘“List of
Short Notice Questions Admitted for

ANSWERS”. | invite your
attention to rule 54, sub-rule (2).
Mr. Speaker: I know that




6755  Re: Short
Shri Hari Vishnu Kamath: You
know that? May I read it?

Mr. Speaker: No.

Shri Hari Vishnu Kamath: The
rule is mandatory. It says, when a
Minister has agreeq to reply, such
questions shall be put down and ans-
wered on a day to be indicated by
him and shall be called immediately
after etc. Then, another rule comes
into operation as to what is the mean-
ing of “calling”. When the Speaker
calls a question, it cannot be for a
written answer. Here rule 46 comes
in, “Calling” means that you have
to call the Member in whose name
the short notice question stands. H
you follow this practice of putting
short notice questions for written
answer, we will lose our right to ask
supplementary questions in the pub-
lic interest. There are four questions
of public importance—Asian Develop-
ment Bank, Conscription ang two
other questions—which are very im-
portant and written answers to them
will fail in their impact.

Mr. Speaker: He is right in that
respect that if a short notice ques-
tion is accepted and the Minister is
prepared to answer it, it has to be
calleq here; but, yesterday, 1 got the
permission of the House. I told the
House that I could not put even on
the last day six or seven questions;
therefore, I would put only two ques-
tions on the list and would not allow
any other question to be asked here.

That was the decision that I took
yesterday with the congent of the
House.

Shri Nath Pai (Rajapur): The

House was very absent-minded.

Shri Harf Vishnu Kamath: It is a
mandatory rule. Rules can be am-
ended if you want,

Mr. Speaker: But there is also a
complaint that I would put before
the Ministers that in the beginning
of: the: session it is: very seMom that
Ministers accept shott notice ques-
tions, but now on the last day there
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are seven short notice questions which
they have accepted to answer. How
can I put seven questions on the last
day? It i3 very strange . . . (In-
terruption).

Shri Harl Vishau Kamath: Let it
came back from the Minister that he
cannot accept it at short potice.

Shri H. N. Mukerjee (Calcutta
Central): What is the harm?

Mr. Speaker: If I allow seven
questions, it would take another hour
and a half (Interruption).

Shri H. N. Mukerjee: It is dQue to
nobody's fault (Interruption).

Shri Hari Vishau Kamath: It is in
the national interest.

Shri H. N. Mukerjee: It is on ac-
count of nobody’s fault but the usual
unwillingness of Ministers to accept
short notice questions that you have
had to bunch seven of them together.
That is not our fault.

As Mr. Kamath pointed out, if a
short notice question is permitted,
the Member cc i aut tically
gets the right to ask supplementary
questions because in the question we
do not show all our hand and the
answers of the Ministers almost al-
ways give rise to so many lacunae
being exposed that we have to ask
supplementary questions. Therefore,
if short notice questions are admitted
on the hypothesis that they are
urgent, full answers have to be given
in the House. (Interruptions),

Shrimati Renu OChakravartty: May
I submit to you that, on earlier oc-
casions, on the last day of Parliament,
we have had as many as four short
notice questions and two Calling At-
tention Notices quite often. You can
see the records. You had also the
right to make one of the short notice
questions given an oral answer
giving it the first place on the ques-
tions List, I think we have to deal
with this in the same way as we have
dealt with it in the past.
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Mr. Speaker: I have said that, so
far as the rule is concerned, I have
absolutely no objection and I do not
differ from them. But then I will
have to regulate it because 1 have
expressed yesterday and today that I
cannot put seven short notice ques-
tions on one day. That meang that,
when 1 am admitting them ag short
notice, questions, I will have to re-
gulate . . . (Interruptions).

Shri Bhagwat Jha Azad: Today is
the last day of the session, If there
are important questions, they could
be admitted.

Mr. Speaker: The only reason that
1 can give is . . .(Interruptions).

Shri Daji: We can sit tomorrow.

Mr. Speaker: It is not for the
sake of short notice questions that I
should extend the session.

I will have to exercise my discre-
tion; even when the Ministers accept,
I may not put them in the list; I
may not accept them. If I put
only two, there will be no advantage
to the members. I wanted that the
answers to all the questions should

come. I gave that facility to the
members. (Interruptions).
Shri Bhagwat Jha Azad: There

is no meaning in short notice ques-
tions then.

8Shri H. N. Mukerjee: You have
indicated your unwillingness to ex-
tend the session by a day only for the
sake of these questions . .

Mr. Speaker:

Shri H. N. Mukerjee: I am sub-
mitting to you a point which you
may consider to be aof some little im-
portance. Till yesterday we were
given an order papsr w which some
very urgent matters were listed, 1
personally do not take part in every-
thing. But there wete certain matters
in which, T thought even I ought to
take part and I discovered something
which, I considered, ought to have
been disposeq of in this session be-
cause the next session is likely to

It is not my option,
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be a crowded and congested one, We
got all those things listed in yester-
day’s order paper and today we find
them pushed away altogether. We
were told, as organised parties,
to suggest names for membership
for Joint Committee and all that kind
of contraption, as Government were
going to move certain motions in
order to include certain people in the
Joint Committee. We got the consent
of our members. W, intimated the
members; they announced the names
of those members. Those members

possibly made some arrangement
about their programme during the
recess and all sorts of things.

Suddenly, everything iz pushed away.
My submission is that when to you
the Government submits a list, which
according to your orders is circulat-
ed to the members, when that list is
there before you, and when that list
includes all kinds of things including
short notice questions, which, you
have decided, wcre descrving to be
called short notice questions and the
Ministers also agree, there is the to-
tality of things before you and you.
in your discretion, could certainly
ask the Government, even for a short
while, to come tomorrow. Tomorrow
we can sit down for a little while, if
necessary. I am suggesting this for
your consideration. Why shoulq Gov-
ernment make it impossible for you
and the House to function in a pro-
per manner? (Interruptions).

Mr. Speaker; Ordcr. order. So far
I have been able to understand—I
may be wrong—the question as to
how long the Parliament would sit.
is for the Government to decide.

Shri Hari Vishnu Kamath: No, no.
You have said herc on earlier
casions . .

oc-

Mr. Speaker: Please listen to me.

Shri Hari Vishnu Kamath: 1 shall
listen to you first and then ‘speak.

Mr. Speaker: The ruling party.
the majority party, has been re-



6759 AGRAHAYANA

turned by the electorate in a majo-
rity. They have a right to call the
Parliament in order to get endorse-
ment and approval to their policies,
programmes and Bills that they want
to get through. As soon as they call
that session and for a particular
period, then certain rights of the pri-
vate Members do accrue..

Re: Short

Shri Nath Pal (Rajapur): I would
submit that we have got a much
wider function than merely bestowing
approval for what Government want
to do; we have got our rights to cri-
ticise, castigate and to exercise cont-
rol. You have not referred to these
functions but you have referred to
only approval.

Mr. Speaker: When Government
want approval, certainly, the Opposi-
tion would criticise. The Opposi-
tion will have that right.

Shri Nath Pai: I would submit that
you have referred to only approval
and not to the wider functions that
we have. ...

Mr. Speaker: When Government
would ask for approval, the Mem-
bers then shall have the opportunity
to criticise also; they will have the
opportunity to criticise,to oppose and
to obstruct and to do everything that
they want.

Shri Hari Vishnu Kamath: It is our
right and our duty to expose, oppose
and depose. (Interruptions).

Mr. Speaker: Can I just call Parlia-
ment for the sake of obstructing
something, unless there is something
that is brought before the House by
Government. ...

Shri 8. M. Banerjee (Kanpur): May
I made one submission?

Mr. Speaker: He may kindly listen
to me first. When the session s
called, certainly, there are preroga-
tives, privileges and rights that ac-
crue to the private Members to have
their own business also and to give
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their opinions, and to criticise and to
obstruct and do everything that they
want. T |

If there was a very important busi-
ness which Government wanted to
push through, but they have suddenly
withdrawn it now, how can I compel
them to take it up? It is theuw
job . . .

Shrimati Renu Chakravartty: Here
is a rule in our Rules of Procedure.

Shri M, R. Masani: You, Sir, in
your discretion will decide whether
the importance of the business held
over does or does not warrant an ad-
ditional sitting tomorrow. But your
statement that the Government alone
have the right to determine the sit-
tings of the House or the length of
the session, I do not think is alto-
gether accurate, considering rule 15
of the Rules of Procedure regarding
adjournment of the House,

Rule 15 reads thus:

“The Speaker shall determine
the time when a sitting of the
House shall be adjourned sine die
or to a particular day, or to an
hour or part of the same day:

Provided that the Speaker may.
if he thinks fit call a sitting of the
House before the date or time to
whioh it has been adjourned or at
any time after the Housce has been
adjourned sine die.”

The greater includes the less. it
you can recall the House after the
House is adjourned, much more can
you, if you d:sire or decide, prolong
the sitting of the House by one day

Let us get the legal position clear
that you would be perfectly entiteld
now from the Chair to decide that
the House shall sit tomorrow. Whe-
ther you do that or not is in your
discretion, and you will no doubt
exercise it in the fitness of things.

Shri U. M. Trivedi: May I make
one suggestion? During all this dis-
cussion which arises from what iy laid
down in rule 15, I cannot understand
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why the Treasury Benches should be
sitting like King Log and not opening
their mouths to say that they are
prepared to sit tomorrow and there-
by oblige this House and have this
matter discussed ang also to take up
the Bills whioh they have now shun-
ted off. What is wrong there?

Shrimati Renu Chakravartty: Let us
look at rule 13 also.

Mr. Speaker: I was just reading
rule 13 also. Has the hon. Minister to
say anything?

Shri Surendranath Dwivedy: I have
only to point out one thing in this
connection. This is most unusual.
Here it is not a question of shelving
any Bills, but there are certain mo-
tions before the House which are hall-
considered; certain Bills which have
been part-discussed are not coming
up before us. Will you not be with-
in your right to say that these items
should be taken up and all these
half-discussed matters should not be
shelved for a session which would
meet after two months?

Shri Nath Pai: There is just onme
small point that I would like to make.
We fecl that you could have exten-
ded the sitting of the House. We
think the House has the right and
authority and not only the Govern-
ment. I would like to draw your at-
tention to rule 14. That means that
the discretion is absolutely vested in
you and it cannot be challenged, Rule
14 reads thus:

“Unless the Speaker otherwise
directs, sitting of the House on
any day shall ordinarily conclude
at 17.00 hours.”.

Mr. Speaker: Then I can say that
the House may sit till six o'clock or
seven o'clock . . . (Interruptions).

Shrl Nath Raf; 1 have not complet-
ed what I wanted to say because I am
Yeing interrupted. 1f the short notice
questions, as Shri Ksmath claims,
were to be answered todey, heavens
would not have crashed. You could
have directed that the House should
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sit from 5 P, to 7 P.m.; if you do
not want to extend the sitting for to-
morrow certainly it is within your
discretion completely to extend it by
two hours.

Mr. Speaker: All right....

Shri S. M. Banerjee: While sup-
porting Shri M. R. Masani and Shri
Kamath, 1 would invite your kind
attention to the business of the House
as it has appeared in today's Order
Paper. I am mot talking of the short
notice questions or the Bills which do
not appear.

At 4 p.ma. today, Shri Lal Bahadur
Shastri, our Prime Minister, is to
make a statement. After that, there
1s thig item, further consideration of
the motion moved by me on the 3rd
December, 1965 regarding the decon-
trol of cement, which is part-heard.
Many party members have not spoken
on it, and if it goes over to the next
session, then it will not be a news
but it will become a story.

The second thing which I would like
to submit is this. After great con-
sideration and with your help, Sir,
we have been able to secure a dis-
cussion on the large-scale retrench-
ment and lay-off in engineering,
metal and other industires throughout
the country; that discussion would
also relate to the closure of the tex-
tile mills in the country. My submi-
csion is this. Supposing Shri Madhu
Limaye initiates the debate, and he
alone speaks, and he does not get a
reply, then we shall not be doing
justice either to the business before
us or to the workers and the country
at large. So, my request is that we
should finish the business for the day
and for that purpose we should sit up
to 9 p.mM. todey—] do not mind it—
or even if necessary tomorrow,

Mr. Speaker: So far as that is con-
cerned, there is no doubt. So far as
rule 14 is concerned, the Speaker can
extend it to any hour and say that.
the House might sit up to. such and
such. a time, There isi no question
about that. But the difficulty is this
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We have requested the hon. Presi-

dent to inaugurate the Institute of

Constitutional and Parliamentary Stu-

dies, and we have to attend that func-

tion

Shri S. M. Banerjee: In that case,
we can sit tomorrow.

Skri Harli Vishnu Kamath: You can
extend the sitting by one day.

Mr. Speaker: So far as sitting .for
tomorrow is concernéd, I would like
1o say this. When the hon, Minister
has announced that we shall sit up
to the 10th instant, then probably
other Members alsp might have made
arrangements on that basis; they
would have felt that it is almost a
decision when he announces that we
shall sit up to the 10th instant, and
thc House also acquiesced in  that.

Shri Harj Vishnu Kamath:
House can revise its decision.

Mr. Speaker: The House can do
everything that it wants. I do not
object to that . . .

Shri Bhagwat Jha Azad; We can sit
even up to 10 p.Mm. provided we get
the co-operation of Shri Hukam Chand
Kachhaviaya and Shri Kamath that
theéy would not raise the question of
quorum . . .

Shri Hari Vishnu Kamath: I would
not raise it.

Mr. Speaker: If the House ig very
particular that the short notice ques-
tions must be answered, then I can
say that the House might sit up to
5.30 p.m. today so that we can take
up those short notice questions bet-
ween 5 and 530 p.m. We shall devote
that half an hour to those short no-
tice questions today, and not tomor-
Tow.

Shri Harl Visbng Kgmath: On a
point of clarification in regard to your
ruling . . .

The

Mr. Speaker: We can sit
5.30 ».M. today,

up to
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QUESTIONS

Wrongful Utilisation of Substitutions
by Traders in Madras

*778. Shri Kapur Singh:
Shri Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:
Will the Minister of Commerce be
pleased to state:

(a) whether Government's attention
has been drawn to a mews-item ap-
pearing in the ‘March of the Nation’
Weekly, dated the 18th September,
1965 regarding the wrongful utilisa-
tion of substitutions by certain traders
of Kumarapalayam in Madras;

(b) whether there is any veracity
in this report; and

(c) i so, the action taken in this
regard?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Action
has already been initiated and is being
pursued to punish the defaulting
firms under the Foreign Exchange
Control and Import & Export Control
Acts.

Export of Steel

*782. Shri J. N. Hazarlka: Will the
Mhister of Steel and Mines be pleased
to state:

(a) the quantity of prime
structural and non-structural,
rately exported during 19864-65
the total value of such exports;

(b) the total foreign exchange
earned against these exports and the
amount of foreign exchange so earn-
ed and actually credited to the
foreign exchange earning accounts;

(c) the quantity exported against
barter deals and the quantities of ex-
ports for direct payment and barter
separately by (i) prime producers
and (il) other exporters; and

(d) the names of such exporters
with (i) their respective exports and
values against such exports; (i) the
amount of foreign exchange actually
earned and credited in the books of
Banks by these exporters; (iii) the

steel,
sepa-
and
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value of the import licences issued to
such private exporters respectively
and (iv) the dates on which the im-
port licences were granted to these
exporters and on which the foreign
exchange realisations from these res-
pective exports were made?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT—5377/65].

Fertiliser Factory, Neyvell

*783. Shri Dharmalingam: Wil] the
Minister of Steel and Mines be pleased
to state:

(a) whether the proposed fertiliser
factory at Neyveli has been commis-
sioned; and

(b) if not, the reasons for the delay?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Ferti-
liser Unit at the Neyveli Lignite Pro-
ject is in the process of commission-
ing. The gasification plant was com-
missioned in July, 1865 and the gas
purification plant in August, 1965.
The Ammonia plant and the Urea

plant have not yet been commission-
cd.

(b) The Ammonia and the Urea
Plant in October, 1965, when the gas
cause unexpected impurities were no-
ticed in the gas from the gasification
plant in October,1965, when the gas
Was processed in the gas fractionation
plant. The contractors are taking
steps to eliminate the impurities.

Import of Automobile Spare Parts
*784, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived any complaints that licences
issued to import automobile spare
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parts have been misused by the licen-
sees during the last six months; and

(b) if so, the uction
matter?

taken in the

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(Shri
(b) Does not arise.
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Manufacture of Refinery Plant

*788. Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
Government of Rumania have offered
help in setting up a plant for the
manufacture of refinery equipment
in India;

(b) if so, on what terms; and

{¢) Govermment's reaction thereto?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Ringh):
(a) to (¢). A technical project report
has been received from M/s. Indus-
trial export of Rumania on the esta-
blishment of a project designed to
manufacture, among other things,
equipment for oil refineriex. The re-
port is under examination.

Fuel Consumption

*789. Shri Rameshwar Tantla:
Shri Himatsingka:

Will  the Minister of
Mines be pleased to state:

Steel and

(a) the steps that have been taken
or are proposed to bc taken for sub-
stituting the wide-sprcad consumption
of natural manure like cow-dung and
agricultural wastes by soft coke with
@ view to diverting the former for
improving land fertility in our present
Grow More Food Drive:

(b) the steps taken for liberaksing
the existing licensing procedure for
the opening of brick-kilns and soft
coke depots for meeting the growing
demand for bricks and domestic fuel
in the country;

(c) whether Government have re-
ceived any memorandum from Asso-
ciations of producerg of coal guggest-
ing re-orientation of pattern of fuel
consumption in accardance with the
national resources; and

(d) if so, Government'’s reaction to
the suggestions made and the difficul-
ties listeq therein?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Relaxation
of control on the distribution of soft
coke, liberalisation of licencing policy
for opening of soft coke depots, em-
phasis on coal based industries, ad-
vice to State Governments for quick
growing plantations and popularisa-
tion of cow-dung gas plants, are some
of the measures already taken by the
Government.

(b) State Government have been
advised to liberalise policy and pro-
cedure for opening of new brick-kilns
and soft coke depots.

(c) Yes, Sir.

(d) Suggestions regarding re-orien-
ting the pattern of fuel consumption
and popularisation of soft coke and
lower grades of coal even in rural
areag and removal of transport restric-
tiong are engaging the attention of the
Government.

Economy in Higher Grade Coal

*790. Shri B. K. Das:
Shri 8. C. Samanta:

Will the Minister of
Mines be pleased to state:

Steel and

(a) the steps proposed to be taken
to replace the use of higher grade
coal, the known reserves of which are
extremely limited, by those of lower
grades, wherever possible, in the over-
all interests of our mational economy;

(b) the steps proposed to be taken
for making greater use of lower grade
coals, supplies of which are abundantly
available in the country;

(c) whether any stepg are proposed
to be taken by Government to utilise
the lower grade coal in place of met-
allurgical coal, as far as possible, by
scientific research and by improve-
‘ment in quality; and
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(d) the result of experiments con-
ducted by the Central Fue] Research
Institute in this regard?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The grade-
wise allocation of coal to different
industries is regulated according to a
schedule which has been drawn up
after taking into account the grade
of coal that the industry can use
consistent with the type of futmnace
used in the industry or process. Fur-
ther, inferior grades of cokihg codl
are beneficiated, by washing, for use
by metallurgical industries.

(b) In order to encourage the use
of lower grades of coal, the following
steps have been taken:

(i) All new power stations are
being designed to burn high
ash coal;

(i) the distribution contrbl over
inferior grades of coal has
been removed;

(iii) licenses for opening brick
kilns and soft coke depots are
being issued liberally;

(iv) the prices of grade II and
grade III coal from the Ben-
gal/Bihar  codlfields  have
notified as “ceiling prices.”

(c) and (d). The possibility of pre-
paring metallurgical coke from coal
which is now classed as non-coking
is being examined.

Decontrol of Cement

¢191. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Industry and
Supply be pleased to refer to .the
statement made by him in the House
on the 18th November, 1965 regard-
ing Government's decision to decon-
trol cement ang state:

(a) whether there is any proposal
to set up a Committee composed of
Members of Parlinment to watch over
the working of the experiment of
decontrol of cement;
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(b) if so. the composition thereof;
and

(c) the functions and powers of this
Committee?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
(a) to (c). Such a suggestion was
made in the Informal Consultative
Committee Meeting and in the Rajya
Sabha. It is under consideration.

New York World Fair

*792. Dr. P. Srinivasan:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have as-
skssed the extent of success achieved
by the Indiari pavillon in the sale of
htlian goods at the New York World
Fair which concluded on the i7th
Oetober, 1983;

(b) if so, which of the Idian goods
attracted the foreigners, and what
would be its impact on the export of
these goods;

(c) the total sale of Indian goods at
the shops of the Indian pavilion in
the Faif; and

(d) the total expenditure incurred
onh the Indign stall?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (d). The New
York World's Fair closed on the 17th
October, 1985. Judging from the in-
terest shown by foreign visitors/im-
porters for the import of Indian goods,
it is expected that there has bheen a
dubgtantial increase i the sale of
India goods to U.S.A through the
medium of this fair. The mdjor items
on which there was indications of
bulk off-take and agency arrange-
ments were, machine tools, cutting
tools, cast iron pipe fittings, light e¢n-
gineering goods like knitting mach-
ines, stainless  steel ware, cycle,
sewing machines and canned sea foods
and fruits, tea, cashewnuts, spices.
coir and jute products, plastic goods,
handicrafts and handloom products,
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textiles, leather goods, essential oils,
mica etc.

483 enquiries for various Indian
products were received at the Pavi-
lion and these enquiries are under
negotiation with foreign importers.
However, we have been advised that
firm bookings to the extent of Rs. 2:70
crores have been made with Indian
Manufacturers. The iféms cover in-
dustrial canvas, cotton  textiles,
readymade garments, knittihg mach-
ines handicrafts, handlooms, plastic
goods, stainless steel ware and cast
iron pipe fittings, shoes and slippers
soaps, non-ferrous forgings ete.

All enquirtes indicate a total of
Rs. 20 crores as export sales of our
goods that are estimated to be pro-
moted to US.A. and other markets
through this Fair.

The Souvenir sales at the sales Sec-
tion in the Pavilion and the units at
the International Plaza amounted to
$21.02(973 equivalent to Rs. 1,00,
10,151/~ during the two sessions of
the Fair. The sales include sale of
Indian food stuffs and snacks pre-
pared in the Indian restaurant.

The figures of actual expenditure
incurred on India's participation in
the Fair by the Government are not
available, at present. However, the
estimated expenditure on India's par-
ticipation at Governmental level is
Rs. 130 lakhs in foreign exchange and
Rs. 33 lakhs in India. Regarding ex-
penditure of individual parties, who
organised sales units in the India
Pavilion and in the area of Inter-
national Plaza, the same was met by
the parties themselves.

Heavy Engineering Corporation,
Ranchi

*793. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to refer to the reply given to
Starred Question No. 1235 on the Tth
May, 1963 and state:

(a) whether the investigations into
the causes of fire that broke out in

the Heavy Engineering Corporation's
plant at Ranchi have been completed,
and if so, the result thereof;

(b) whether any pro-Pakistani ele-
ments were found to be responsible
for this; and

(c) if so, Government's
thereto?

reaction

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry & Supply (Shrt T. N, Singh):
(a) No, Sir.

(b) and (c). The case is being in-
vestigated by Bihar C.ID. in colla~
boration with Central Bureau of In-
vestigation. A case of arson has been
registered by the Police. Police have
so far arrested nineteen persons. Some
more arrests are expected before the
investigation can be closed and the
case sent to court.

Trade with UK. & USA.

*794. Shri Ram Harkh Yadav:
Shri Rainmnand Shastrl:

Wil the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Indo-U.S. and Indo-British trade is
on the increase;

(b) the volume of trade with US.A
and UK. separatelv during 1064-66
as compared to 1960-61; and

(c) the main commodities being ex-
ported to and imported from these
two countries?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
Indo-U.S. a1d Indo-British trade is
been on the increase during the years
1961-62 to 1964-65,

(b) and (c). A statement is laid
on the Table of the House [Placed in
Library. See No, LT-5078/65].
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Trade with European Common
Market Countries

*795. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(a) the steps taken for the deve-
lopment of the Indian trade with the
European Common Market Countries;
and

(b) the volume of trade carried on
with these countries during the cur-
rent year so far?

The Minister of Commerce (Shri
Manpubhai S8hah): (a) The steps taken
by us for the development of our
trade with the countries of the Euro-
pean Economic Community are two-
fold:

(i) Through diplomatic approaches
to the Commission of the E. E. C. by
our Economic Mission in Brussels
and efforts in GATT to secure con-
cessions for India's trade by urging
removal of tariff and non-tariff bar-
riers to India’s exports to the Com-
munity; and (ii) through intensive
trade promotion work in the region.

Our Economic Mission in Brussels
has been continuously taking up with
the Commission of the E. E. C. the
question of removal of both tariff and
non-tariff barriers on many of the In-

dian commodities exported to the
Community. As a result from 1st
January 1964 for a period of two

years, in the first instance, the com-
mon external tariff rates of the Com-
munity have been either totally sus-
pended or reduced in the case of some
items of interest to India such as
cashew kernels, cardamoms, corrian-
der, ginger, curry powder and paste,
mango chutney, castor oil, tobacco
seed oil, chillies, shellac and cricket
and polo requisities. Under an agree-
ment with UK. the E. E. C. has also
suspended duties on tea and tropical
hardwoods. We have approached the
E E. C. for continuation of the con-
cessions beyond 31st December 1963
till they are consolidated in the Ken-
nedy Round of negotiations.
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Members states of the E. E. C. in-
dividually have eliminated quantita-
tive restrictions or liberalised quotas
of items, like leather, jute bags and
sacks, certain types of woven fab-
rics, knitted fabrics, sewing mach-
ines, castor oil, cotton jute and
woollen yarn, wool or animal hair
and rugs and blankets. Similarly in
bilateral trade negotiations which
are held annually with West Germany
and France efforts are made to obtain
increased quotas for items of export
interest to India, still subject to res-
trictions.

Largely through the efforts of our
Economic Mission in Brussels, the
European Parliament on the 23rd

November 1965 adopted a Resolution
on an interim report on trade rela-
tions between the E. E. C. and India,
presented by Mr, G. L. Moro, an
Italian member of the European Par-
liament, inviting the Commission of
the E. E. C. to pursue and intensify
contacts with the representatives of
the Indian Government with a view
to prepare the opening of bilateral
negotiations between India and the
countries of the Community for ex-
panding trade relations.

On the trade promotion side the
State Trading Corporation, the Handi-
crafts and Handlooms Exports Cor-
poration, the Engineering, Cotton
Textiles and Cashew Export Promo-
tion Councils and the Tea Board have
opened offices in West Germany,
Belgium and Netherlands to explore
the market for Indian export products
in the countries of the Community.
We have participated in several Fairs
in these countries and have planned
participation in about 6 Fairs in 1966.
Several delegations and sales teams
of the Export Promotion Councils
have visited the countries of the Com-
munity in the last 2 years for detail-
ed investigation of the market. Some
of the countries have also provided
financial assistance for India’s parti-
cipation in exhibitions in their coun-
tries. Efforts are also being made to
secure the services of technical ex-
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perts from West Germany and Italy
to advise some of our export orient-
ed industries in the production of
specified products, like components,
spares and other engineering items,
processed food and leather manu-
factures which can be exported to
those countries. Engineering products
offering possibilities for export to
West Germany have been identified
and special efforts are being made to
arrange for their exports by getting
West German importers interested.
Expositions are being arranged in de-
partmental stores to popularise our
handicraft and handloom products,
processed food, tea, spices, cashew
kernels etc. The Minerals and Metals
Trading Corporation has established
contacts with steel mills in the Com-
munity for the sale of iron ore and
manganese ore.

(b) In the period April/August 1985
India’s exports to the Six countries
of the Community were valued at
Rs. 21'8 crores and imports from these
countries, mostly capital goods, mac-
hinery, equipment and industrial raw
materials, were worth Rs, 77.4 crores.

Release of U.8. Aid Cargoes

*796. S8hri D. C. Sharma: Will the
Minister of Commerce be pleased to
state:

(a) whether the U.S. Embassy has
persuaded India to release the U.S.
aid cargoes detained during the re-
cent Indo-Pak hostilities; and

(b) if so, the action taken in the
matter?

The Minister of Commerce (Shri

Mannbhai Shah): (a) No, Sir.

(b) The question does not arise.

Service Extension to Railway Officers

*797. Shri Shinkre:
Shrimati Savitri Nigam:

2177 (Ai)—LS 3.

Shri G. K. Singha:
Shri Sham Lal Saraf:

Will the Minister of Rallways be
pleased to state:

(a) whether in view of the speech
of the Hon'ble Minister in the last
budget debate that Government did
not favour the idea of giving exten-
sion to the superannuated employees,
any extension has been given to
Class 1 employees since then and, if
so, to how many and on what
grounds;

(b) whether Government are still
considering the ill-effect of such ex-
tension on the morale and efficiency
of the Officers who would have been
promoted but for such extension;

(c) whether some Class I Officers
who are about to be superannuated
or are alreadv on extension have ap-
plied for further extension; and

(d) if so, their number and the De-
partments to which they belong?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Extension of service
has been granted to 18 Class I officers
in public interest.

(b) This factor is always kept in
view.

(¢) No, Sir.

(d) Does not arise.

Location of Pig Iron Plant at
Vishakhapatnam

*789, Shri Vidya Charan Shukia:
Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that Mes-
s-s. Kuljian Limited in their report
to Government relating to the pig
iron projects have stated that Visha-
khapatnam is not a suitable site for
location of a sizeable pig iron plant;

(b) if so, the details thereof; and

(c) Government's decision thereon?
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The Minister of Steel and Mines
(Shri N, Sanjiva Reddy): (a) and
(b). M/s. Kuljian Corporation (India)
Private Ltd. were asked to study the
feasibility of locating large sized blast
furnace complexes for the production
of pig iron in the following areas:—
(i) Sindri-Bermo-Ramgarh area
(Bihar).

(ii) Barajamda-Barakote-Bonai-
garh-Hirakud-Talcher area
(Orissa).

(iii) Paradip (Orissa).

(iv) Kakinada (Andhra):

(v) Rowghat (Madhya Pradesh).
(vi) Nagpur-Chanda-Pench Valley
area (Maharashtra).
(vii) Jillimilli area
Pradesh).
(viil) Haldia (West Bengal).

(Madhya

The area indicated to them were to
be looked upon as prima facie suita-
ble for the location of such complexes
and the indication given was not in-
tended to exclude consideration of
other sites which the firm might con-
sider suitable.

Mis. Kuljian Corporation (India)
Private Ltd. studied the feasibility of
locating a large sized blast furnace
complex at Vishakhapatnam on their
own initiative in the course of a
study of coastal sites for the location
of such complexes. While in their
Report they have generally commen-
ted on the unfavourable cost of assem-
bly of raw materials and of distribu-
tion of flnished products at the coas-
tal sites, they havc also made men-
tion of certain conditions which if
they are fulfilled would justify consi-
deration of these sites for the location
of such large sized blast furnace
complexes. Of the four coastal sites
studied by them, viz., Haldia, Para-
deep, Kakinada and Vishakhapatnam.
they pointed out that raw material
assembly costs were lowest for Visha-
khapatnam.

(¢) The Report is under considera-
tion by the Government.
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Railway Book-stalls

*799. Shrimati Maimoona Sultan:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that book-
stalls on the Railway Stations on
various zones have been monopolised
by a few Companies, particularly
M|s. Wheeler and Company;

(b) if so, what percentage of book-
stalls are being run by that Com-
pany and which are the other Com-
panies running such stalls; and

(c) how the books to be exhibited
and sold at such stalls are regulated?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, Sir.

(b) 65 per cent of the book-stalls
on Railways are held by M/s. Whee-
ler and Company. The names of the
other book-stall contractors are given
below:

1. M/s. Higginbothams (P) Ltd.

2. M/s. Swadesamitran (P) Ltd.

3. M/s. Gulab Singh & Song (P)
Ltd.

4. The Akhil Bharat Sarva Seva
Sangh.

5. Jalgaon District Sarva Seva
Samiti.

8. The Gita Press.

7. M/s. Mathrubhoomi Printing and
Publishing Co. Ltd.

8. M/s. Saraswathi Book Depot.
9. Shri B. S. Kulkarni.
10. Shri L. Seshadri.

11. M/s. A. K. Brothers.
12. M/s. Rashtriya Sahitya Mandir
Co.

13. Shri Jagan Nath Joshi.

14. M/s. Bhogilal Tanna.

15, M/s. K.M. Agarwal & Sons.
18. M/s. A. H. Pandya & Sons.

17. 64 Individual contractors (hold-
ing 1 book-stall each).
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(c) The stall contractor is free to
sell books, according to demand,
subject to prohibition against selling
pornographic books.

Closure of Textile Mills

*800. Shri Dinen Bhattacharya:
Will the Minister of Commerce be
pleased to state:

(a) whether a large number of
Textile Mills have been closed down
throughout the country causing loss
in production and extreme hardship
to the workers employed in those
Mills; and

(b) if so, the steps taken by Gov-
ernment to remedy the matter?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
bulk of the Cotton Textile mills in
the country of over 360 in number
with a total capacity of 16 million
spindles and 2:06 lakh looms, is work-
ing efficiently providing employment
to about 1 million workers.

The closure problem is thus con-
fined to only about 12 mills involving
2.90 lakh spindles and 4720 looms in-
volving 22600 workers. All possible
help is being extended by way of
liberalising credit facilities with  the
banks, grant of loans on Central and
State Government guarantees, etc. to
enable the mills to reopen.

Government are keeping careful
watch over the position of closure of
textile mills in the country. When-
ever found necessary, investigations
under Section 15 of the Industries
(D&R) Act, 1951 are instituteq and,
on the basis of the investigation re-
ports, action Is taken in suitable cases
to appoint Authorised Controllers
under Section 18 of that Act to run
the mills. At present 6 mills are
being run under the management of
Authorised Controllers/Authorised
Managing Agents.

]
Industrial Establishments in
Amritsar

*801. Shri Indrajit Gupta: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that hund-
reds of industrial establishments in
Amritsar have remained closed since
6th September, 1865;

(b) whether several employers
have started dismantling machines
and retrenching workers in the said
establishments;

(c) whether Government have as-
certained the reasons for such large-
scale and continuous closures in the
premier industrial and trading centre
of Punjab; and

(d) the steps taken to check fur-
ther deterioration of the situation?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry & Supply (Shri T. N, Singh):
(a) to (d). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5379/65].

New York World Fair

*802. Shri Harl Vishnu Kamath:
Will the Minister of Commerce be
pleased to state:

(a) what have been the concrete
gains and losses, the achievements or
otherwise, of the India Pavilion at
the two sessions of New York World
Fair;

(b) whether balance sheet on the
above lines has been prepared and if
80, the particulars thereof;

(c) whether India will participate
in other International Fairs or Ex-
hibitions in the near future;

(d) if so, where and when;

(e) whether Government have de-
cided not to participate in certain In-
ternational Exhibitions or Fairs; and

(f) if so, which, and the reasons
therefor?
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The Minister of Commerce (Shri
Manubhai Shah): (a) to (f). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-5380/65].

Industries in West Africa

2219. Shri Kolla Venkaiah: Will the
Minister of Commerce be pleased to
state:

(a) whether there is any proposal
to send a delegation to West Africa to
study the possibilities of establishing
industries in collaboration with those
who are interested in the develop-
ment of industries in those countries;

(b) ig¢ so, when the Delegation will
be sent; and

(c) the prospects for
tries?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (c). No
Sir. However an industria]l Delegation
comprising a few wellknown Indian
industrialists visited some West Afri-
can countries in  October-November,
1955 to explore inter alia the possi-
bilitieg of setting up joint ventures m
that area. A copy each of the itine-
rary and composition of the delegation
is laid on the Table of the House.
[Placed in Library. See No. LT-5381/
65.1

such indus-

The delegation returned to India
only in the middle of November, 18685.
The prospects of the establishment of
Joint Industrial Ventures in this re-
gion with Indian collaboration will, it
is expected, be brought out in the de-
legation’s report.

(b) Does not arise.
Manganese Prodaotion

2220. Shri Madhu Limaye: Will the
Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that despite
the increase in the Indian steel pro-
duction, manganese output in India is
not rising at all;

(b) if so, the reasons therefor;
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(c) whether efforts have been made

to export larger quantities of manga-

nese to countries like Japan; and

(d) the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Manganese ore is mainly exported and
only part of it is consumed - by in-
digenous steel industry. The output
of manganese ore therefore depends
mainly on export possibilities. The
production of manganese ore for 1861
to 1984 was as follows:— ’

1861 14,05,000 tones.
1962 16,36,000
1963 13,186,000 ”
1964 14,05,000

(c) and (d). Yes, Sir. As a result,
the Minerals and Metalg Trading Cor-
poration of India Ltd. has already
concluded contracts for the export of
4,54,500 tonnes of manganese ore to
Japan during 1965-66 besides the ex-
port of 60,000 tonnes negotiated by the
private sector.

Foreign Exchange for Low Shaft
Furnace at Barbil, Orissa

2221, Shri P. K. Deo: Will the Min-
ister of Steel and Mines be pleased to
state:

(a) how much foreign exchange
has been sanctioned for the Low
Shaft Furnace at Barbil, Orissa in
favour of Kalinga Industries or any
of its sister concerns from its incep-
tion up-to-date, year-wise; and

(b) how much has been utilised for
the said purpose?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The information is being collected and
will be laid on the Table of the
House.

Train between Shoranur and Cochin

2222, Shri Mohammed Koya: Will
the Minister of Rallways be pleased
to state:

(a) the time taken by an ordinary
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passenger train to run between Shora-
nur and Cochin in Kerala;

(b) the reasons for taking rauch
time to cover such a short distance;
and

(¢) the measures proposed
taken to speed up the trains?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The time taken at present
by an ordinary passenger train to
cover the journey between Shoranur
and Cochin Harbour Terminus 1is
about 5 hours, minimum being 4 hours
and 20 minutes and maximum 5 hours
and 35 minutes,

(b) Speed restrictions on account of
sharp curves on the section, clearance
of four-wheeler stock by these trains,
which are scheduled to stop at almost
all stations, limit their booked speed.
Overall running time provided is, thus,
the minimum, consistent with the
existing traffic, safety and operational
requirements.

(¢) Feasibility of accelerating the
passenger trains by restricting attach-
‘ment of four-wheeler stock is under
serutiny.
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Bridges over Yamuna near Delhi

2224. 8hri Lakhmu Bhawani: Will
the Minister of Rallways be pleased
to state:

(a) whether jt is a fact that two
new Railway bridges are presently
under construction over Yamuna near
Delhi;

(b) it so, when these will be com-
pleted; and

(c) the nature of these bridges (i.e.
only Railway Bridge or Rail-cum-
Road bridge) and full details thereof
along with the progress made in their
construction so far?

The Deputy Minister in the Minis-
try of Rallways (Shri S8ham Nath):
(a) to (c). A new rail bridge over the
Yamuna, near Purana Qila in Delhi,
has recently been constructed as a
part of the Ghaziabad-Tughlakabad
Goods Avoiding Line Project. This is
a double track BG railway bridge
(and not a Rail-cum-Road bridge),
consisting of 12 x150 ft. spans with §
ft. wide foot-paths on either side.
Though the bridge itself ig complete,
other works in connection with the
Avoiding Lines Scheme are still in
progress and the whole scheme is ex-
pected to be opened by end of June,
1966.
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Indiap Tobacco Association

2225, Shri Kolla Venkaiah: Will the
Minister of Commerce be pleased to
state:

(a) whether any representation has
been received from the Indian
Tobacco Association regarding the
perished leaf of 1965 verginia tobacco
crop and all grades of 1966 crop;

(b) if so, the details of the repre-
sentation; and

(c) the action taken by Government
thereon?

The Minister of Commerce
Manubhal 8hah); (a) to (c).
was received recently from the
Indian Tobacco Association, Guntur,
requesting Government not to remove
the PL grade tobacco of 1964 crop
from the minimim/maximum export
price for 1964, as thecy felt that
foreign buyers may press for similar
waivers in respect of tobacco crops
from 1865 onwards. Government in-
formed the Association that the PL
grade tobacco of 1964 crop had been
removed from the floor price list after
taking into consideration all relevant
factors. The 77th meeting of the com-
mittee of Administration of the To-
bacco Export Promotion Council, held
on 29th October, 1965, idered the
question of enhancement of minimum
prices for 1966 crop of F.C.V. tobacco
and detailed proposals from the
Council wre awaited.

(Shri
A letter

Scheduled Caste and Scheduled Tribe
of R.D.S.0. Lucknow

2226. Shri Iswar Marandi:
Shri Utlya:

Will the Minister of Rallways be
pleased to state the total number of
Scheduled Caste and Scheduled Tribe
employees of the Research Designs
and Standard Organisation, Lucknow
who are (i) permanent and (ii) tem-
porary?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
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Singh):
nent—34.

Scheduleq Tribe: Permanent—3

(i) Scheduled Caste: Perma-

(ii) Scheduled Caste: Temporary—
148.

Scheduled Tribe: Temporary—S.
3 AK and 4 AK. Passenger Trains

2228. Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Rallways be
pleasei to state:

(a) whether the timings of the
3 AK. and 4 AK. Passenger Trains
running on the Khomkaran-Amritsar
section of the Northern Railway have
been recently revised;

(b) if so, the details of the new
timings; and

(c) the reasons for the change :on-
sidering the severe hardship experi-
enced by the residents of the sector
during the recent Indo-Pak. conflict?

The Minister of Sfate in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). 3 AK Up/4 AK Dn.
Passenger trains runaning between
Amritsar and Gharyala from 1-10-65
were extended, with effect from
11-10-1965, to and from Valtoha to
meet public demand.

There has been no change in the
schedule of 4 AK Dn. Passenger but
from the date of extension of 3 AK
Up Passenger, its timings have been
revised ex. Valtoha to Gharyala for
operational reasons. 3 AK Up Passen-
ger now leaves Valtoha at 13-00
hours arriving Gharyala at 13-40
hours and from Gharyala onwards, it
rung according to timings shown in
the time table in force from 1-10-65.

Rail Link

2229 Shri Satyanarayana: Wil] the
Minister of Railways be pleased to
state:

(a) whether Government propose to
link the district headquarters of Sri-
kakulam with Amudalavalsa (SE.
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Railway) which is at a distance of
seven miles to facilitate the export of
forest produce of timber to the other
parts of the country; and

(b) if so, when?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Raw Film Industry

2230. Shri Linga Reddy: Will the
Minister of Industry and Supply be
plcased to state:

(a) the States in which the raw
film industrial plants are functioning
at present;

(b) the production of raw films
during 1964-65 and whether India is
self-sufficient in this regard;

(c) whether the Government of
Mysore have urged the Centre for the
location of a raw film industrial plant
in Mysore State; and

(d) if so, the result thereof?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N, Singh): (a) and (b).
The only Project licensed for the
manufacture of Raw film is being im-
plemented by the Hindustan Photo
Films Mfg. Co. Ltd., Ootacamund,
Madrag State (a Central Government
undertaking). Regular production is
expected to start during 1966 when a
portion of the country's requirements
would be met. In the meantime, the
required raw films are met through
imports.

(¢) and (d). No Sir, however, My-
sore Government approached thia
Government about the possibility of
taking up the manufacture of colour
film: and X-ray in the existing fac-
tory, “Mysore Acetate and Chemicals
Company”. They have been informed
that since H.P.F. have included these
itemg in their production programme,
it is not necessary for the Mysore
factory to take up these items.
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Issue of Import Licences

2232, Shri Madhu Limaye:
Shri Bagri:

Will the Minister of ‘Commerce be
pleased to state:

(a) whether Government have made
any study with regard to the issue
of import licences to the following
categories of the relatives of Minis-
ters of the Central and State Govern-
ments during the period between the
15th August, 1047 to 15th August,
1963:
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(i) sons and daughters; (ii) sons-
in-law and daughters-in-law;
(iii) brothers; (iv) parents;
(v) nephews and nieces; and
(vi) wives; and

(b) it so, the
study?

conclusion of this

The Minister of Commerce
Manubhal Shah): (a) No, Sir.

(Shr1

(b) Does not arise,

Issue of Industrial Licences

2233. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have made
any study with regard to the issue of
industrial licences to the following

. categories of the relatives of Minis-
ters of the Central and State Govern-
ments during the period between the
15th August, 1947 to 15th August,
1065;

(i) sons and daughters; (ii) sons-
in-law and daughters-in-law;
(lii) brothers; (iv) parents;
(v) nephews and nieces; and
(vi) wives; and

(b) if so, the conclusion of this
study?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N, Singh):
(a) The form of application for indus-
trial licences prescribed under the
Registration and Licensing of Indus-
trial Undertaking Rules, 1862, does
not call for any information regarding
the relationship of applicants to any

Central or State Ministers, The in-
formation sought is not therefore
available with Government and no

study in this regard has been under-
taken.

(b) Does not arise.
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Statutory Board for Cardamom

2237. Dr. Sarojini Mahishi: Will the
Minister of Commerce be pleased to
state:

(a) whether a Statutory Board for
Cardamom has been set up;

(b) if so, the location selected for

‘its headquarters; and

(¢) whether Government have taken
into consideration the premier posi-
tion occupied by Mysore State in this
connection?

The Minister of Commerce (8hri

© Mannbhai Shah): (a) Not yet, Sir.

(b) and (c). The headquarters of
the Cardamom Board will be Erna-
kulam. In deciding on this location,
due consideration has been given to
relevant factors. such as the acreage
under card 1 and production in
the States producing this commodity.
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Silk known as ‘Mysore Princess’

2238, Dr. Sarojini Mahishi: Will
the Minister of Commerce be
bleased to state that steps taken to
develop the variety of mulberry silk
known as ‘Mysore Princess' which
has been discovered in Mysore?

The Minister of Commerce (Shri
Manubhai Shah): The new race of
silkworm evolved in the Central
Sericultural Research angq Training
Institute, Mysore is presently under
field-trial. An Expert Committee is
guiding the ficld-experiments which
are being laid out for precise apprai-
sal of the commercial potentialities of
the new race. Itg future development
will depend upon the outcome of the
present series of field-trials.

Up-grading of Posts of Commercia)
Clerks on the Rallways

2239. Shri Guishan: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that the
Railway Board issued orders in
November, 1964 for upgrading the
posts of Commercial Clerks in differ-
ent grades on a percentage basis on
all the Railways;

(b) if so, whether these orders have
been implemented; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The orders have been imple-
mented on some of the Railways und
are in the process of implementation
on the other Railways.

(c) Delay in the implementation of
the orders it due to holding of suit-
ability tests and selection of staff due
promotion and their fixation of pay in
the upgraded posts. This work is also
in progress.
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Foreign Exchange for Steel and Mines

2240. Shri Kolla Venkalah: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether any review of the for-
eign exchange requirements of his
Ministry for the year has been made;

(b) if so, the main points reviewed;
and

(¢) the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) and (c). Requirements of
foreign exchange are worked out on
the basis of detailed propo:als called
for from the plants. The plants, in
turn, take into account their require-
ments of rolls refractories, tin, cop-
per, etc. as also the stocks in hand.

Ag a result of the critical foreign
exchange situation requirements, as
worked out above, have been review-
ed from time to time so that within
the limited foreign exchange available
requirements of the plants can be
made to the maximum possible extent.
Efforts have also been made to make
the maximum possible use of indige-
nous substitutes,

Pig Iron Plant in Kakinada (Andhra
Pradesh)

2241, Shri Kolla Venkalah: Will the
Minister of Steel and Mines be pledsed
to state;

(a) whether there is a proposal to
establish in private sector a Pig Iron
Plant in Kakinada in Andhra Pradesh;

(b) if so, the production capacity
of the Plant;

(c) the cost of the plant and parti-
culars of the foreign collaboration;
and

(d) when the plant will be estab-
lished?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) to (d). Do not arise.
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Ofl Cake Industries

2242. Shri Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Commerce be
pleased to state:

(a) the nature of help rendered by
Government to oil cake industries
which exported their products during
the current year;

(b) the total quantity of oil cake
exported during 1965 so far; and

(c) the foreign exchange, if any,
earned therefrom?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Govern-
ment have been assisting the expor-
ters of oil cakes by providing incen-
tives which are currently as
follows:—

(1) D-'nhdgraundnul Exprrters of deoiled
Cakes cakes are eligibls to
obtain import licen-
ces for import of
spares, machinery
&  ch~micrls upto
1% of the f.o.b.
value of exports.
Besides, a tax
credit of 29 s
also  available to
them.

Exporters are eligible
to obtain import
lic*nc2s for copra/
palm oil upto 109,
of the f.o.b. value
of exports.

"il) Droiled linseed
Cake :

(iti) Copra Oil Cake, Exporters are cligible

(produced either  to obtain liccrecs for
through rotary import of Copre/
or expellers) palm oil upto  75%,

of the f.0.b. value of
exports.

(iv) Decorricated Cot-

Fxpcrters are eligi-
tonsced Cake :

ble to obtain licences
for import of 1 tenne
of ¢c)pra against ex-
part of 3-5 tonnes
of cake.

(b) and (c). A total quantity of
621188 tonnes valued at Rs, 2632 lakhs
was exported during 1985 (uptd
August),

Export of Garments

2243. Shrri M. R. Krishna: Will the
Minister of Commerce be pleased to
state:

(a) the names of the countries
where the Indian-made garments are
in great demand;

(b) the value of exports during
1963-64, 1964-65 and 1965-66 so far;
and

(c) the new countries which have
been explored for the export of gar-
ments?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). The
main markets for Indian garments are
the U.S.A,, the USSR, the UK,
West Indies, Malaya, Singapore, the
Middle East and African countries.
The value of exports of garments

during 1963-64, 1864-65 and 1965-66
has been as follows:—
(ln lakhs of Ra.)
1963-64 292-85
1964 65 276-08
965-66
(Apnl August 1965) 12446

(as against Rs. 90-36
lakhs during Apuil-
Auguu 1964)

The new countries which have been
explored for the export of garments
are in the West European region to
which a delegation of garments manu-

. facturers recently went.

Qutad Road Bridge, Delhd

2244, Shri Shiv Charan Gupta: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that widen-
ing of the Qutab Road bridge in Delhi
has been delayed because of a court
injunction by a private party;

(b) whether it ig also a fact that
the injunction is pending for many
years; and

(c) the causes for the delay in de-
ciding this case by the Court?
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The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). The Railway's work of
widening the bridge has been complet-
ed as far back as July, 1957, How-
ever, the widening of the approaches
to the bridge to be carried out by
Delhi Administration, involves re-
moval of encroachers on the railway
land, for which the Delhi Administra-
tion has already moved the Civil
Court.

(e¢) The Railway is not aware of the
causes for the delay in the Court.

Shortage of Tin Metal

2245. Shri Brij Raj Singh:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that 4500
workers of the British-owned Tinplate
Company at Jamshedpur have been
laid off on the plea of non-availabi-
lity of tin metal and other material
since the 18th October, 1963; and

(b) if so, the steps taken by Gov-
ernment so far to facilitate the re-
starting of the closed Departments of
the Company and to meke up the
shortage of tin metal?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Because
of dwindling stocks of block tin.
1,068 workers were laid off on the
morning of 18th October, 1985, at the
Tinplate Company’s Works in Golmuri.
Another 1061 were expected to be laid
off by about the third week of Nov-
ember, 1965,

(b) Block tin, one of the essential
raw materials for the production of
tinplates, has to be imported from
Malaysia or from the USA. Import of
block tin from Malaysia requires free
foreign exchange and import from the
USA utilises US Aid Credit. The free
foreign exchange that could be made
avallable to the Tinplate Company
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was very limited because of the cur-
rent foreign exchange situation. The
allocation made under the US (AID)
Non-Project Loan has been inopera-
tive because the loan arrangements
have not yet been finalised, Till more
foreign exchange is effectively avail-
able, there is little than can be done
immediately to improve the situation.
The Tinplate Company have recently
been allowed to utilise Rs. 20 lakhs
of free foreign exchange earned by
scrap exporters.

Manufacture of Tenmis Balls

2246. Shri Karni Singhji: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that Tennis
Balls manufactured in India are in
short supply;

(b) if so, the reasons therefor; and

(c) the action taken in this regard?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) No complaint to this effect has
been received by the Government of
India.

(b) and (c¢). Do not arise.
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Indian Oxygen Limited, Calcutta

2250. Shri Mohammed Elias:
Shri H. N. Mukerjee:

Will the Minister of Industry and
Supply be pleased to state:

(a) the different kinds of licences
issued so far in favour >f Messrs.
Indian Oxygen Limited, Calcutta;

(b) the names of the manufacturcrs
to whom similar licences have been
issued;

(¢) whether these licences have
been fully utilised by these raanufac-
turers; and,

(d) if not, what steps are
taken to improve the position?

being

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (8hri T. N. Singh): (a) Ms.
Indian Oxygen Limited, Calcutta have
been granted licences under the Indus-
tries (Develop! t and Regulation)
Act, 1951 for the manufacture of In-
dustrial Gases, like Oxygen, Dissolved
Acetylene, Nitrogen, Hydrogen, Nit-
rous Oxide, Argon etc., Welding Elec-
trodes, Electric Welding Equipment,
Gas Welding and Cutting Equipment,
‘Torches, Valves etc.
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(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-5382/65].

(c¢) Not in all cases.

(d) Some of the schemes are in
different stages of implementation on
account of the time taken for arrang-
ing the necessary foreign exchange for
import of equipment etc, and on
account of various other factors also
such as collaboration terms etc. Gov-
ernment are trying to render the all
possible assistance to these firms for
the early implementation of their
schemes as and when their problems
are brought to notice.

Burning Appliances

2251, Shri S, C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Stecl
Mines be pleased to state:

and

(a) the outline of the research made
in designing new apparatus or improv-
ing upon the present fuel burning ap-
pliances in Steel Plants; and

(b) if no study has been made so
far, whether Government propuvse to
entrust the task to the Central Yuel
Research Institute or Fuel Efficiency
Services?

The Minister of Steel and' Mines
(Shri Sanjiva Reddy): (a) and (b).
The information is being collected and
will be placed on the Table of the
House.

Manufacture of Boilers

2252, Shri Himatsingka:
Shri Rameshwar Tantia:

Wil] the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarrej Question
No. 2872 on the 30th April, 1965 and
state:

(a) whether Government have re-
ceived any report from the American
firm commissioned to carry out feasi-
bility-studies for the setting up of a
new unit for the manufaoture of large
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capacity thermal
and above; and

(b) the estimated capacity that
would be available at the end of the
Fourth Plan period and the estimated
requirements of the boilers?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): (a) No, Sir.
An agreement has yet to be executed
with the U.S. firm.

boilers of 200 Mw

(b) The requirements of boilers to
match the thermal power equip-
ment to be manufactured in the coun-
try by 1970-71 are estimated at 21
million Kw and the capacity avail-
able from the existing units at that
time will be 1-25 million Kw. Efforts
are being made to expand the Boiler
units at Tiruchirapalli as early as
possible. After this expansion takes
place the capacity available will be
25 million Kw.

Land along the Railway Tracks

2253. Shrl Vishwa Nath Pandey:
Will the Minister of Rallways be
plcased to state:

(a) whether it is a fact that the
N.E. Railway has let out thousands of
acres of land along the railway tracks
of the North Eastern Railway and
also near its stationg either to railway
staff or to the Governments of Bihar
and U.P, for raising crops under the
plan to raise food production; and

(b) if so, the total acreage of such
land?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) 16150 acres of railway lands
have been handed over to State Gov-
ernments and 3500 acres allotted to
Railway employees for Grow More
Food purposes. Instructions have been
issued to the Railways to bring under
cultivation the balance cultivable
lands during the current year as far
as possible.
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Fertilizer Factory, Rourkela

2254. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that the
production in Rourkela Fertilizer
Factory has recently gone down;

(b) if so, the reasons therefor; and

(c) the steps taken to remedy the
situation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy) (a) to (c). No,
Sir. On the other hand, the production
of Calcium Ammonium Nitrate has
been going up as indicated below:—

(tonncs)
1962-63
(November 1962 to March 1963) 40,000
1963-64 120,000
1964-65 181,000
1965-66
(Aypril to OcCtober, 1965) 108,000
The Rourkela Fertilizer Plant is

designed to operate on 4 streams to
produce 5,80,000 tonnes per annum of
Calcium Ammonium Nitrate. 8o far
the Plant has been able to operate on
2 streams only due to insufficient sup-
ply of coke oven gas from the Steel
Plan, its hydrogen content being
lower and the carbon dioxide content
being higher than what was envisag-
ed in the Project Report. The matter
was examined recently by an Ex-
pert Committee headed by Dr. Hus-
sain Zaheer, Director General, C.S.L.R.
The recommendation of the Com-
mit‘ee have been examined by the
Government and Hindustan Steel Ltd.
Remedial measures are being finalised
and orders for necessary plant and
equipment are expected to be placed
shortly.
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Heavy Engineering Corporation,
Ranchi

2257. Shry P. K, Ghosh:
Shri Tridib Kumar
Chaudhuri:
Shri Solanki:

Will the Minister of Industry and
Supply be pleased to state:

(a) the estimated cost of the sew-
age disposal scheme taken up by the
Heavy Engineering Corporation, Ltd.
Ranchi;

(b) whether the effluent can be uti-
lized for the purpose of agriculture:
and

(¢) it so, whether any efforts have
been made to collaborate with the
State Government for the utilisation
of the effluent and sludge?
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The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): (a) Rs. 86
lakhs.

(b) Yes; during eight months of the
dry season.

(c) A scheme for setting up a model
farm of 100 acres with the collabora-
tion of the State Government is under
examination. .

Heavy Engineering Corporation,

Ranchi

2258. 8hri P. K. Ghosh:
Shri Solanki:
Shri Tridib Kumar Chaudh-
uri:

Will the Minister of Industry and
Supply be pleased to state:

(a) the total acreage of land ac-
quired by the Heavy Engineering Cor-
poration, Ranchi for its projects at
Ranchi;

(b) the total acreage out of this
utilised for the factory, stores and
office buildings and residential quar-
ters of the township; and

(c) the total number of acres lying
unutilised so far?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): (a) 6885 acres.

(b) 4390 acres.
(c) 2495 acres,

Heavy Engineering Corporation,
Ranchi

2259. Shri Guishan:
Bhri Solanki:
Shri Tridib Kumar Chaudhuri:

Will the Minister of Industry and
Supply be pleased to state:

(a) the number of deputationists
from the various State Governments
who are working in the Heavy Engi-
neering Corporation Ltd., Ranchi;
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(b) for how long they are going to
be kept by the Heavy Engineering
Corporation; and
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There is no proposal for any libera-
lization in it.

Trade Agroement with USBR.

refer to the reply given to Starred
Question No. 332 on the 19th Novem-
ber, 1965 and state:

(a) whether Government have since
eoncluded a trade agreement with
USSR for which a Soviet Trade
Delegation recently visited India; and

(b) if so, the main terms of the
agreement?
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The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Not
yet, Sir. The trade negotiations with
the U.S.S.R. Trade Delegation who are
already here are proceeding according
to agreed schedules and are likely to
be concluded shortly,

Diesel Locomotives

2268. Shri B. K. Das:
Shri 8. C. Samanta:

Will the Minister of Rallways be
pleased to state whether in the face
of uncertain prospects of import of
diesel from abroad and the critical
position in respect-of foreign exchange,

the Railway Board still maintaing its
earl.let decmon to discontinue steam
locomotives and replace them by
diesel locomotives completely by
1970-71?

The Minister of State in the Minis-
try of lh.llw-ya (Dr. Ram Subhag

Singh):" A statement is given below.
Statement’

The Railway Board have mot taken
any decision to discontinue steam
locomotives and.replace them by
diesel tives pletely by
1970-71. In this connection an. .ex-

tract from the answer given to Star-
red Question No. 101 in the Lok
Sabha on 20th November, 1964, s
reproduced below:—

“(c) and (d). It is not possible
at this stage to state the time by
which a complete change-over to
electric locomotive manufacture
may take place at Chittaranjan.
There are possibilities, however
of the manufacture of steam loco-
motives at Chittaranjan being
tapered off gradually as and when
the Indian Railways are able to:

(i) switch over the produciion
facilities at Chittnianjan
to the manufacture of elec-
tric locomotives and equip-
ment for them and other de-
sired and appropriate pur-
poses; and
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(ii) step up the production of
electric and diesel locomo-
tives to the level necessary
to meet all needs.”

There is no material change in the
position as explained above and the
Railways intend to taper off the steam
locomotive production only in gradual
stageg to suit the production gchedule
of electric Jocomotives in Chjttnranjm
Locomotive Works.

The Railways have a fleet of about
10,800 steam locomotives at present,
of which about 2,800 locomotives have
done over 40 years of service. Even
at the end of the Fourth Five Year
Plan (1970-71) after allowing for the
retirement of the old and unserviee-
able locomotives, the Railwaya will
have about 9,800 steam locos in ser-
vice .and this will stil] constitute a
very high proportion of the total fieet
of al] the locomotives—steam, diesel
and electric’ put together. No steam
locomotive is being retired or’ rep-
laced by diesel or electrie ‘1 ~no-’
tives unless it has outlived fufly“fts
useful and economic life.

As regards the use of diesel oil
by the Railways, it has been assesed
that the requirement of diesel oil as
a result of the extension of dieselisa-
tion on important routes of the rail-
way system will be of the order of
6.5 lakh tonnes only per annum at
the end of the Fourth Plan, which,
as compared to the anticipated indi-
genous availability of about 47 lakh
tonnes in all the Indian Refineries m
that year, will represent only about
14 per cent of the total availability of
this fuel. The Railways’ demand for
diesel oil is thus but a fraction of
the total Diesel oil demand of the
country.

B.G. Outlet to Sahibganj Loop

2874, Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the Assam Government
have requested the Central Goverm-
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ment to establish a second Broad
Gauge outlet for the North-east
Frontier Railway to the Sahibganj
loop of the Eastern Railway through
Maniharl Ghat;

(b) if so, Government's decision
shereon; and

(c) the estimated cost of the pro-
posed scheme?
The Deputy Minister in the Minis.

try of Rallwayy (Shri Sham Nath):
(a) No.

(b) and (c) Do not arise.

Import of Baby Food
_ 2265, Shri P. C. Boroosh: Will the
Minister of Commerce be pleased to
state:

. (a) the number of Companies which
haye applied for licences for import-

ing baby food from abroad during this
year so far; and

(b) the names of the Companies
which have been given such licences?

The Minister of .Commerce (Shri
Manubhal Shah): (a) No application
for the import of “Baby Food” as
such has been received during the
current licensing period upto the 13th
November 1965. However, applications
for special licences from 79 parties in
Goa have been received for import of
“Milk Powdered and Condensed, in-
cluding that intended for infant feed-
ing.”

(b) The names of the parties to
whom the special licences have been
granted are given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-5383/
65].

Manufacture of Scooters

2266, Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether the Andhra Pradesh
Industrial Development Corporation
has applied for an industrial licence

for the manufacture of scooters with
a capacity of 60,000 scooters per year;
and

(b) if so, the salient features of the
proposal?

The Minister of Heavy Engineering
and Industry in the Ministry ©of
Industry and Supply (Shri T. N.°
Singh): (a) Yes, Sir.

(b) The proposal is for the setting
up of a factory at Hyderabad in colla-
boration with a foreign party., It
would involve a foreign exchange ex-
penditure of Rs. 2:5 crores for import
of capital equipment and about Rs. 1
crore per annum for the import ef
components and raw materials.

Farakka-Khajuriaghat Perry
2267. Shri Vasudevan Natr: "
Shri P. C. Borooah:
8hri Indrajit Gupta:

Shri Warior: .

Will. the Minister of Railways be
pleased to state:

(a) whether by the opening of.the
broad gauge Assam Link Line from
Siliguri to Jogighopa on North-east
Frontier Railway to goods traffic,
increased goods traffic to the extent
of 1,000 wagons per day would be
moved on this line and whether
Farakka-Khajuriaghat Ferry will be
capable of bearing the burden of
carrying such large-scale traffic; and

(b) if not, what alternative arrange-
ments for the movwunent of goods
over the Ganges is contemplated?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The capacity of the Farakka-
Khajuriaghat ferry hag only very
recently been raised from 250 to 400
Broad Gauge wagons per day. After
the Farakka barrage and the through
rail link thercon are completed, it
will be possible to move roughly 600
Broad Gauge wagons, each way every
day. This will be in addition to the
passenger traffic.

(b) The increased ferry capacity of
400 wagons per doy along with the
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Metre Gauge line capacity which is
alsosbeing enhanced by the provision
of Centralised Traffic Control over the
Bongaigaon-Gauhati section, are con-
sidered adeguate to meet the trans-
port requirements during the Fourth
Plan almost fully. The capacity of
600» Broad Gauge wagons, which will
be available in the final stage, after
the completion of the barrage and the
rail link over it, will improve the
. The question .of

{a) whether there .are any pro-
pesuls % speed up the long distance
GY. and Southern Express trains;

A

(b) it so, the details thereof?
The Minister of State in the Minis-

There is, however, a proposal to
haul the Southern Express/Air-condi-
#loned Express trains running bet-
ween New Delhi and Madras, by
digsel locomotives as soon as suffi-
cient engines are available and main-
tenance facilities for these have been
developed, and when this is done,
some acceleration of these trains will
be feasible,
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Juntor Administrative Rank Officors
oa the N. Rly.

2271. Shri Buta Singh: Will the
Minister of Baflways be pleased 1o
state:

(=) the total number of Junior Ad-

Vigilance
Ministry during 1965 so far;
“‘Qbunmuhnhnﬁau;

{¢) the Department in which each
officer ds serving?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (¢). During the period
1-1-1965 to 30-11-1965, gix complaints
or cases relating to Northern Railway
Officers of the Junior Administrative
Grade, were received in the Vigilance
Directorate of the Ministry of Rail-
ways. A copy of one of these com-
plaints had also been received by the
Central Bureau of Investigation us
also by the Central Vigilance Com-
mission.

The officers involved in these com-
plaints or cases belong to various de-
partments as indicateqd below:—

Traffic (Transportation) & Commer-
cial Department 3 2

Civil Engineering Department ., 1
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Mechanical Engineering Department
. 1

Signa] & Telecommunication Depart-
ment

Stores Department 1

One of these cases was enquired
into and in consultation with the
Central Vigilance Commission appro-
priate action has been taken in res-
pect of the officer involved.

One laint was in d and

non-Railway Departments. The
question of removal of this anomaly
is under consideration,

Asnistant Inspector of Works

2273, Shri Onkar Lal Berwa: Will
the Minsiter of Railways be pleased
to state:

(a) whether it is a fact that a selec-
tion for the post of Assistant Inspec-
tor of Works was held in 1964 by the
Divisional Superintendent, Northern

the matter is being idered further
in consultation with the Central Vigi-
lance Commissjon.

Two complaints are under investi-
getion.

The r ining two ints are
under preliminary examnatlon.

In addition to the six officers men-
tioned above, the name of one Junfor
Administrative Grade officer belong-
ing to the Traffic (Transportation)
and Commercial Department of Nor-
thern Railway has figured in one of
the reports received from the Central
Bureau of Investigation.. This report is
under consideration of the Central
Vigilance Commission.

Clerks Grade I of Indian Railways
Accounts Deptt.

2272. Shri Buta Singh:
Minister of Railways be
state:

Will  the
pleased to

(a) whether it is a fact that cer-
tain senior-most Clerks Grade 1 in
the Indian Railways Accounts De-
partment get less pay than their
Juniors (Junior as Clerks Grede II
& Grade I); and

(b) the steps taken to remove this
anomaly?

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): (a) Yes, in some cases.

(b) This is a general anomaly
which exists not only in Accounts
Department but in all other depart-
ments of the Railways as well as in

Railway, New Delhi;

(b) whether it is also a fact thas the
result of this selection has not so far
been declared; and

(c) if so, the rcisons therefor and
the target dat: fur declaring the re-
sult? .

The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Siogh): (a) Yes.

(b) No. |
(¢} Does not arise.

Office of the Director General of
Supplies and Disposals

2274. Shri Guishan: Will the Minis-
ter of Industry and Supply be pleased
to state:

(a) whether it is a fat that some
staff of the Directorate of Railway
Stores are continuously working im
the Office of the Director Genera! of
Supplies and Disposals, New Delhi for
more than 2 years, on the seats where
the rate contracts are dealt with;

(b) if 20, the reasons therefor; ard

(¢) whether the administration pro-
pose to shift them to other sections?

The Minister of Supply and Techni-
cal Development in the Ministry of
Industry and Supply (Shri Raghu-
ramaiah): (a) to (c). Yes. There
are three Purchase Officers and 5
Assistants. In accordance with the
existing procedure both gazetted as
well as non-gazetted staff is transfer-
red from one Section/seat to another
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after expiry of a period of 4 years.
Such transfers are effected on the
basis of annual review.

Mining Fimance Corporation
3375. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of
Mines be pleased to state:

Steel amd

(a) whether it is a fact that the
Mineral Ores Export Advisory Com-
mittee has recommended for the set-
ting up of a Mining Finance Corpora-
tion for the development of mines;

(b) the other recommendations
made by the Committee at its recent
meeting; and

(c) Government's reaction thereto?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) It is under.
stood that a suggestion for the setting
up of a Mining Finance Corporation
etc, came up for general discussion at
the last meeting of the Mineral Ores
Export Advisory Committee held on
22-11-1965. However, a recommenda-
tion of the Committee in this regard
has not yet been submitted to Gov-
ernment.

(b) The proceedings of the Com-
mittee containing other recommenda-
tions have also not been received by
Government so far.

(c) Does not arise.

Pay Scale of Passenger Guides on the
Rallways

2276. Shri Kishen Pattnayak: Will
the Minister of Rallways be pleased
to state:

(a) the present pay scale of the
Passenger Guides on the Various Rail-
Ways;

(b) whether there was a higher pay
ecale before 1955 and whether any
appointments had been made prior to
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1955 in the scale of Rs. 100 to Rs. 188
or Rs. 150 to Rs. 225; and

(e) it so, the reasons for lowering
it and whether it has adversely af-
fected the promotion position of the
Passenger Guides uppointed before
19557

The Minister of State in the Minis-
try of Railways (Dr. Ram Snbhag
Singh): (a) Rs. 110—4—150—EB—4—
170—5—180—EB—5—200 (Authoris-
ed) /Rs, 60—150 (Prescribed).

(b) and (c). The scale Rs. 100—
185 had been prescribed in the year
1948 when the scheme of recruiting
Social Guides from Social Service Or-
ganisations to help third Class Pas-
sengers was introduced purely as am
experimental measure. Since the
working of the scheme by social
workers did not bring in desired re-
sults, it was decided to re-designate
the posts as ‘Passengers Guides’ and
to fill them from Railway servants
having necessary railway background
and scale of Rs. 60—150 was allotted
to this category on the basis of worth
of charge. The then existing social
guides who were found fit and eligible
were retained as Passenger Guides in
prescribed scale of Rs. 60—150 but
were allowed their higher grades as
personal to them. Since February,
1962 they have been allowed seniority
in their respective personal grades
below Ticket Collectors in the same
grades for the purpose of advance-
ment, Thus their chances of promo-
tion has not been affected adversely.

Passenger Guides in Khurda Division

2277. Shri Kishen Pattnayak: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Passenger Guides in the Khurda divi-
sion of the South Eastern Railway
are not being allowed weekly holiday
for the last nine years; and

(b) if so, whether Government pro-
pose to pay them overtime allowance
ag compensation for the days they
have worked extra?
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The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arisc.

M/s. Indian Oxygen Ltd., Calcutta
2278. Shri H. N. Mukerjee:
Shri Mohammaqd Elias:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that M/s
Indian Oxygen Ltd., with its Head
Office in Calcutta, has a virtual mono-
poly in India, and if so, to what ex-
tent;

(b) the amount of foreign capital
invested in it and the percentage of
jts shares held by M/s. British Oxy-
gen Ltd. of the UK,;

(c) whether it has had since 1987
any expansion schemes and what they
are; and

(d) if so, whether such schemes
were approved by the Central Gov-
ernment?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) Mis. Indian Oxygen Ltd. are vir-
tually the only manufacturers of
Argon, Nitrous Oxide and gas cutting
and welding equipment in the coun-
try. In the'field of Oxygen, Dissolved
Acetylene and Nitrogen there has
been some decrease in the share of
this firm in the country’s total pro-
duction but still they account for a
substantial portion of country’s total
production for these gases. So far as
welding electrodes and Hydrogen are
concerned, units other than M|s Indian
Oxygen, account for a major portion
of country’s production.

(b) The percentage of shareholding
of Mjs British Oxygen Co. Ltd, UK
in the capital of Mls Indian Oxygen
Ltd., is approximately 677 per cent
The shareholding of other non-resi-
dents is not significant.

(¢) and (d). Since 1957 Govern-
ment have approved firm’s proposals

for expansion of their capacities for
the manufacture of Oxygen;Dissolved
Acetylene etc. at Bombay, Visakha-
patnam, Jamshedpur, Burnpur, Mad-
ras, Calcutta, Delhi, Kanpur and
Ahmedabad. Government have also
approved the firm’s proposals for ex-
pansion of their capacity for the
manufacture of Gas Cutting and Weld-
ing Equipment and Continuous|Special
Electrodes at Calcutta and Mild Steel
Electrodes at Madras.

Production of Steel Armour for Tanks

2279. Shri Yudhvir Singh:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the production of steel
armour for tanks has been startad in
Rourkela; and

(b) if so, the details thereof?

The Minister of Ste~] and Mines
(8hri Sanjiva Reddy): (a) No, Sir.
(b) Does not arise.
M facture of Trausf and
Capacitors
2280, Shri Daljit Singh: Will the

Minister of Industry and Supply be
pleased to refer to the reply given to
Unstarred Question No. 203 on the 5th
November, 1965 and state:

(a) the names of the membera of
the Committee appointed by the Cen-
tra] Government to consider and re-
commend the scheme of the Punjab
Government to set up a new unit at
Nangal for the manufacture of trans-
formers and capacitors; and

(b) when the Committee will sub-
mit its recommendations?



6821 Written Answers

consider the scheme of the State Gov-
ernment of Punjab to set up a new
unit at Nangal for the manufacture
of transformers and eapacitors. The
Government of India appointed a
Committee consisting of the following
members to assess the existing eapa-
city and further capacity required in

relation to the prospective demand
for heavy electrical equipment:

1. Shri B. S. Nag . Chairman
2. ShriM. K. Gupllnmg.lr Member
3. Shri K. L. »
4. Shri B. D. Kulelknr 3
5. Shri K. B. Mathur

(Alternate Shri V.
Krishnamurthy)
Shri K. C. Lall . . Member
(Alternate ShriS. Swayambu)

o

7. Shri Hari Bhushan Member

8. Shri K. N. Ramaswamy  Member-
Sccretary.
The State Government’s proposal

would be considered in the light of
the recommendations of the above
Committee. The report of this Com-
mittee has just been received and is
being examined.

Tea Board

2281, Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to state:

(a) when the term of the present
Tea Board wil] expire;

(b) when new members will be
nominated to it; and

(c) whether there is any proposal
to take some non-officials in the
Board in place of the Officials of the
State Government?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). On
the 315t March, 1966 when fresh mem-
bers will be appointed for a period of
three years,

(¢) No, Sir,
Parcel Office at Delhi Main Station

2282. Shri Gulshan: Wil] the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
offieials of the Vigllance Department
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of the Railway raided the Parcel
Office, Delhi Main Station on the 21st
October, 1965;

(b) whether any malprectises
and other irregularities were deteet-
ed; and

(¢) it so, the action takem in the
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The Central Investigas-
ing Agency of the Railway Board
conducted a check in the Parcel Office,
Delhi Main Station on 21-10-65.

(b) Yes.

(c) The matter has been reported
to the Railway Administration for
taking further necessary action.

Foeurth Blast Furnace at Durgapar

2283, Shri Dinea Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Steel and Mimes
be pleased to state:

(a) whether the fourth Blast Fur-
nace of Durgapur Steel Works has
been installed; and

(b) if not, the reasons for ‘ne
delay and its repercussion on the
production?

‘The Minister of Stee! and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Fourth Blast Furnace is under
construction  and  is scheduled  for
commissioning in January, 1966, Due

to a serious accident
in October, 1965 in which the be!! and
the bLell rod were Dbadly damaged,
there is likely to be a delay of about a
month, provided the damuged parts
are repaired locally and for which
efforts are being made. If it Tee mes
necessary to import the bell rod, the
completion may be delayed by an-
other month. The Furnace wili then
be ready by end of March, 1966. The
repercussion on  proaduction can  he
worked out only when the extent of
the actual delay is known.

which occurred
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Udyog Patrika

2284. Shri Surya Prasad: Will the
Minister of Ci be pl d to
state:

(a) whether Government propose
to stop the Hindi publication of
“Udyog Patrika” in the near future;
and

(b) it so, the reasons therefor?

The Minister of Commerce (Shri
Manobhai Shah): (a) Yes, Sir. With
effect from 1st September, 1965, it has
been discontinued.

(b) The Committee of Secretaries
reviewed, from the point of view of
economy and financial viability, the
various journals, periodieals and other
publications, and decided that,
other things, the Hindi journal
“Udyog Vyapar Patrika” should be
discontinued for the duration of the
Emergency.

Iron Ore Deposits in Kerala

85, Shri Vasudevan Nair:
Shri Warlor:
Shri A, V. Raghavan:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether substantial deposits of
iron ore located in Calicut and Kozhi-
kode districts of Kerala State;

(b) it so, the estimated
of these deposits; and

quantity

(c) the result of the survey regard-
ing other minerals in Kerala State?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
A number of occurrences of won ore
with a total estimated reserve of 17
million tonnes were  located by  the
Geological Survey of India in 1958-57.
These occurrences are not considered
substantial,

(c) As a result of survey carried
out by the Geological Survey of India
workable deposits of clays, ilmenite
and glass sands have been located. A
small deposit of limestone has also
been recorded.

Heavy Engineering Corporatiea,
Ranchi

2286. Stri P. K. Ghesh:
Shri Buta Singh:

Will the Minister of Imdustry and
Supply be pleased to state:

(a) whether he met the represen-
tatives of the Syrplus Civil Engineers
of the Heavy Engineering Corpora-
tion, Ranchi as promised by him on
the floor of the House in reply to a
call attention notice dated the 12th
November, 1965; and

(b) if so, what were their main
grievances and what steps Govern-
ment have taken to remove them?

The Minister of Heavy Engineer-
ing in the Ministry of Industry
and Supply (S8hri T. N. Singh): (a)
Yes, Sir.

(b) The representation was in- re-
gard to their absorption. Government
have all along been as considerate as
possible and have circulated the
names of surplus engineers to con-
cerned authorities in the Public See-
tor who may need their services.
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Overbridge at Kesinga Level Crossing

2289. S8hri P. K, Deo: Will the Min-
ister of Railways be pleased to state:

(a) the reason for the delay in the
construction of an overbridge at
Kesinga level crossing on the South
Eastern Railway in spite of the re-
peated assurance given by Govern-
ment in this behalf; and

(b) when the construction work is
likely to be started?

The Deputy Minister in the Minis-
try of Rallways (Shrli Sham Nath):
(a) The site for the proposed road
overbridge has not yet been finalized
by the State Government.

(b) It is too early to
this stage.

indicate at
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Import of Books
2290, Shrimati Maimoona Sultan:
Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 1490 on the
3rqd September, 1965 and state:

(a) whether the Committee set up
to advise Government on the import
of books has submitted its report;

{b) if so, its
tions,;

main recommenda-
(c) Government’s decisions thereon;
and

(d) how far the import of books
this year will be reduced in compari-
sion with last year and what will be
1he level of imports next year in the
light of these recommendations®

The Minister of Commerce (Shri
Manubhai S8hah): (a) and (b). The
Committee have recommendeq that:—

(i) A ceiling of foreign exchange
of at least of Rs. 1'5 crores
may be released for import
of books and periodicalg dur-
ing the current year.

{ii) Out of Rs. 1'50 crores, a ceil-
ing of Rs. 40'0 lakhs should be
placed at the disposal of
Ministry of Education for
allocation to Universities, Edu-
cational Institutions etc.

(ili) Out of the balance of Rs. 1'10
crores, a ceiling of Rs. 1:0
crore would be required for
issue of quota licences at
50 per cent quota as already
announced in the current Red
Book.

(iv) The balance of Rs. 10:0 lakhs
should be utilised for allow-
ing imports of permissible
‘Magazines, Journals, Periodi-
cals in the case of only such
established importers who
have been importing such
publications in the past.

(c) The above fecommendations of
the Committee are under considera-
tion and steps are being taken to get
the necessary foreign exchange re-

leaseq and further action can be taken
ifter the foreign exchange is

(d) Upto August, 1965, books and
periodicals worth Rs. 15562  lakhs
have becn imported into India against
the figure of Rs. 148:50 lakhs during
the corresponding period in 1964. It is
considered that during 1985, imports
of books will not be very much redu-
ced as compared to the total imports
worth Rs. 330-83 lakhs during 1964
because a good number of licences
issued duringethe last period will be
utilised during the current period. It
is too early to visualise the level of
imports next year as it would de-
pend upon the foreign exchange posi-
tion prevailing at that time. In fact
the Committee was set up to review
the import policy for books and pub-
lications as announced for current
period and r d modifications,
if any, and not to go into the ques-
tion of imports next year.

- B, e O 1t
> Y

2281, Shrimati Maimoona Sultan:
Will the Mini of C ce be
pPleased to state:

(a) whether a report has been pre-
pared by the European Economic
Community on India's commercial re-
lations with that Community;

(b) if so, the salient features of that
report; and

(c) Government’s reaction thereto,
and how the recommendations, if im-
plemented, would affect India’s trade
with the Community?

The Minister of Commerce (Shri
Manubhaj Shah): (a) and (b). At the
invitation extended on behalf of
India’s Parliament g delegation of
members of the European Parliament
visited India between 9th and 14th
December 1963. Following this the
Commission on Foreign Trade of the
European Parliament was given the
task of preparing an interim report
on trade relations between the Euro-
pean Economic Community and India
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The interim report by Mr. G. L. Moro
was presented to the European Parlia-
ment on the 23rd November, 1965.

The report briefly describes the
efforts made by the India’s Economic
Mission at Brussels to establish bila-
teral contacts with the E.E.C. Com-
mission with a view to  discussing
trade relations between India and the
Community. It analyses the deve-
lopment efforts of India  through
series of Plans and emphasises the

itude of the fi ial  burden
which India has to bear in implement-
ing fourth Five Year Plan and the
need for providing not only financial
assistance but help in the develop-
ment of trade relations for enabling
India to regain international stability
in economic field. The heavy im-
balance which India faces in her
trade with the countries in the Euro-
pean Beonomic Community has been
brought out clearly in the report.

The report recommends Dositive

action on:

(i) coordination of programmes of
the member countries of the Com-
munity in the Credit sector; and (ii)
study of large scale specific —agree-
ments on determined products which
will ensure steady and increasing
flow of exports of Indian products to
4he Community.

The European  Parliament in a
resolution took note of the interim
yeport and invited the Commission of
the EE.C. to intensify itg contacts
with representatives of the Indian
Government with a view to prepare
the opening of real bilateral negotia-
tions between India and the countries
in the Community. It also emphasis-
ed the importance of action for a co-
ordinated  programme of the  Six
member States of the Community in
the field of economic and financial
aid. The President of the Parliament
wag asked to transmit the resolution
on the report to the Commission of
the P F.C. and to member Govern-
ments.
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(c) Government  welcomes the
awarenesg of the European Commu-
nity of the problem which India
faces in developing her economy and
appreciates the 1¢:3>lution passed by
the European Parliament, and hopes
that the initiative taken by the Euro-
pean Parliament would lay the foum-
dation of an abiding relationship bet-
ween India and the European Econe-
mic Community.

Help to Ceylon for Railway Secwriy

2202. Shri D. C. Sharma:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether it has been agreed to
help Ceylon in reorganizing its rail-
way security measures; and

(b) if so, the nature
proposed to be given?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The Government of Ceylon had
requested the Government of India
for lending them, for two months,
the services of an expert, under the
Colombo Plan, to examine and report
on problems rclating to the Security
Service Organisation of the Ceylon
Government Railways. The services
of the Inspector-General Railway
Protection Force of the Indian Rail-
ways, have accordingly been loaned
to that Government.

of heip

Ferry Service

2293. Shri Vasudevan Nair:
Shri Indrajit Gupta:
Shri Warior:
Will the Minister of Railways be

pleased to state thc amount that is
being spent every year by the Indian
Railways for the maintenance of
Ferry Service across Sahibganj—
Sakrigali Ghat—Muanihari Ghat and
Farakka-Khejuria Ghat?

The Minister of State in the Nimis.
tty of Rallways (Dr. Rasri Subhag



Ba31 Written Answers AGHRAHAYANA 18, 1887 :SAKA) Wruten .-’n.-.m'rrs()83z

Singh):  The amounts :pent for ¢he
mantenance of ferry scrvices acros.
Sakrigali Ghat—Manihar; Ghat, and
Farakka-Khejuria Ghat for the last
®wo years are as follows:—

Year Bxpenditure (in lakhs)

N . T TRs
1903-04 3831
39°52

1904-65

These figures are exclusive of ex-
peuditure incurred on major repaire
% vessels in the Marine Workshops
at Mokameh, as and when necessary.
“This expenditure varies from year to
Jyoar and was approximately Rs. 12.00
lkhs in 1964-65, for combined repairs
to vessels plying these services as
wall as across Mahadeopur Ghat—
Barari Ghat and Paleza Ghat—
‘Mahendru Ghat.

Axperts te Mulaya and Singapore

M9, Shri Warker:
Shri Vasudevan Nabr:
Shrt Daji:
Shri Indrajit Gupta:
Will the Minister of Commeres be
Pleased to otate:

ta) whether it is a fact that our ex-
Pports to Malaya and Singapore have
‘dropped heavily in the last quarter of
65

(b, whether it is also a fact that
our trade balances have been almoet
'washed away as a result of the diop
® eXxports, and

we) if so. the reasons therefor”

The Minister of Commerce (Shri
Manubhaj Shah): (a) There has been
& decline 1n India’s exports to Malaya
and Singapore from Rs. 7.29 crores
in 19G4-65 (April-August) to Rs. 5.12
«rores in the corresponding period of
1 965 66

tb) and (¢). The decline has been
thainly in petroleum products. cotton
Jece goods, suiar, cotton and synthe-
vic fabrics and apparel.  Owing to
our inability to export sugur  and
wetroleum producte and the establish-
sent of factories in Singapore for the

w“*
manufacture of textiles and
made garments. India has had
favourable balances of trade  with
Malaya and Singapore in 1963-64 and
1964-65 and the question of trade
balances being washed away by the
decline in exports in the above period
does not arise. Our exports are likely
to pick up in the remaining period
of the year.

ready-

Banglore-Chickballapur - Bangarpet
Rallway Line
2295. Shri Linga Reddy: Wil] the

Minister of Rallways be pleased to
state:

(1) whether a survey hag been made
for the conversion of the Bangalore-
Chick-ballapur-Bangarpet railway
mto Broad Geuge;

(b) whether there ix a great de-
mand by the public for its conver-
sion;

(c) whether the people of Chittoor,
Andhra Pradesh are agitating for a
rail link from Madanapalle to Chinta-
meni; and

(d) the action taken by Government
in this regard?

The Deputy Minister tn the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Representations have
been received for the conversion of
the Bangalore-Chickballapur-Bangar-
pet narrow gauge line to broad gauge.
Although no regular survey for this
conversion has been undertaken, in-
vestigations made in this regard re-
vealed that the conversion is  not
financially justified

(c) and (d). Representations have
been received for the construction of
this line. Howcever, this proposal can-
not merit suflicient  priority for  gts
inclugion in the Fourt!, Plan .chemes,
in view of the very himited funds avail-
uble for new lines  Henee no further
action is nroposed at this stage
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Overbridge at Malur Railway Station

22?6. 8hri Linga Reddy: Will the
Minister of Rallways be pleased to
state:

(a) whether an estimate has been
prepared for the construction of an
Qverbridge over the Malur-Masthi
Road at the Malur Railway Station
on the Bangalore—Madras Broad
Gauge Railway line;

(b) the reasong for the delay in
the construction of the bridge; and

(c) when the construction of the
bridge will be completed?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham_ Nlth).
(a) Yes.

(b) Site for the overb:\id(e has ‘not
yet been finalized by the Stpte Gov-
ernment.

(@ 1t is too early' to mdicaie " at
this stage.

Pig Tron Plant at Hisar,

" 2297. Shri D. C. Sharma: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the progress made so far in
the setting up of a pig iron plant at
Hissar (Punjab);

(b) the amount spent so far; and

(c) when it is likely to be com-
pleted?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) In Sep-
tember 1863, a letter of intent was
issued to the Director of Industries,
Punjab, for the setting up of an in-
dustrial undertaking for the manu-
facture of 100,000 tons of pig iron per
annum. The State Government has
reported that the land for the pro-
posed plant has already been acquir-
ed. The gscheme is at present under
the consideration of the Central Gov-
ernment. A licence under the In-
dustries (Devel and R
tion) Act has not been granted so
far.
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(b) Rs. 14 1lakhs has been spent so

far by the State Government on this
project.

(¢) Depending on clearance by the
Government of India, the plant cam
be ready for production in the Fourth
Plan.

Forelgners employed im Bhilai Steel
Plant

2298. Shri D. C. Sharma: Will the
Minister of Steel and Mines be
plened to state:-

(8) the total number of foreigness
employed in the Bhilai Stee) Plant; -

"(b) whetherthe agreement for set-
ting up the ‘Bhitai Steel Plant cond
taing  any wmon u.gardmg the emt-
ployment ‘of top technical’ personneir-

(@) if so, for how long and hovw
many foreign personnel are propdsed
to be contmued on the plnnt and

(d) the unnun] expendnure incur-
red on their salaries, allowances and
essential amenities?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) As on 30th
November, 1965, 298 foreign person-
nel were working on constructiom
and 54 on operation and maintenance.

.-(b) Yes,. Sir.

(c) At the end of 1964, there were
301 foreign personnel for engineer-
ing, design and construction/erection
work connected with the 2:5 million
tonne expansion. On  maintenance
and operation, there were 21 foreign
personnel. According to the existing
programme, the number is likely to
be very much reduced on the cons-
truction side but to eniure emooth
functioning of new units of the 2.5
million tonne expansion, about 80
foreign personnel may have to be
continued on operation and mainte-
nance during 1966. In 1967, however,
only a small number will be required
to man some top posts. The number
of foreign personne] is being reduced
as Indian personnel gradually replace
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!oreign personnel in operaﬁons
gi ing, design and
eonstrucuonlerecuon work.

(d) The estimated expenditure for
1965-66 will be approximately Rs.
126 lakhs.

Plant for Special Steel

© 2299, Shri D. C. Sharma: Will the
Minister of Steel and Mines be
pleased to state:

(a) the progress made in the consi-
deration of the proposal submitted by
Tata Iron and Steel Co. to get up a
plant for manufacturing special steel
in .India;

(b) if approved, the bmd outlines
thereof with estimated cost and the
£xtept of foreign collaboratian, if any;
and '

(c) when it u hkely to. be imple-
men

'l'he lﬂllster of Steel and:  Mines
(Sbri Sanjiva Reddy): (a).and (b).
A letter of intent has “been issued to
Tata Iron and Stee], Co. on 25-8-196%
for the establishment of a new indus-
trial undertaking in Bihar for the
manufacture of 50,000 tonnes of alloy
and special gteels per annum,. The
total cost of project is estimated at
Rs. 21 crores with a foreign exchange
expenditure of Rs. 9 crores. Foreign
financial and technical collaboration
is envisaged with the Nishho Co. Ltd.
and Kobe Steel Works of Japan.

(c) The plant is expected to go
into production three years after
negotiations for technical collabora-
tion and equity participation by the
collaborators and allocation of yen
credit have been finalised.

Bharati Textile Mill at Pondicherry
2300. Shri Indrajit Gupta: Will the
Minister of Commerce be pleased to
state:
(a) whether the Sri Bharati Textile

Mill at Pondicherry has been totally
closed down since 20-11-1965;

(b) whether’he cloaure ig due to
the gross fl ial

and mal-administration of the present
owners; and

(c) whether Government propose
to take gver and run the mill with
the co-operation 'of the workers?

The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

- (b)-and (c¢). It was reported that
due to defective management and
unsound financial conditions the

- working of the mill had been fast de-

teriorating. An Investigation Caom-
mittee under Section 15 of the In-
dustrles (Development and Regula-
tion) ‘Act wag appointed on 16-11-19885.
to investigate the affairg of this ‘Mill.
Suitable action will be taken on re-
ceipt of the report of .the Committee.

Machine Tool Plants

.- 2301, Shri Harl Vishnu Kamath:
Will the Minister of Industry and
Supply be pleased to state:

(a) ‘whether Government have de-
cided to establish a number of Machi-
ne Tool Plants in Indha, in fact aj least
one in each State;

turn  of

(b) if so, whether the .
" the

Madhya Pradesh will cpme in
wvery near future;

(c) if so, when; and

(d) it not the reasons therefor?

‘The Minister of Heavy Engineering
in the Ministry of Industry and Sap-
ply (Shri T, N. Singh): (a) to (e).
There is no proposal at present for
setting up one machine too! factory
in each State. During the Fourth
Plan period, Government will set up
two new machine tool factories, one
at Bhavnagar in Gujarat and the other
at Ajmer in Rajasthan. Besides, the
Hindustan Machine Tools Ltd. will be
undertaking expansion of their exis-
ting units in Punjab, Kerala and
Andhra Pradesh; in addition they
plan to set up two new units. These
new units may be set up by the end
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.0f the Fourth Plan. It has been de-
aded that one of these units should
‘he located in Madhya Pradesh.

td) Does not arise.

fieavy Rlectricals Ltd, Bhopal

2302. Shri Harl Vishnu Kamath:
Will the Minister of Industry snd
Supply be pleased to state:

(a) whether it is & fuet that tha
ritish Minister for Overseas Ald and
Development visited the Heavy Elec-
icicals Lid. Bhopal, a Sew months
g%,

(b) whether ghe mmde certain pro-
possis to Government for more efi-
swnt working of the factory;

(e) if 89, the particulars thereof; and

(d) the extent to which they have
besn implemented g0 fTar?

The Minister of Heavy Enginwering
in the Minisiry of ladusiry and Sup-
Py (Shri T. N. Singh): (a) Yes, Bir.

(b) to (d). The Minigter did not
make any formal or specific proposal,
However, she stressed the importance
of obtaining foreign techriical speci-
alists from the UK. This is being
lmplemented to the extent possible.
Az a first step, eleven British techni-
eians are being obtained under the
<Colombo Plan.

Inter-Divisional and Inter-Railway
Transfers of Rallway Officers

23038. Shri A. P. Sharma: Will the
Minister of Rallways be pleas-
ed to refer to the reply given to
8tarred Question No. 492 on the 26th
November, 1865 rcgarding the inter-
divisional and ini railway transfers
of Gazetted Officers and state:

(a) the broad deta. f the pro-
cedure  followed for the transter of
Officers from one Division to another
on the same Railway and from one
Ruailway Zone to another; and

(1) the number of Officers on the
different Railways who are staying for
more than three years at a particular
station and the reasons therefor?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Transfers of officers from
one Division to another on the same
Railway and from one Railway Zone
to another are made to meet adminis-
trative requirements, taking into
consideration the cadre position of
the various Departments obtaining
from time to time. Transfers are
also made on compassionate and per-
sonal grounds to the extent possible
and adminidtratively convenient.

(b) Central . . . 199
Eastern . . . 144
North Eastern . . 72
Northeast Frontier . Bs
Northern . . 167
South Eastern . . 141
%uhern . . . 128

cstern . . 140
In the xigencies of services e

stated in reply to part (a).

Stetl Plant W Andhra

2303-A. Shri Shree Narayan Dast
Will the Minister of Stetl amd
Mines be pieased to state:

(a) whether Government's attention
has been drawn to the foreword
written by Shri Brahmananda Reddi,
Chief Minister, Andhra Pradesh te
a book entitled “Andhra’s Steel” im
which he has stated that overlooking
Andhra Pradesh’s claim to the steel
plant is bound to lead to an explosion
of public wrath; and

(b) if so, Government's reaction in
this regard and the steps taken to
prevent any such explosion of public
wrath leading to disturbance of peace
and deterioration of law and order
situation during the emergency?

The Minister of Steel and
(Shri Sanjiva Reddy): (2 Yes.

Mines
Sir.

(b) Government have taken note of

the observa.-n made. Tt is  consi-
dered that tor the present this will
suffice,
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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

DEARNESS ALLOWANCE TO CENTRAL
GOVERNMENT EMPLOYEES

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Finance to the following matter of
urgent public importance and I request
that he may make a statement there-
on:—

“Failure of the Government to
increase the dearness allowance of
the Central Government em-
ployees even after the twelve-
monthly average consumer price
index had gone up by more than
10 points as per filgures published
in the Press Note issued by Press
Information Bureau on the 6th
November, 1965.”.

The Minister of Finance (Shri T, T.
.Krishnamachari): Yesterday I had
answered a question on this subject
and I had indicated that the figures
available to us as at the end of Octo-
ber showed only 164.92.

Shri Priva Gapta (Katihar): It is
178 points.
Shri T. T. Krishnamachari: It is a

question of how each person works.
The people who work out the figures
for me had indicated that at the end
of October it was 164.92, and if fur-
ther rise has taken place since then,
we shall be getting the information,
and Government will consider the
matter.

Shri S. M. Banerjee: Before raising
this issue, I had written to you also
that 1 wanted your permission to
quote certain things; after this ques-
tion had been answered in the House,
I had an opportunity to get the index
number of wholesale prices of some
groups of commodities. These are the
figures supplied by the Press Infor-
mation Bureau. They say that the

2177(Ai) LS—S5,
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index for fo‘ articles for the week
ending 6th November, 1965 was 172.2,
and for all commodities it was 160.1.
Even the wholesale index is more than
that. I want to know from the hon.
Minister whether after getting the
November figures which are available
to us, which are available to the press
but which are not available to Gov-
ernment, the dearness allowance will
be immediately increased without
waiting for any agitation to he launch-
ed in the country.

Shri T. T. Krishnamachari: There
is nothing:automatic about it. When
prices go up, Government will have to
consider the situation. This is a deci-
sion which has to be taken by Gov-
ernment as a whole, not by the Fin-
ance Minister. Therefore, I cannot
automatically take a decision.

Shri S, M. Banerjee: Will the Gov-
ernment take a decision without walt-
ing for an agitation. In the case of
those drawing Rs. 2500, they did not
wait for anything to grant an increase
in pay. -

Shri Harl Vishnu Kamath (Hoshan-
gabad): The answer given yesterday
was that a revision is made only when
the twelve-monthly average reaches
165. Does that mean that if the cost
of living index goes up abnormally
before the twelve months are complet-
ed, Government does not, will not, and
cannot, raise the dearness allowance
at all at any stage?

Shri T. T, Krishnamachari: The
hon. Member knows this language
better than I do. The answer that 1
have put in means exactly what it
means.

Shri Hari
must clarify the answer.
clear enough.

Shri H, N. Mukerjee (Calcutta
Central): This is not being fair to
us. We want to know the facts. But
the Minister refuses to clarify. Where
are the facts. ...

Shri Harl Vishnu Kamath: Some
Ministers are masters of the art of
evasion, some are masters of untruth. .

Vishnu Kamath: He
This is not
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Shri H. N. Mukerjee: We want to
know what are the facts. There is
no use of indulging in equivocations
like this......

Shri Harl Vishnu Kamath: Some
Ministers are addicted to evasion,
some are addicted to untruth,

Mr. Speaker; May I request the hon.
Minister to just give the facfs. If
hon. Members have not followeq the
answer, he might answer it again.

Shri T. T. Krishnamachari: What I
have stated yesterday in.answer is
clear enough,

8Shri §. M. Banerjee:
ing to suppress facts.

They are try-

&t firq qoa © A TR FT AIq
fog ot & gar § sawraE a3 &
He must reply to the question of

8hri Kamath.

8hri T. T. Krishnamachari: Part (c)
of the question was:

“Whether Government have
decided to increase the dearness
allowance of Centra] Government
employees to neutralise the rise in
prices?”

The answer was:

“According to the Pay Commis-
sion formula, the next review of
the rates of dearness allowance
admissible to Centra]l Government
servants is due only when the
twelve monthly average reaches
165",

It says ‘review’. It does not mean a
decision. Government has to review
the position when this figure reaches
165. As I said, the twelve-monthly
average at the end of October 1965
according to the figures available to
me was 164.92. May be the agency
that works out the figures is not quite
competent, but that is the agency I
have to depend on, and it has
given the figure as at the end of Octo-
ber as 164:92. If in November, the
figure has exceeded this limit, then
Government will review the position
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Shri Harl Vishnu Kamath: The
law of averages, as you know, can be
misleading, it not fatal. You know
the story of a man who wanted to ford
a rivulet. So he asked what was
the average depth. He was told 4 or
5 feet. Then he started crossing the

river, and got drowned in the middle
of it.

Mr. Speaker: That is all right.

Shri Hari Vishnu Kamath: We
have been fighting for monthly aver-
age. The 1960 strike was based on
that.

Mr. Speaker: He is arguing it fur-
ther.

Shri Hari Vishnu Kamath: Because
if it goes beyond 1965 in between
there is no relief possible under the
present formula . . .

Shri Priya Gupta: There has been
a rise in prices of essential commo-
dities throughout. We are here con-
cerned only.with Central Government
servants . . .

Mr. Speaker: Order, order. I have
not allowed him to speak. He should
not interrupt the proceedings in this
manner.

Some hon. Members rose—

Mr. Speaker: No, no.

12:36 hrs.
MISCELLANEOUS POINTS FOR
CLARIFICATION
Mr. Speaker: This being the last

day some Members have written to me
that because they will have no op-
portunity of asking for review of any
decision, they want to raise a few

.points which may be clarified by Gov-

ernment. I have agreed to allow each
Member two minutes, not more than
that.



6843 Points for AGRAHAYANA 19, 1887 (SAK.A* Clarification 6844

Re. NAMES oF UNIVERsITIES

Shri U. M. Trivedi (Mandsaur): A
written answer was given by the Edu-
cation Minister day before yesterday
in which a list of the names of uni-
versities to which names of individuals
were attached was given, like Anna-
malai University and so on. All sorts
of names were there. But along with
the names of those universities, the
name of Shri Venkateswara Univer-
sity, a University named after a deity,
was also mixed up. This is a grave
sacrilege of the Hindu community, the
action in equating the name of a
deity with the names of individuals.
Will the hon. Home Minister admit
that this mistake has occurred and
that it should not have occurred in
giving this list?

Mr. Speaker: It is for the Educa-
tion Minister.

The Minister of Education (Shri M.
C. Chagla): I am very sorry. | was
asked to give a list of universities
which were named after individuals.

Mr. Speaker: He is saying that the
names of deities should be distin-
guished from the names of ordinary
individuals.

Shri Vidya Charan Shukla (Maha-
d): Not y.

Shri M. C. Chagla: I did not intend
any disrespect to any deity. The de-
partment prepared the list. I thought
I gave it in the Rajya Sabha. I did
not know that it was here.

Shri Vidya Charan Shukla: What
is the harm anyway?

ELECTIONS TO ORISSA ASSEMBLY

Shri Surendranath Dwivedy (Ken-
drapara): You have been pleased to
disallow my call attention notice.
That is the point I want to raise. My
call attention notice is regarding pre-
parations for elections to the Orissa
Legislative Assembly in April, 1966.

I was communicated the reply you
have received from the Minis-
try saying that no decision has been
taken. But it is a fact that prepara-
tions are going on for the elections.
We have come to know that the Orissa
Government has already asked officers
to act as presiding officers in a number
of constituencies. We have written to
the Prime Minister to let us know at
least before the end of the session; let
them now make a statement whether
the elections are coming. Otherwise,
it may be too late for us to prepare
for it.

The Prime Minister and Minister of
Atomic Energy (Shrli Lal Bahadur
Shastri): I have received letters
from Shri Masani as well as Shri Dwi-
vedy about Orissa elections. The Home
Minister will be making a statement
today.

Shri M. R. Masani
what time?

(Rajkot): At

Shri Lal Bahadur Shastrl: May be

about five minutes to five,

Cost or Living INDEX

Shri Prabhat Kar (Hooghly): Just
now the Finance Minister had said

that the cost of living figure is
164.92. . . .
Mr, Speaker: We cannot go into

that now; it is finished.

Shri Prabhat Kar: This is for

clarification.

164.92 is 0.8 less than 165. There
is already inquiry carried on in diffe-
rent States for different corrections to
the consumer price index. The Labour
Ministry has got reports about that.
In the light of those corrections, the
all India consumer price index will
undergo change. I want to know
what action has been taken on those
reports and what is going to happen
about those reports.



6845 Points for

Mr, Speaker: He has
that already.

answered

This is only in respect of business
that is before the House,

DEATH oF A RAalLway EMPLOYEE

Shri Nath Pai (Rajapur): Mr.
Speaker, during the two minutes at
my disposal, I will be referring to two
matters.

One is the subject-matter of my
note to you. I paid a visit to Bareilly
to participate in a railwaymen’s con-
vention. On arrival at the station, I
was informed that an employee while
on duty—I do not know the exact duty
he was expected to perform and was
performing—died. He might have
been electrocuted. He died on the 8th
afternoon, after 4.30 p.M. The rela-
tives of the employees and the lead-
ers of the employees and two MPs who
happened to.be there to participate in
the convention proceceded to the spot
to pay a homage to the employee who,
if he had discharged his duty, was
entitled to the respect of society.
When we approached the door of the
Izzatnagar workshop for the only pur-
pose of just paying a homage to the
departed employee, promptly came a
rhessage which has been a very shock-
ing and distressing experience, rather
unprecedented in my life as a trade
unjonist, ‘I cannot allow to enter. If
you wish to see me, you can do in my
office’. 1 did not want to seek an in-
terview with the Works Manager or
any manager for that matter. We did
not go to seek any concession from
anyone.

Mr. Speaker, here is an example of
apathy, indifference and callousness of
the most inhuman type. Neither the
parents nor the leaders nor the MPs
were allowed just to go and look at
the body. I want an assurance from
the Ministers concerned—none of
whom is present—I want an assurance
from the Minister of Railways that
there will be a proper inquiry con-
ducted and there will be an end to
this kind of disregard of human life.
I want that a little more value and
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respect shown to human life than that

to which we are accust i i
‘custome
oty d in this

Shri Priya Gupta (Katihar): This
casc concerns the Works Manager of
the North Eastern Railway Workshop

at Izzatnagar. He meted
2 out the
treatment to me also. same

Mr. Speaker: Unless I call him, he
should not stand up.

Shri Priya Gupta: Sorry.

.Mr. Speaker: 1 have been warning
him again and again,

Shri Priya  Gupta: Because I

haye to support the same thing along
with Shri Nath Pai.

MF' Speaker: If it is to be support-
ed, it should be after I call upon him
to do so.

Shri Priya Gupta: I am sorry.

Mr, Speaker: That is the usual
answer, and then persistence goes on.

Shri Nath Pai: Before I sit down,
I should also like to say that I was
entitled to your courtesy which is cus-
tomary, which you have been very
vigilant to extend to Members of this
Wouse. I would draw your attention
to rule 197(5) which says:

“The proposed matter shall be
raised after the questions and be-
fore the list of business is entered
upon and at no other time during
the sitting of the House.”

My Calling Attention day before yes-
terday was duly raised. Under your
discretion, you gave the Minister of
Health time to reply. I subsequently
wrote to you that it should be taken
up today. The Calling Attention was,
under the rule, completed. It was
only the answering that remained. If
the answering can be taken up at the
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convenience of the Minister, I think
it should be up to you to extend . . .

Mr. Speaker: That objection, 1 feel,
is correct. It was not the convenience
of the Minister. The Minister said
she would be prepared to answer it
today also. It was because of the
convenience of the other signatories
who insisted that it would not be con-
venient today, that I changed it. It
was not the will or the convenience of
the Minister.

o T wAYET Wifyat (wamamy):
T HEITG, AV FATH § ISHT I8!
g 97 SV & wurww faget
¥ Ty AT E | W AT A AAATEY
Y FvT gt 3% & W A ¥ iy roee
AT A e ¥ oy A @
o 0§ AT qrz-faare F g #1 W 9
af | A FeT T 97 I ) & surer
Ty A4 o afe o i ov veama
¥ gt A i fawfaarag &1 am
qre a1 fean fet /1% qwr 7 =9 fad-
% 7 £q7 A faar ay ag fosierdy
w7 afcemr ar 1 ag farierd w1 afcarr
STET §IEE & <6 & FAT AT WREAT off
Y 57w & gt fora oY 7 faeird ot
ofcamr fear § S e @
arfgn, o Sy gt 3w & qed
6 e & TR et AT
¥ g g ane-faamr A g fremeam
wifax s woEe & weew &
ar-faate & Fra T, WX A
ae-faare HOw 7% A1 AeqEEEr
wwt @, qEQ aw ¥s gfen
& ol 3@, e e T T
7§ wix N forderd w1 afkrr @t
R fo wwrl # wdeh 7 ot
wmet nwa xfowr gk § ag ot ¥
onfig & i fare st e & &t W
weraT e St g g 3 oL
% wnrg wgi g A won 6w
firrafaarn &1 1w 1916 ¥ @ fely
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3 wroft farvafraraa <1 &) vty fet
aret & faq qarer o1 amm & o g
Tg fog Wz ¥ o7 7 (T 1 gy T
wfear 3 &t 1 T sfrer & s
aH e 3w A dar @y o } ford
fea =1 I § 1w ST
SETAT @ T At qoAE & FqT ArHATE
W FFT § W TH Teg ghE o)
46108 G S (sTwer)

&t tqAw fay (amow)
wezer AE TR, g WY g gy anfge,
A AT L

R WERW ;. "N AT W
A ED w1 81 mar | W™ SfET
(vwww)

ot T feg o w fgg fae-
fremrr a® Grew o frar L
(sawwr)

un wAge eifgn 0
SBT Zort et g ww o L

SR WET . W W 3 W
(wuwwm) ... & AT AN W AR
ot g7 wwar | DA e A e .

%

o 1w wAgT Wifgan : A fage
7, & wre) ww g qfnard A awm g
I frqw wY ot & 7 O faw
W 1 G 9T forar § ar 7y e
8 gt v §, et g A

oww wghw ;. Y, sm ds
oYY |
e Tm wigr Wfgn ;&

qut W T
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ww WHEm - AE), W9 &3 |
w7 g8 fer ar 5 2 faae aon §
% £ 1 wifs g wifgd fa § &R
AN e K wa R o

WMo T wANET Mbgm : wifs
%g FAMT T&T 9T FIEF FE FT %
AT & | A & fE¥ wrew € v
WA 7 ¥g @ qnnn 5 el ofr
N A F a8 g F g2 Frmy g
Ty N Aoda 7 ¢ ) T favafa-
o w1 Aty oFT w9 o Ay foer ¥
T ¥ a1 faeafaar # 3R ¥
T QY el oA L ( wrersrr)

W WA ;T TR §Te
43 Iy |+ &Y 37 faq WY wET TR
e |rg" @ Ire-Ane ey @ WK
o qfF # 21G ar ergw ¥ fan
AR fae famgin w@ faar a1 wafan
wifedt ar fx & g N IS
AT N FAE QAT qIF A wEA g
T 47 | g fawe gt awr W TR
o1 9% § A &Y 77 & e g AT
W@ o7 I3 O F4 gTE TR OWT
feepmy T 9T @& _ar

(srwm) L. 7R A8 /T
&1 T A Fo § T T AN T qwl
g7 ... (suw™) ®I TT W
T FTA G F5 AT L.
(rawer)

s @Y (ATT) : CAEE MR

QAW QA ;KL WE WK
w1 ®H EN T g, ®F AT L
(emwwmw) wsx 1 A fragfc emir

it foaqfa et (Frae)
TERE WEES, WY 1952 RN Y w7
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% gu grow ¥ #man, a9 ¥ awmfae
&= W Magd ¥ fagra ¥ g
oI §T { OF Fie R G
FIq ¥ & o 37837 waw afoaw
T F ax WY o 5 TTadr # ga
WAL WY §Y T, IgF Mg WY ITEY
feser w7 gede fesre
w1 aEw fear w1 wmE A f6
X® A3 g FAA ) A3 fefgae
3 s gt | i oF seafer
S @y F fag s ifow £ SfeT w7
% Jab fongamgda 7df g g
IqH AT T 1960 ¥ FaeT F
@ § T v av a9 T o
Tl | qg A F AT FT AT G )
ST & WY THF AFAY AT TG )

12.43 hrs.
BUSINESS OF THE HOUSE

Shri Hari Vishnu Kamath (Hoshan-
gabad): I raise a point of order under
rule 376. This is in respect of the
business before the House. Yesterday
you held it over. Yesterday I raised
the point, you could not call me yes-
terday.

The business before the House today
and the business that has gone before
during the week, I may say, shows
that the Government has been unable
to plan its business particularly for
the week before Parliament session
ends. All the work which was done
has been in shreds and patches, and
I am sorry to say that at this rate
what the famous English poet said
about a big-wig of his times—he said:
“Stiff in his opinions, always in the
wrong, cverything by fits and starts,
and nothing long”—is true of the
personality of Government.

Mr. Speaker: What
me to do now?

Shri Hari Vishnu Kamath: The
business before thc House included
the Seeds Bill and the High Court
Bill.

does he want
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Mr. Speaker: What does he want?

Shri Hari Vishnu Kamath: I would
request you to see to it, if you want
to excuse that the reputation of this
Parliament is not tarnished, that at
least some of the half-finished busi-
ness is put through before the House
comes to a close.

st wy femd (T7) : wemw
i, AR uE AT T @I
(wawarr)

o T wATET Afgan (FEwTaTR):
were wgey, & sgaTdr ®7 4 IS

woaw AR WTET | et w7
W 35T Tg & a1 K gF qAr 0wy
oy &3

12.45 hrs.
PAPERS LAID ON THE TABLE

MEMORANDUM AND ARTICLES OF AsSSO-
CIATION OF THE BHARAT ALUMINIUM
CompANY PrIvaTE LD,

The Minister of Steel and Mines
(Shri Sanjiya Reddy): I beg to lay
on the Table a copy of Memorandum
and Articles of Association of the
Bharat Aluminium Company Private
Limited. [Placed in Library. See No.
LT-5358/65].

NOTIFICATION UNDER KERALA AGRICUL-
TURISTS LOANS AcT ETC.

The Deputy Minister in the Minis-
try of Fo.d and Agriculture (Shri
Shabnawaz Khan): On behalf of
Shri C. Subramaniam 1 beg to lay on
the Table:—

(1) a copy each of the following
Notifications making certain
amendments to the Kerala
State Agricultural Loan Rules,
under sub-section (2) of sec-
tion 10 of the Kerala Agricul-
turists Loans Act, 1961, read
with clause (¢) (iv) of the
Proclamation dated the 24th
March, 1965, issued by the

N Vice-President discharging the
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functions of the President, in

relation to the State of

Kerala: —

(i) SR.O. No. 63/64 published
in Kerala Gazette dated the
17th March, 1964.

(ii) S.R.O. No. 209/64 published
in Kerala Gazette dated the
7th July, 1964.

(iii) S.R.O. No. 210/64 published
in Kerala Gazette dated the
7th July, 1964.

(iv) S.R.O. No. 226/64 published
in Kerala Gazette dated the
28th July, 1964.

(v) S.R.O. No. 207/64 published
in Kerala Gazette dated the
28th September, 1964.

(vi) S.R.O. No, 398/64 published
in Kerala Gazette dated the
15th December, 1064,

(vii) S.R.0O. No. 120/65 published
in Kerala Gazette dated the
30th March, 1965.

(viii) S.R.O. No. 194/65 published
in Kerala Gazette dated the
11th May, 1965.

(ix) S.R.O. No. 227/65 published
in Kerala Gazette dated the
1st June, 1965.

[Placed in Library. Sce No. LT-

5359/65].

(2) a copy of Notification No.
G.O.M.S. 422/Agri/65 publish-
cd in Kerala Gazette dated the
10th August, 1965, making
certain amcndments to the
Special IL.oan Rules for deve-
lopment of Rubber Plantation,
1961, under sub-section (2) of
section 10 of the Kerala Agri-
culturists Loans Act, 1961,
read with clause (c) (iv) of
the Proclamation dated the
24th March, 1965, issued by
the Vice-President discharg-
ing the functions of the Pre-
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[Shri Shahnawaz Khan].

sident, in relation to the State
of Kerala. [Placed in Lib-
rary. See No. LT-5360/65].

ANNUAL REPORT OF THE STATE TRADING
CORPORATION OF INDIA LTD. ETC.

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table a copy each of the following
papers: —

(1) (i) Annual Report of the
State Trading Corporation of
India Limited, New Delhi, for
the year 1964-65, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(ii) Review by the Government
on the working of the above
Corporation.

[Placed in Library.
5361/65].

See No. LT-

(2) Annual Report on the activi-
ties of the Coir Board and the
working of the Coir Industry
Act, 1953, for the year 1964-65,
under section 19 of the said
Act. [Placed in Library.
See No. LT-5362/65].

ANNUAL REPORT OF AIR INDIA ETC.

The Minister of Transport (Shri
Raj Bahadur): I beg to lay on the
Table a copy each of the following
papers under sub-section (2) of sec-
tion 37 read with sub-section (4) of
section 15 of the Air Corporation Act,
1958: —

(1) Annual Report of the Air-
India along with the Annual
Accounts for the year 1964-65

and Audit Report thereon.
[Placed in Library. See No.
LT-5363/65].

(2) Annual Report of the Indian
Airlines Corporation along
with the Annual Accounts for
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the year 1964-65 and Audit
Report thereon. [Placed in
Library. See No, LT-5364/
65].

ANNUAL REPORT OF NATIONAL INDUS-
TRIAL  DEVELOPMENT CORPORATION
LiMrTeD, ETC.

Shri Manubhai Shah: On behalf
of Shri T. N. Singh I beg to lay on the
Table a copy each of the following
papers:—

(1) Annual Report of the Natio-
nal Industrial Development
Corporation Limited, New
Delhi, for the year 1964-65
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(2) Review by the Government
on the working of the above
Corporation.

[Placed in Library. See No.
5365/65].

LT-

NOTIFICATION UNDER Mabpras Co-
OPERATIVE SOCIETIES ACT

The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): On behalf of Shri B. S. Murthy
1 beg to lay on the Table under sub-
section (5) of section 65 of the Madras
Cooperative Societies Act, 1832, a copy
of Notification S.R.O. No. 343/65 pub-
lished in Kerala Gazette dated the
14th September, 1965, making certain
amendments to the Rules issued by
the Government of Kerala under the
said Act. [Placed in Library. See No.
LT-5366/65].

SEVENTH REPORT OF THE COMMISSIONER
oF LiNoursTic MINORITIES

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): 1 beg to lay on the Table
a copy of Seventh Report of the Com-
missioner of Linguistic Minorities for
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the period from 1st January to 3lst
December, 1964, under article 350B(2)
of the Constitution. [Placed in Lib-
rary. See No. LT-5367/65].

ORDER OF THE DELIMITATION CoMMIS-
SION ETC.

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
I beg to lay on the Table a copy each
of following papers: —

(1) Order No. 11 of the Delimita-
tion Commission determining
the Parliamentary and Assem-
bly constituencies in the State
of Mysore, published in Noti-
fication No. S.O. 3709 in
Gazette of India dated the
27th November, 1965, under
sub-section (3) of section 10
of the Delimitation Commis-
sion Act, 1962. [Placed in
Library. See No. LT-5368/
65].

Report of the Working Group
on the Khadi and Village In-
dustries along with its
Appendices and the Comments
of the Khadi and Village In-
dustries Commission thereon.
[Placed in Library. See No.
LT-5369/65].

(3) Report of the General Elec-
tion to the Kerala Legislative
Assembly, 1965. [Placed in
Library. See No. LT-5370/65].

)

Shri Harl Vishnu Kamath (Hoshan-
gabad): Arising out of part (3) of
this item, laid on the Table by Shri
Jaganatha Rao, namely elections in
Kerala, may I know, on a point of
clarification, whether it is a fact, as
stated by the Governor of Kerala,
Shri A. P. Jain, that a general election
in Kerala is in the offing, whether
there is a conflict between him and the
Congress President, Mr. Kamaraj, and,
if so, what the present position is
about Kerala?

Mr. Speaker: This is a paper laid
on the Table, on the elections that
were held last time.
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Shri Hari Vishnu Kamath: I know.
Arising out of that...,

Mr. Speaker: That does not arise.
LiST oF INDIAN NATIONALS WHO HAVE

DEPOSITED JEWELLERY WITH INDIAN

EmBAssY, RANGOON

The Deputy Minister in the Minis-
try of External Affairs (Shrl Dinesh
Singh): 1 beg to lay on the Table
a List of Indian Nationals who have
deposited their jewellery with the
Indian Embassy at Rangoon. [Placed
in Library. See No. LT-5371/65].

Shri S§. M. Banerjee (Kanpur): Now,
in connection with this list of Indian
nationals who have deposited their
jewellery with the Indian Embassy at
Rangoon, 1 would like to know . ..
(Interruption).

st ar (frmme) T i ®
AT S AR AR I FATIRATE ..

W WREE - AT AT

off armdht : wra gw w1 A A
W Eam o afi W ..

W WNEW W7 W9 T ATE
g awwa a1 F1E I A ) (Interruption)
Shri Vidya Charan Shukla (Maha-

samund): Why is Shri Banerjee inter-
ruptinug?

Shri S. M. Banerjee: He is on the
Panel of Chairmen and still he is not
showing maturity.

Mr. Speaker: Order,
is a reflection on all
Officers.

Shri §. M. Banerjee: 1 am sorry,
Sir. Now, I want to know whether
any agreement has been reached be-
tween the Government of India and
the Government of Burma regarding
the repatriation of jewellery and
moveable articles from Burma.

Mr, Speaker: He cannot answer it

now.

order. That
the Presiding
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12.52 hra,
ESTIMATES COMMITTEE

STATEMENT re. CHAPTER V oOF
SIXTY-THIRD REPORT

Shri A. C. Guba (Barasat): I beg
to lay on the Table the Statement
showing the reply to the recommen-
dation noted in Chapter V of the
Sixty-third Report of the Estimates
Committee which was not furnished
by Government in time for inclusion
in the Report. [Placed in Library.
See No. LT-5372/65].

Shri Harl Vishnu Kamath (Hoshan-
gabad): Sir, in item No. 11, in the
tai] piece it is said, “which was not
furnished by Government in time for
inclusion in the Report.” May I ask
Shri Guha—the Chairman of the Esti-
mates Committee who is now here—
whether the Government has given
any explanation for the delay in the
matter, or have they simply glossed
over it?

Shri C. K. Bhattacharyya (Raiganj):
TIs Shri Kamath in order in asking
‘Shri Guha to reply to this point? (In-
terruption).

Mr. Spcaker: Order, order. When
Shri Guha has laid the paper on the
Tahle of the House, and if I allow the
hon. Member, he can certainly ask the
<question.

Shri C. K, Bhattacharyya: He can
ask through you; how can he ask Shri
Guha direct?

Sh-i A, C. Guha: It is the usual
procedurc: when the report of the
Estimntes Commitice or any of the
financial committees of Parliament is
placed before the House, the report
goes to the Government and Govern-
ment considers it and gives a reply and
then again the replies are considered
by the Estimates Committee and the
correspondence goes on for sometime;
and then the final stage comes when
the report on the action taken is ulti-
mately placed before Parliament. This
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is not the first time; it is a continuous
Process; we go on examining the wit-
nesses from Government and other
bodies. Some replies come too late
to be incorporated in the report on
action taken.

12.53 hrs,

POINTS RE: CONDUCT OF BUSI-
NESS IN THE HOUSE

o T FRETHIfgaT (Féamar)
& 176 (1) & garfaw & frawmas &
frram 377 M HEE F T a2 105(3)
%mﬁmmﬁrgmsﬁma
R A9 F 3T ST 1R TE | o
T ¥ frw 377, Mwmwag

T wg@w W9 qige

WMo TH AT Nfgar : 7 &

T ...
wg WA weew o et § o9
Mo T AT Afgar - & gy &

AF W FF qY [/

“TF FIE FIA & §HA wg
qTHAT F1AT ATERT § AT qo=qT 7
SET AE) &, 48 Sl w1 Aifew } W
T N # fe@m 7 g v A
g 3 H SSMT AEET § | S96F
&g {1 ag o & Wi AT A I6F 717 §
WX {63 w9 wer WgRy IEa!
wafy } 3, @Y 5 S® a1 A
IFEWT TE A I WL qH a1
X Saf Hea SER L Tea s 1

agfraw 377 & W19 &THA W @I
0 gz fraw faega oie wg@T @ fw
T W) ¥ A T T IE AR
IaTAT FT &%AT §
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wg §yw g wrar & fs @
wats ek fadw & § 1 aY w1 Se®
g+ fawmd, wrE wraTC TR AT
£7? @ B A wrege & frdw § ST
o 1 IR A wr fely a@ &
frdw aff &\ wfem w377 W
waaq gw o Afaae & q@aw * @
gaeAT rm, W7 gwfag & wio &
oo F&T fif wrw g faam N a7 105
A IErA (3) @ )

e AR - o g1, g

o W wANZT AMfgar :  ag T
ST §

‘X 7 ATEAT K wET ®
afirert, famifr AT T
frarre @17 wew ¥ aeedl & 42
W d1 f§ a7 IHMA 8 IO
fautfea #13 9% wa a% ag fauifa
A QF & &% I AT F KT AR
FEE W% TTHE F IR @,

# IEEr A Wy FHfear mdg

& ag IR s faeger @
A 5 o w wA Fafian
frar mar & @ feT wES & & @
gA®Y EIaaT [T T |

M S F oy growr faaw 377
qF T GATAT §, I&% a1 & #@ faelh
fgm #, sfaa & ggar foig § =g
qrT g 4 w1 gwiwg wash
1 TR A FT TS ST 9340 |

R wa X {Iq w G Sy
‘Thomas Erskine May, & fwgra

“The Law, Privileges, Proceedings
and Usage of Parlicment.” & =

248 #) ATH AT ATZAT |
W W - w g, A aa g
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womﬁudﬁm:lﬁw
T R, Kk frgaar g L. L.
(suwmr)

wg Wt weew . gad ¥ &
afgT |

o T WA Sifgan ¢

“The chief characteristicsa at-
taching to the office of Speaker in
the House of Commons are autho-
rity and impartiality”.

‘wiw’ WT ‘Frreastat’ & I o E4,
AR g aF & wawal § v 7 Q91 oW
rw & arq &, et sarer freaemat
it Tadt & surar wfew gt WX
fagdr sarzr wiww it Sodr @ sarer
freaerat gnfr o

AT 7 fFarT ¥ 9% 249 W

fomr § -

“Confidence in the impartiality

of the Speaker is an indispensable
condition of the successful work-
ing of procedure, and many con-
ventions exist which have as their
object not only to ensure the im-
partiality of the Speaker but also
to ensure that impartiality is
generally recognised.”
1 357 fordat & o 36 a4,
13 faam, 3 wiz¥ M7 qweed
1A T agi @ gL @ M7 A TG
& H4q W gEET taa 377 T wA|AT
AT AT IT TR T GAAT F
fam waq  WE 209 % AT TEF
FT AL

“The conclusion of pubiic busi-
ness is invariably followed by the
moving of an adjournment motion
by a member of the Government
... S.0. No. 1(6) allows an inter-
val of half an hour between the
moving of this motion and the
compulsory adjournment of the
House without question put and

the right to choose the subject of,
and initiate, the discussion during
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[=10 Ta wART wifean]
this period on Mondays, Tuesdays,
Wednesdays and Fridays is deter-
mined by means of a fortnightly
ballot held by the Speaker and on
Thursdays by the Speaker’s own
choice.”

o9 4% & AAF A1 | ®W, T AW
HTT F A WGRT FIT 5IAT T
FATAT & T 3T weAw &) fo ag o
IO W RENT HE SwEH FIT A
TR FTATFLE | S & 79 I AT
& "9 w5 Afawe T o
fgar AT F F1 Sq AR AOT FI
oY geerfaan® &1 my v faqw &
Gaar &7 gwa § {4 w19 ar geng
s | & gg 77 an gafaT amaR
¥ ¥z 131 § % gt aw wqaq wearg &
7T 7z AR fgmrasT & @ T @
IR AT 9 F FOT FOT ;T §7
faar | SgF a% qA T AIAX & 0F q
QO AEATT 3H qF § AT WAT @ AT
fagaiad w1 ag fAaw W graarg

wq gal ara fAawra w1 @g
377 fram & 1 x N 376 F TT
st § 1 g gafAe av A var
fo gasr ®1¢ gqmr T foam st
ST AT AT T /Y7 SEwT wAT
g O g1 w1fgy | SAFT SgRT IH(
¥ € wwar @ fw 0 ¥ wFAT 7
arferariz ¥ Faran @ § 1 sad fag
#y wrogy wfaam £ gy | aaar
2 | gafaT w92 ¥ fog 377 faaw
& q4WT W1 WY F1 Fdaw g o
g sfawfrmaar g A A E
A fomr G & f fora & vt &1 faaw
w1 afuwc At § 1 S fer A § fom
wrw %t fraw &1 wfuwe § 1 gafag
Faowe ¥ fage @ e Aw awr &
TZ| W IqTer WA T & fag
W} T faawl w3 aOF ¥ www
% faq w17 X® 377 & #Ao99 B AW

DECEMBER 10, 1965

the House 6862
F AR gd 3w & glam d fegr O
W 9E F TF TIX T AT }@gF 6F
g% | Jar & ¥ w9 ¥ wgr 1 fRa
o9 & grq ¥ 97 qi7 faq M &
gra ® § | A7 oA &) 419 g &
qIAT g wIAT §

g AT : ISE A i ¥
T & 5 e e &7 grea & geaE AT
FTAWA AT § | 48 SISE MG FHq
T oA g1g # T & 7 5y fE sto
qIZE F 9T | TAAHC §T 34T 0
HIWT F74T & A1 59 97 59 feq. 909
AT § YT 9 AT AT 70 27 A agw
IR AR AT SN 13-14 F
w7 ¢ % %9 aw #37 g WMEET
WATF 17 § @ ¢ A oAg AT At
F1aST § TET 97 gW § SawI Bl < Y
foar gufow §m g M A gar
377 | a®Y W9 A ¥@r % S5w q
57 F1 gfuwr § f5 ST @At 9%
qTiT W% WY 4 T3 T | 4G
faeg gora € 1| 377 ¥ @@ SoT AwA
gremad & 3 gwaa 1 awr
sud faien €1 afen #1 A7 a0
I AHT3F ®F § fow aF ¥ 2w
fedew raw mee w¥mfx qergfaan
Y@ QTG N | A GOAH F1 ®F
FIIR ART AT AT W AR ITRAE |

frT IR wa7 fs oz & fag
agi wig weT g T SEiA famyw
Ix7 fear & | @i B géwa ifew w7
wré wra & wafE g Hle odua
Fifew WX qrAHz Mua & $1f aga
IR AR IR SEE ad X
qufew pedsw S9 § WY § A1 gAY
agi WY

qw wTATT ST
g

e wve : & wfag wer
LR E RO IS SIS LR i

A A w
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w31 ¢ WX 9 AT fag fzq dawr
ferar qr at gaY ara o7 fagqr a1 | 9=
g % vias qifew # gAme adY
L1191 qT Wi T Wigd F1 § v
f& a3 ¥% € |t 9 fF nEFiAde
FIAT T FA ¥ 77 ¥ A1 76 F348T
g3 gag Fyrrgsfaz agfigo ¥
faay & 3 g7 fogd v arer § q3fme
foex &

Shri Priya Gupta (Katihar): That
depends on the circumstances of the
.country. Maybe it was better then.

weow wpEg c X @Y ) §F vy
qifafew | & ga & &1 gFT AL FA@T
e & 3wt ar f5 ag ww A ge-
Sride FmT ¥ AF § 72T Wlm WAz
qufes telda wge @) foewes A
/T A1 3z gw F7 vlow Afew
%Y § M7 34 ®1 9ifgu fr 3@ &
39 &1 SgrEl AW X | gafed
3T &1 T2 A ifew @1 g Dar
<@ RITEH 931 gL LN O 1 7iv
Ffeq @I & | F4, Y g0 T w7
& afEi® 31 w1 ifed9 @ faw §F
W & NI AT E AT
a¥qaq I ©F FT FIITTET 93X Y
Ffew & & | uF geg @ ¢, FEA
T AT @ A1 W) R, 337 <Ar
2 AR Fifaw Ay @ & gt A%
TIATHE HOT G AFAT A WA
3.7 Al {5 11 sa® qwm #9 gimw
qiiew A § ix qEAATE FonT g
o 10 & MT T30 gF A1Z @ M7 Fwrx
FEEIIET & qg 30 w01 ¢ |

T8¢ gFiYie g 75 o & f5e
q7 f& q3Fid %74 2 1 g®  WA?
feero & ag oY g 7 %5 A% fax
£ frad iEdi & wf 1w wiav feewmy
¥ WY1 T AwEy Ag w4 NE
I 37 £i 7% § ag ggi afa= 51w
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71 fv7 7z WEF 0¥ fit ww
g A g ag famw & wiF s
agi ALY & A1 3T ATy gANaEA. TH A
YA qET T FAF P 3w T oqrg &
aaaar g o a8 Mm@ W5 FEE
fag @ 7 WH FXT

TWo W AT Wifgmw  wasw
TEIRT, WA g G a2 A 4,27 faeT
FW F, AT T, 547 |

e WERA . AT T HEEd
FOATAT T A K1CH AWiwT TE AN
T 39 & 77 79 A g1 7wy

o W wART Wifgm : g7 &
fagw @ gmT e @i« T A 377
® JATT TET qqMAT |

W WA 0 A9 W A9 §H
qragi gy, ) me A w & & O
I g7, qUAT A T A |

13 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

MiNuTES

Shrl Krishnamoorthy Rao (Shi-
moga): 1 beg to lay on the Table
the Minutes of the Sittings (72nd to
76th) of the Committee on Private
Members' Bills and Resolutions held
during the current session.

1304 hrs.

RULES COMMITTEE
MmvuTtes

Shri Krishnamdorthy Rao  (Shi-
moga): 1 beg to lay on the Table the
Minutes of the sitting of the Rules
Committee held on the 11th Novem-
ber, 1865.
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13.01 hrs
COMMITTEE ON GOVERNMENT
ASSURANCES
MINUTES

Shri Siddananjappa (Hassan): I
beg to lay on the Table the Minutes
of the Sittings (14th to 17th) of the
Committee on Government Assurances
held during the current session.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of clarification,
Sir. Yesterday a statement was laid
on the Table of the House and you
were good enough to direct or advise
the Committee on Government Assu-
rances to take up the matter and re-
port by the next session. Is the House
to understand that this matter, impor-
tant as it is, will be taken up during
the recess, so that the report will be
submitted on the opening day of the
next session? There are other assur-
ances also which are pending for 38 or
4 years.

Mr. Speaker: I have not said that
it would be taken up on the opening
day. I have said during the next ses-
sion the committee may make a re-
port. The committee has to consider
it now.

13.014 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am dir-
ected to enclose a copy of the
Jawaharlal Nehru University Bill,
1965, which has been passed by
the Rajya Sabha at its sitting held
on the 6th December, 1965.
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13.02 hrs.

JAWAHARLAL NEHRU UNIVER-
SITY BILL

As PASSED BY RAJYA SABHA

Secretary: I lay on the Table of the
House the Jawaharlal Nehru Univer-
sity Bill, 1965, as passed by Rajya
Sabha.

13.02} hrs.
PRESIDENT’S ASSENT, TO BILL

Secretary: Sir, I also lay on the
Table the Taxation Laws (Amend-
ment and Miscellaneous Provisions)
Bill, 1965 passed by the Houses of
Parliament during the current Session
and assented to by the President since
a report was last made to the House
on the 3rd December, 1965.

13.03 hrs.

ESTIMATES COMMITTEE

EIGHTY-EIGHTH REPORT

Shri A, C. Guha (Barasat): I beg
to present the Eighty-eighth Report of
the Estimates Committee on action
taken by Government on the recom-
mendations contained in the Thirty-
third Report of the Estimates Com-
mittee on the erstwhile Ministry of
Mines and Fuel-Coal Controller’s Or-
ganisation, Coal Movement, Coal
Board, Coal Washeries, Coal Council
of India, etc.

13.031 hrs.
PUBLIC ACCOUNTS COMMITTEE
FORTY-SECOND REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Forty-second Report of
the Public Accounts Committee on the
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Appropriation  Accounts (Civil),
1963-64; Audit' Report (Civil), 1965
and Audit Report (Commercial), 1965
relating to the Ministries of External
Affairs, Health, Home Affairs, Infor-
mation and Broadcasting and Labour
and Employment.

13.04 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTEENTH REPORT

Shri P. G. Menon (Mukundapuram):
I beg to present the Thirteenth Report
of the Committee on Public Undertak-
ings on the Management and Admin-
istration of- Public Undertakings
(Planning of Projects). .

Mr. Speaker: The Food Minister
would be making a statement on
PL 480 imports at 2.30 p.m. today.

Shrimati Renu Chakravartty: (Bar-
rackpore): He is doing nothing but
making statements on PL 480!

Shri Hari Vishnu Kamath (Hoshan-
gabad): What about the Prime Min-
ister’'s statement?

Mr. Speaker:
at 4.00 p.m.

Shri 8. M, Banerjee (Kanpur): Re-
garding PL 480, is he making a state-
ment on the news which appeared this
morning about President Johnson? I
want to know that because we have
tabled a calling attention notice on
that.

Mr. Speaker: How can I say what
statement he is going to make?

Shri Hari Vishnu Kamath: If I
heard you aright, the Food Minister
will be making a statement at 2.30 and
the Prime Minister will be making a
statement at 4 p.m. May I ask whe-
ther this will not result in an unusual
erosion of private members’ time, if
two statements are to be made during
that period? (Interruptions).

Mr. Speaker: Mr. Dixit.

That will be made
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13.67 hrs,

Shri G. N, Dixit (Etawah): Sir, on
Friday, the 3rd December 1965, Shri
Hari Vishnu Kamath’s Private Mem-
bers' Constitution (Amendment) Bill
came up for consideration before the
Lok Sabha for the purpose of chang-
ing the name of the Union Territory
of Andaman and Nicobar Islands.

1 raised a point of order that the
Bill could neither be introduced nor
considered as under Article 3 of the
Constitution a Bill for the purpose of
altering the name of any State cannot
be initiated pt on the rec -
dation of the President. The point of
order was resisted on the ground that
the bar applied to the States and not
to Union Territories. There being no-
definition of ‘State’ in Part I of the
Constitution, I relied on Article 1
which says: “India, that is Bharat,
shall be a Union of States”. At the
time I raised the point of order, the
General Clauses Act was not with me.
Later, I looked into it and I find that
there was positive and categorical sup-
port to the correctness of my point of
order. Article 367(1) makes the
General Clauses Act applicable for the
interpretation of the Constitution and
the said Act—the General Clauses
Act—gives the definition of the word
State as under in section 3(58):—

“State”

(b) as respect any period after
such [

ment of the Constitution (Seventh
amendment) Act, 1956] shall mean
a State specified in the First Sche-
dule to the Constitution and shall
include a Union Territory.”

While I was making my argument,
and which argument was quite argu-
able even under Article 1, the hon.
Member, Shri Nath Pai made an ob-
servation saying: “He says Union ter-
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ritories are also States; it is a pro-
foundly ignorant statement.” I have
profound regard for Shri Nath Pai as
a parliamentarian and especially,
therefore, I was amazed to hear this
observation.

My submission is this. You, Sir,
yesterday, made an observation that
99.5 per cent of the points of order
that are raised .in the House are fake
points of order, frivolous points of
order and only 0.5 per cent are real
points of order. My point of order
came not only amongst those 0.5 per
cent points of order, but it was a real
and correct point of order. It was
only with an intention to save the pub-
lic time of this House in considering
void resolutions that I raised the point
of order.

Shri S. M, Banerjee (Kanpur): Sir,
this should be expunged.

An hon. Member: It is an insinua-
tion.

Shri G. N. Dixit: Sir, I am very
thankful to you for having given me
this opportunity to offer my personal
explanation.

Shri S. M, Banerjee: Sir, he should
be named “Mr. Point of Order”.

Shri H. N. Mukerjee (Calcutta
Central): Sir, are we to understand
that when a point of order had been
raised earlier and was disposed of,—
whoever was in the Chair, I am not
concerned whether you were in the
Chair or somebody else,—that is a
matter which is finalised—and one can
refer to that matter in order to justi-
fy oneself? I do not understand this.
(Interruption).

Mr. Speaker: I am not revising any
point of order or re-opening that. It
is only a personal explanation that he
has given.

Shri Priya Gupta (Katihar): Will
you allow that on future occasions
also? Will you permit others also to
justify their stand?
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Mr. Speaker: That matter is closed.
I do not say I can open it again or I
can make any observations on it.

Shri H. N. Mukerjee: May I know
the scope of ‘“personal explanation”.
If somebody in the course of the
debate calls me an ignorant person, I
can answer him back or not answer
him back. Does the right accrue to
me to give a persona] explanation to
say that I am not an ignorant person
and I am a very learned person? I
do not understand the scope of this
(Interruption).

Shri Nath Pai (Rajapur): Mr.
Speaker, the House is a little taken by
surprise as this important item was not
included in the agenda for the day.
Under Rule 115 . ..

Mr. Speaker: It is the last day and
I had rclaxed those rules. That was
my difficulty also (Interruptions).

Shrimati Yashoda Reddy
nool): He wants an apology
you . ..

Shri Nath Pai: 1 like that lady’s
voice, but sometimes it is absolutely
irrelevant.

(Kurn-
from

Sir, I claim my right to speak under
Rule 115 of the Book of Directives
given by you. In the first place, may
I point out to him that I do not think
his point was frivolous. I fully agree
with him, it was substantial. What I
said was ‘profoundly ignorant”. That
was a case Of transferred epithet I
did not say that Shri Dixit is pro-
foundly ignorant. I do not know the
depth of his knowledge. But ] assume
that he is a very learned man.
I am prepared to say it publicly.
Since 1 do not know, it is better to say
about those whom you do not know
that he is learned and profoundly
learned. When 1 say that his peint is
profoundly ignorant, it refers to the
point. 1 do not want to delineate. I
hope he will take it in the spirit in
which I said it. I never caused any
disrespect to his scholarship. If I had
any doubt about his scholarship, he has
removed it by his very erudite expla-
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nation which he was kind enough to
give just now.

13'16 hrs,

UNIT TRUST OF INDIA
MENT) BILL®

(AMEND-

Shrimat! Renu Chakravartty rose—

Mr. Speaker: Order, order. Bills
to be introduced—I shall call her
afterwards.

The Minister of Finance (S8hri T. T.
Krishnamachari): 8ir, I beg to move
for leave to introduce a Bill further
to amend the Unit Trust of India Act,
1963.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Unit Trust of India Act, 1963.”

The motion was adopted.

Shri T. T. Krishnamacharf: Sir, I
introducet the Bill.

13.17 hrs.
BUSINESS OF THE HOUSE

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, may I submit to you
again, as I have done on the other oc-
casions whenever there has been an
attempt on the part of somebody to
encroach upon the time of Private
Members. Today we are having the
statement by the Prime Minister which
will take away the time allotted for
Private Members' Business. There are
other statements also as has already
been =nnounced by you. I think it
shou'd be possible for the Prime Min-
ister and Shri Satya Narayan Sinha,
the Minister of Parliamentary Affairs
to so arrange things that they need not
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bring all t.he! things at the last
moment, on the very last day of the
session. Why should these important
pronouncements not be made a day
in advance or a week in advance. I
see absolutely no reason why this
small amount of time which is given
for Private Members’ Business should
be eroded like this. I would beg of
you, Sir, to make it clear that on
future occasions no such thing is going
to happen and we will not permit the
Government to erode into our time
like this.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Rule 26 is mandatory, there
is no discretion allowed.

Mr. Speaker: My only difficulty is
that cven before 2.30 there is Private
Members' Business today.

Shri Harl Vishnu Kamath: Some
rules begin with “unless the Speaker
otherwise dirccted”. But, unfortu-
nately, Rule 26 is mandatory. There
is no discretion at all. This Friday
or some other day, time must be found.

Mr. Speaker: I agree. My difficulty
is that vven now we are going to take
Private Members' Business.

Shri H. N. Mukerjee (Calcutta Cen-
tral): The Private Members’ Busi-
ness from 2.30 to 5.00 on Fridays is
something different from that.

Mr. Speaker: I can takc up the

other things just now.

Shri H. N. Mukerjee: If a certain
rule is being waived, that is a different
matter.

Mr. Speaker: Instead of at 2.30 the
Minister of Food may be asked to
make the statement at 2.15.

=t ww fewg (TT): weaw wgEy,

& uw fraes won awa g e e

ug dmer w7 far § fe o9 Gw WY

freeer afi 73 7} ferly o ww

7w § A v 3 q@ Tt qama g

—

_—‘.l'-;ublished in aazen,e of India Enra{ordfnary, Part II, section 2, dated

10-12-1965.

+Introduced with the recommenda tion of the President.
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Shri Sinhasan Singh (Gorakhpur):
Sir, I rise to a point of order,

Mr, Speaker: Under what Rule?

Shri Sinhasan Singh: Under Rule
876. The hon. Finance Minister asked
the permission of the House to move
a Bill and the permission was granted.
But he did not move the Bill and he
walked out.

Mr. Speaker: He moved the Bill.

Shri Sinhasan Singh: By the time
he could rise to move the Bill, Shri-
mati Renu Chakravartty got up and
started speaking. He did not move
the Bill.

Mr. Speaker: What is on the record?

I am told that he introduced the
Bill.

13.20 hrs,

MOTION RE: DECONTROL OF
CEMENT—contd.

Mr. Speaker: The House will now
take up the following motion moved
by Shri S. M. Banerjee on 3rd Decem-
ber, 1965, namely:—

“That this Housc takes note of
the statement of Minister of In-
dustry on decontrol of cement,
laid on the Table of the House
on the 18th November, 1965.”

The hon. Minister has to speak. Then
1 will ask Shri Banerjee to reply.

Shri Priya Gupta (Katihar):
time may be extended.

The

Dr. Ranen Sen (Calcutta East): Sir,
some of us could not get time on the
last day to speak on this.

Mr. Speaker: They will kindly uap-
preciate that some speeches have been
made on this motion and if I extend
the time and this session is concluded,
the Government shall have no oppor=
tunity to reply to the criticism that
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has been made and only a one-sided
version would go and the facts would
not be known to the public.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sit tomorrow.

Mr. Speaker: Therefore the Minis-
ter is anxious that his reply might be
heard. Under these circumstances it
is not possible to give more time to
other Members . . . (Interruption).

Shri Surendranath Dwivedy (Ken-
drapara): Even after the Minister’s
reply you can permit some Members
to speak ... (Interruption).

oYy fowd (%) AW wY A
w g & Adt 7 AF-wr @7 &
= gt §, Afwa e 7 q@mn &
" 2T gwd &1 viw-gig &7 qar
™
T o RgTT T agA AT g
7§, e e e AR &few

it Wy ferd : gFAT AT I AT
F7 F0 FIT § 7 T ANT £ A E
Ll

ey R, FT OIEed %39 §
arg g a7 g el & oarv § o
gt & v ¥ wTd Hav ogHl &
& g0 A gy Tz FeAl wesT g f®
art IF 7% F FTE 999, i 78
A AT AR § A€ @Y FOFIGAT
o1q 2¥ % g7 qa 079 7 ey w7
wigat, fafsqw sfiva w1 wimen
foar, STt 2w 7 wger ey e
fade &1 qiwat ¥ faul, Saet w7
&% 1T 1 W S (edi 1 amAr F
T TP 1 WY WY I{ | AIRIT
Fq s TN q0 I QW F3A g
A T AT FOT AT § TAFT Hedl AW
i AL FET | W AL A FT AT
@l MR W 9T FRaE e
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N AT qarw § i q=t & & o
A wgrm s g @ o § a1 g
| 1T g1 9 § | g B wealy
FIRATWgAH @WE W
LER RGO ER Ent Uk sl Al
WE FIT qgw W Wy | wifead fa
T&lr € & WNT Ik £19 F 4 A AF
fagga omd, e amt ) W e
¥ 7 war § f& ag 91 @@l A
T qAA g, gk arcH e f oA
faar oigar ?

Y ®o To Wiy
oETE WY, . . . .

it qEreee et (faeEe)
®F Jw Fifww, st fr

(=)

st ®o Fo wiewra : Ft ATRAT
faaradta &, 34 F A ¥ § wz
TAZATE | IFA w37 & 5 www S
T arey gl A AYEr Af fear ot
AHAT § AY7 QAT AT W wETT AT AT
& T Far 74 gra1 & ar froard Ay
A7 Tg ATAAT | FE AIA WA
AT 177§ o6 g wee aga wd T
&) B § § a37 & aradrr 9% 1
Faa7 § s ag 0% aEaTq g, (3fgas
qrfadY &1 e fefagow § 77 @@
Zrar aifaear foar @ w8 1 T
aRy F47 wgrg 7 Af e @ afew
aadie 3 agq faa &3 ¥ are fawr
2 @y magie 7 @@ TR ¥
e w0 &% g Taw fgaT & 0 gH
€F 9T TE1 AT § fa=me §7aT §
f& w11 1z N ferge 7 @it qw
1 o1 71 & T e A § gL A
gafegae arfedt  oiegea & fefale
F F1 7 I9 9T g gy wErAT &
faare 71 qFAT 1 wnT oy AW
W4T & a1 g fawa ¥ g AAT OFM
fr o &% A war 3 w0

Shri Surendranath Dwivedy: On
that point also I would suggest that it
the Minister feels that he must give
a reply, let him reply and after that
you may permit speeches because the
final reply is by the Mover of the
Motion. So, some more speeches
should be permitted even after the
Minister makes his speech.

Shri Priya Gupta: I will take only
two minutes,

g s s W fed wfiex
atEw W1 WTHT | FE ‘wrET wrE
47, “faz s, fre Trsa’’ wOT
73 g8 7% af fRmT 9 gar Y
g@ar ¥
Mr. Speaker: It is not fair. I am
secing it since the morning that reflec-

tions are being cast on me, the Deputy-
Speaker and everybody.

Shri Prlya Gupta: It is not a re-

flection,

Mr. Speaker: This infection s

spreading.

Shri Priya Gupta: 1 am sorry;
please do not misunderstand.

Mr. Speaker: Now he is continu-
ing.
)t (37 e © AT AT WIGE 2,

WG Wi A FZ Al HA T W
Shri Bhagwat Jha Azad rose—

Shrl Surendranath Dwivedy: What
is ,your decision? Would you permit
the discussion evep after the Minis-
ter's reply?

Mr. Speaker: Let me
Minister.

hear the

Shri Senavane rose—

Mr. Speaker: When I call the Min-
iter, another Member stands up who
had not stood up earlier. What can
I do? If it goes on like this, there
will be no end to it
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The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
Sir ...

Shri Surendranath Dwivedy: We
thought, you had called the Parlia-
mentary Affairs Minister.

dare aur dag-ed A (of

weereraw fag) gaE & ¥ @ @I g
& oF ¥ a1 O AT g G
AR LKL R E SR O]
LS

TF RAAT wwE 0 Fq7 AT

ﬂ'@ %. \ .

st aegaTeraw fag : qIAlegIY
FEE AL & 1 w1 AvE 92 FTAT I
garfes a1 A1 fag # grew ¥ oy
W fear @, 3R WA go faan
AT @Y §, IGF qaATfaw w07 v
@1 o fafore & ag aff @, @
KO MIT A4 gt | F w1 FE 7
o FZT W IIF UARR w &, 3T
gawr oga woar g, fafwaw =t §
WYTAET TTTH TIALE FIATAT §, ATCATT
gL AT & 1 I9F I1 AW FgT & ®
qq F41T IGTT & | AT ATERH €2 AT
FrIF A TrW qArE fEaT §, sy e
3T WT TF TF AT RN AW A AN
# AT T § W FEA T A
FAFES T, FAI W K IJGHY
geq 41 faar 3a& faq qafze ar
g o® o MTEH FQ HEGT A FHT
g quy WY 737 2 §, fHe w27 2 fw
T|r #7i )

it gfe fasqy wrma : A ww@aw w7
T we ?
Shri Satya Narayan Sinha: The boot
is on the other leg.

Shri T. N. Singh: Mr. Speaker, Sir,
1 am very glad that this very impor-
tant question was discussed in this
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House at some length. It may be that
it is not possible within the short time
at our disposal to go at length, in
greater detail, and see that other
Members get an opportunity to parti-
cipate in the discussion.

Shri Surendranath Dwivedy: Sir,
before you leave the Chair, we want
to know your decision.

Mr. Speaker: Yes, I have asked
him.

Shri S. M. Banerjee (Kanpur): Will
this continue or what?

13.26 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Shri T. N. Singh: In any case, I
must say that I had been expecting
much criticism but I find that the
criticism that I have come across up
till now has been of a very construc-
tive nature except in one or two cases.

This question of control and decon-
trol has been raised as if it were a
matter of doctrinnaire approach as
such. I can say in the very beginning
that there should be both control and
decontro] in our economy without in
any way violating the basic principles
of a socialist society . .. (Interrup-
tion) or in any way affecting the In-
dustrial Policy Rusolution . . . (In-
terruption). All these years, for well
nigh 15 years, we have had a planned
economy with a great measure of suc-
cess, I say, and yet the beauty of all
our effort has been that it has not been
a dogmatic approach. We have taken
a practical, flexible approach and have
adjusted ourselves to the situations as
they arose. Now what is the situa-
tion?

Shri K. D. Malaviya: What is a dog-
matic approach and a doctrinnaire ap-
proach? I know, Government is tak-
ing excuse behind dogmatic approach.
This is quite nonsense . . . (Interrup-
tion).

Shri T. N. Singh: So, what is need-
ed Is just to consider what the posi-
tion is generally, how we have been
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going. Under our whole approach we
have got a certain sector which is
mostly to be taken care of by, what
is ca:led, the public sector. There is
another jarge lield which is left to the
private sector according to our Indus-
trial Policy Resolution which this
House has accepted and endorsed on
many an occasion. Under that the
mechanism of attracting investments
in the private sector is the normal
mechanism accepted all over the
world so far as private sector effort
is concerned, namely, they have got
to have some encouragement, some
basis on which they can invest, that
their shares will have a subscribabi-
lity in the market because nobody can
find the entire capital for any indi-
vidual concern howsoever big he may
be; by and large he has to depend on,
what is called, public subscription of
the shares which are put in the mar-
ket for open subscription.

We have watched the progress of
the ccment business and I may say
that I am deeply disappointed with the
investments in cement which have
been very slow, even tardy, with the
result that many important public sec-
tor projects and many of our efforts
meant for the well-being of the peo-
ple are being handicapped. What hap-
pens if cement is not there? Irriga-
tion works get delayed.

Shri K. D, Malaviya: Produce more
cement.

Shri T. N. Singh: Exactly that is
the point. Therefore you must have
more cement production. In order
to have cement production so far it
has been a private sector effort. It
has not succeeded to that extent. We
are still in the midst of the Third
Plan and we thought we should have
investments from the public sector to
make good what the private sector
could not do. We have done that to &
certain extent but nobody thought that
there would be a war on our frontiers.
I hope this House and the country
would realise what great economic
handicaps we are suffering from and
what we have to fight. We have to
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fight the e':onon-rc problem and vari-
ous other problems; we have to face
them. It 1s no use saying that we
should do this or that. One has to
take decisions maybe hard or difficult
decisions, but they have to be taken
if the economy has to be kept going.
(interruptions).

Shri Bhagwat Jha Azad (Bhagal-
pur): Will the Minister assure us
that, after decontrol, production will
increase and the economy will be all
right?

Mr. Deputy-Speaker: Order, order.

Shri T. N. Singh: I feel that, in
this context, we have tried a number
of methods and I find that the time
has come when, in addition to what-
ever we can do from the public sector,
we should allow the private sector to
play its part. But what has been
done? Every time there is the price
fixation. We have said that this is the
Tariff Commission's job. What i3 the
directive which this House has accept-
ed; every one has accepted that this
should be a directive to the Tariff
Commission. What is that? It is that
there should be a capital return of 10,
12, 14 per cent on an average, ie.,
about 10 to 12 per cent in ordinary
cases and a higher return in special
cases. That is the formula for the
Tariff Commission price fixation. It
is this which has been operating in
the case of cement also. But because
it was a commodity of genera! use, we
felt, Government pleaded, that the
return in other industries need not be
a standard for this also. Somehow we
found that the investment costs went
up and, therefore, more capital was
not being attracted. I may say an-
other thing also. We cannot have it
both ways. We want to have indigen-
ous machinery manufactured. We are
doing that, but the indigenous machi-
nery costs more than the f{mported
machinery. We cannot afford it. Time
and again people have come to me to
allow imports of machinery. But I
said that it could not be allowed even
though the indigenous machinery is
costlier. We have done even this
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[Shri T. N. Singh)

much. But ail these factors have re-
sulted in a slow rate of investment.
So they could have gone to the Tariff
Commission. Even now there is a
ciaim pcnding before us, according to
the Cost Accountant, for a rise in
cement retention prices, (Interrup-
tions). We looked into it and said
that there was need for revision of the
retention price. At the same time we
wanted to be sure that there should
be a higher investment rate in the
cement industry. From that point of
view it became nccessary that we
should examine o whole question.
We examined it. I am saying with all
the sincerity at my command that it
is not possible for the private sector
to carry on the programme, to find the
necessary capital to plough back in the
industry, in the present system. They
have got to be provided. Therefore, in
regard to money also, I would not.
(Interruptions). . . T am going to find
the money from the public sector aiso.
(Interruptions).

Shri K. D. Malaviya: Give
money, if you like.

them

Shri Bhagwat Jha Azad: Why don’t
you give them loan? Give them ex-
gratia grant, but why at my cost, why
should you impose jizya tax on me to
fatten the fattened?

Shri T. N. Singh: I think it is fair
and proper that I should be allowed
to speak. It is very unfair to inter-
rupt me every now and then and I
strongly protest against members get-
ting up and shouting every time. I
wish there is some consideration for
the person who speaks. It is not the
way they should behave. I can also
claim to be very enthusiastic and in
the matter of public sector or private
sector . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri T. N. Singh: T feel that we
have gone into the whole costing ques-
tion. We felt that there should be
at least a return upto 12 per cent.
Suppose we had done it, what would
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have happcened? They would have
got the protit and paid it as dividend.
That will not be good. So we telt that
we shouid give them a reasonable
surpius but we should see that it is
not frittered away in other ways. This
is exactly what we have becn doing.
Unfortunately I did not have the occa-
sion to open the debate. Of course,
the statement was there; it was
enough. We have said that we are
working on the entire procedure. But
without secing the whole point, with-
out listening to us, some members
have indulged in unnecessary and un-
justified criticism. Every onc wants,
and there is common unanimiiy in the
House, that whatever surplus is there,
according to a formula for return on
capital, should be allowed or should
necessarily go into investment. This
is the objective which every one wants
to achieve. What have we done here?
We have stated that it would not be
allowed to go as dividend and then
we have been working out the details.
This is the position that has been
rcached.

In order to cnsure that the net re-
sources which would be generated by
the forthcoming increase in the price
will be available for ploughing back
for expansion or, in effect, utilised for
the purposc for which they are in-
tended, the cement industry will have
to assure us that such resources will
be specifically earmarked and not used
for any other purposes. Accordingly,
each manufacturer will credit the net
resources from price increase into a
separate account and withdrawals
from such accounts will be made only
for meeting expenditure on expansion.
Details regarding the operation of
these accounts are even now being
worked out. We have already got a
Development and Research Fund in
the cement industry. That is a thing
which cannot be operated without
government knowing about it. This
is what we should do. I say that this
decision, which has been taken, has
been taken at the correct time; it has
been taken for the correct purpose.



6883 Decontrol of AGRAHAYANA 19, 1887 (SAKA) Cement (M.) 6884

It is going to result in higher cement
production. With whatever experience
I have in this and with all the since-
rity that I can command, I say that
we cannot claim that, in all cases, our
controls have been an unmixed suc-
cess; there have been failures; there
have been defects. Here are some
people. They are also Indians. They
can also claim to be patriots. They
assure us that they will try to play the
game, that they will do it. I want to
take them at their words. I am one
of those people who believe that every
Indian citizen, if he is honest minded,
should be given a chance. Here is the
whole industry, the entire Association.
Every one of them has come and talk-
ed to me and has given me the assur-
ance. Then in order to safeguard that
these funds are not used otherwise,
they are not being a'lowed to increase
the dividend. I have restricted all
these things and only after this, this
arrangement has been made. We have
got the experiences . . .

There should be some order in the
House.

Mr. Deputy-Speaker: Order, order.

Shri T. N. Singh: To whatever sec-
tion of the community they may be-
long, if they want to abide by this ar-
rangement, this is the best opportu-
nity. I have had full-fledged discus-
sions with members of this House and
the other House in the Consultative
Committee. There the only thing that
was suggested was that the procedure
should be worked out in regard to
distribution. That is what we are do-
ing.

1 have already said that the proce-
dure is being worked out. Instead of
waiting {ur that procedure, some hon.
members have been unfair in criticis-
ing it; one member has not hesitated
to use words which should not have
been used in this august House and
if I try to make out my case, there are
people who stand up and would not
permit me to proceed. How can a
democracy function if one side goes on
— - - -

saying something and the other side
is not allowed to speak.

Therefore, while protesting strong-
ly against the way in which this sub-
ject has been dealt with, I would like,
however, to point out—while I am
saying this, I do not claim to be bne
who can forecast things—that the way
the cement industry is going, and it is
going to go, as 1 feel it, you will find
that in another year and a half, there
will not be a shortage.

Shi Bhagwat Jha Asad: If that be
80, then that is all right, and we would
welcome this,

Shri T. N, Singh: I can tell you
this much. Of course, we shall not be
flush and rich....

Shri Nath Pai (Rajapur):
not make rash promises.

Let him

Shri Harl Vishnu Kamath: ‘Going
to go'? 1 hope it will not take a long
time in going. ‘Going to go’ means
something different,

Shri T. N. Singh:
trends are better.

Shri Nath Pai: Let not the hon.
Minister make rash promises.

Shri T N. Singh: 1 may tell the
House that I have received represen-
tations and complaints against  this
not from the common man, but from
the big cities and from the big-hbuses
people. Let me tell you this frankly.
They probably think that they have
so far been able to get a number of
things for their houses which  they
may not get now. Houses with eight
or ten storeys are being built by them.
Are we going to advocate their cause?
I have never lived in these big houses.
1 have been born in rather humbler

Already the

surroundings. 1 would, therefore,
submit that these causes need not
deter us. This kind of propaganda

need not influence us in such matters.
After all, we have never claimed, and
nobody has ever said, that it will be
hundred per cent a controlled com-
modity; nobody has sald the other
thing also that it will always be in
the public sector.
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Then, there is one other thing that

I might say. I thought that in indus-
try, particularly in the hcavy engine-
ering sector, we would be able to
push through investments. I have

had great ambitions, I myself came
from the Planning Commission and I
had my visions, and I thought that I
could do it. But I never knew that
this Pakistani invasion would upset
many calculations. There are people
who want to strangle us on the basis
of foreign exchange. That is hap-
pening. In every way, investment is
being throttled. These are the diffi-
culties under which we are suffering.

If for some reason, those who pro-
duce the machines and those who pro-
duce cement, and others come to-
gether and make this offer to us and
say ‘Give us a chance, we shall de-
liver the goods’, I think that it is our
duty to give them a chance, after
having assured ourselves that they
will be able to do so. I have no in-
hibitions in thig regard. 1 am really
very sorry that all kinds of unneces-
sary and ‘undesirable imputations
should have been made which should
never have been made. Nobody is
going to be caught in any trap, any
dirty trap; I am saying this because
all kinds of things have been said..

I do not know how it is possible.
There will be ways....

Shri Bhagwat Jha Azad: We had
nothing personal against the hon.

Minister, when we raised this ques-
tion. We were only attacking the
policy.

Shri T. N. Singh: There may be
different ways of approach to a solu-
tion of the problem, We may differ
on them. But we must not attack one
another in this House.

Shri Bhagwat Fha Axad: There was
no attack on the hon. Minister per-
sonally. It was against the policy.

Shrt T. N. Singb: I say that having
assured ‘ourselves that investment
Roes in the right channel......
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N FEEER wER a7 qEr
&} FT HrIEAT HATHAT § |

Shri T. N. Singh: ..and having as-
sured ourselves that there is the right
amount of surplug avaiable, which
is very necessary, we have taken this
decision. What 1s the use of assur-
ing ourselves that all the surplus will
be invested if we do not provide an
adequate gurplus? There were people
in our midst who suggested a smaller
rise and something smaller. But I felt
personally that it should neither be
very large nor very inadequate. Sup-
posing we have got a programme that
about Rs, 10 or 15 or 20 crores of in-
vestment will be made per year, then
that much surplus should be made
available.  After all, the surplus will
become available after a year. Only
for four years we have got the sur-
plus available in this Plan period. But
people have been calculating on the
basis of five years. All kinds of mis-
leading calculations have, therefore,
been made and quoted here. Even
though 1 was sitting here, I had no
intention to interfere or disturb any
hon. Member who was quoting wrong
figures when he was speaking; I went
on listening to hon. Members and
I thought that I would be given some
opportunity at last when I could try
to explain the correct position.

Now, I would like to say a few
words about the procedure. It had
been suggested in the consultative
committee that the Members of this
House or Members of the legislatures
should be associated. 1 have some
hesitation in associating the mem-
bers of the legislatures in the distri-
bution mechanism right up to the

district and village level. But that
can be examined, Persanally, my
advice will be that they should not

be associated with it. Therefore, what
we have said is this. After these de-
tails are worked out,—because these

matters of detail in regard to the
operational methods. banking. ac-
couniing etc. are still being worked

out—and I am in a position to place
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a lit!le more detail, I intend to call
some Members to discuss the proce-
dure. Let us not then quarrci about
the policy itself, accepting whatcver
policy has been decided upon, let us
discuss what the proper procedure
should be. I have already promised
that, and hon. Members know it, and
we are going to discuss it also, As
soon as we are free, we ghall have
a discussion on the procedures to be
adopted; the assurances of the mill-
owners also are to be fully considered
and we shall see how far we can rely
upon them and further what safe-
guards we should have in order to
see that really investment does take
place.

So far as I am able to see the
things. by and large, I have heard
the disoussion, and I feel that apart
from some criticisms against me
which I shall try to forget, generally,
the objectives have been as follows.
Firstly, let us assure ourselves that
the thing reaches the remotest corner
possible within the resources of
cement available; secondly, # does
not matter if for all that is available,
the consumer has to pay for the time
being something higher, provided it
is not wvery highly unconscionable
and provided that the amount goes
in for investment in the same indus-
try. These are the two objectives
which we should aim at.

1 may tell you that I have told the
industrialists and the association
people that ‘I am giving you chance;
1 do not want to give this chance for
more than a year.. I have also made
it clear to them ‘If you fail and you
say that the Government distribution
machinery is very defective, corrupt
etc. etc. then we would see what
should be done’. I have told them
also. ‘I am holding you to a period
of trial, and you try to do it; if you
fail after one year, then for al] time
to come, the private gector distribu-

tion mechanism will have been
damaged’.
Therefore, 1 appeal to the House

to accept thig proposal in the spirit
in which it is made. I think that it

is a good proposal. It is desirable
that we should give a chance to a set
of people who are after all, not aliens,
when they tell us that they will be
able to dcliver the goods, and we
also assure ourselves of the fact that
their assurances would be fully
observed and we take certain powers
and authorities to ourselveg also in
that regard; after having ensured
these things, let us give them the
chance to distribute.

I think that it is all wrong to say
that the STC should get involved in
this. It should not. If it does, then
there would be diffusion of responsi-
bilities. I feel that there should be
no diffusion of responsibilities. 1 am
very clear on that poimt. I do not
want the STC to come into this pic-
ture at all. Let the employers or the
manufacturers take the full respon-
sibility. Having agreed to take that
responsibility, they must be fully
responsible for their success or fail-
ure. I do not want them to have any
excuse later on and say that the STC
or some other agency was interfer-
ing. After all, it is one year's trial.
I shall come before this House after
one year with whatever has been
happening, and certainly, the valu-
able advice of this House will certain-
ly be fully cared for, looked to and
implemented as far as is practicable
and possible.

I have nothing else to say except
to appeal to this House to accept this
measure or this proposal in the spirit
in which it has been brought forward.

Shri Priya Gupta: I would like to
ask two questions of the hon. Minis-
ter . . .

Mr. Deputy-Speaker: There can be
no questions now. The time allotted
for this is already over.

Shri Priya Gupta: I would beg of
you to give me permission to put only
two questions. Earlier when the
Speaker was in the Chair he had
said that we could put the questions
after the hon. Minister's speech was
over; but then I had pointed out that
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the Deputy-Speaker when he is in the
Chair may not allow it, but the
Spcaker had raid that the Deputy-
Speaker would allow . . .

Shri Sezhiyan (Perambalur): The
Speaker had said that hce would per-
mit the gquestions at the end.

Mr. Deputy-Speaker: If the House
wants, I have no objection.

Shri Priya Gupta: The Speaker had
promised that he would give me
permission to put two questions. You
may kindly go through the record
and you wil] find that what I am
stating is correct.

M. Deputy-Speaker: 1 shall allow
only one question,

Shri Priya Gupta: In the sub-divi-
sion of Katihar in Bihar, not a single
bag of cement has been made avail-
able to a poor common man, to meet
his necessities for repairg or erection
of a mosque or a temple or a church
or for construction of tombs over
coffins of his parents, schools for
childrens’ education and ring wells.
May I know whether after the decon-
trol of cement, the price of cement
wil] be beyond the reach of the com-
mon, poor man and it will all flow
towards the capitalist for hoarding,
and whether Government have exa-
mined it?

Mr. Deputy-Speaker: The hon.
Member is supporting the hon. Min-
ister.

Shri T. N, Singh: The hon. Member
is aware that I am also a man from
the village. For getting a bag or
two of cement, I think people are
paying already much more than the
normal price.

Shri Priya Gupta: My second
question is this. Government hag in
this case made a clear departure

from the accepted policy of control
of essential itemg in short supply.
Cement is an important item for the
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society. In viey of the Govérnment’s
decision thut when essential commo-
dities are in short supply, when
production is less and consumption
more, they would have control—as
shown by their decision to reintro-
duce rationing—is not the present
policy of decontrol of cement which
is an essential commodity a departure
from the accepted policy of Govern-
ment?

Shri T. N. Singh: There is no de-
parture.

Shri Priya Gupta: Very good
qgT weEY mdz AT @A a7 |

Shri S. M. Banerjee: According to
the speech of the hon. Minister, it
appears that Government want to
adopt a flexible approach or an
elastic approach and not confine itself
to a dogmatic approach. Even today
in the Statesmun there is an article
by one of the eminent journalists,
Inder Malhotra . . .

Shri A. P. Sharma (Buxar): Ques-
tion should be short.

Mr, Deputy-Speaker: He is reply-
ing to the debate.

Shri S. M. Banerjee: I hope after
five years or four years people reach
the stage of maturity.

Even in that article, he has men-
tioned that some of the Congress
members are not convinced about the
correctness of Government's decision.
What will be the real position. 1 am
not wedded to control. I am the last
person to support control, if control
brings miseries to the people. But if
decontrol opens the floodgate of cor-
ruption, blackmarketing and high
prices, 1 am definitely of the view
that control is better.

What will be the position in our
country after decontrol? I am told
that the All India cement manufac-
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turers’ association never wanted de-
control. In their letter of August
1965 to the hon. Minister—] would
request the hon. Minister to lay it
on the Table if it js convenient—they
demanded a price increase, but they
never wanted that cement be decon-
trolled. So if the All India cement
manufacturers’ association did not
want it, if people in general had no
knowledge about it, if the Members
of this House are horribly divided on
this issue—there is no unanimity
among us on this issue—what was the
fun in decontrolling and having an
cxperiment with the progress of our
country?

6891

I want the hon. Minister to kindly
consider this. If decontrol re:ults in
blackmarketing, hoarding or more
prices, what will be his position. In
that case, with all my respect for the
hon. Minister, I would urge upon him
that the only remedy for him will be
cither to shift his seat from that side
to this place and join the Swatantra
Party, as suggested by Shri Mathur,
or he should resign gracefully and
peacefully.

An hon. Member: Why?

Shri S. M. Banerjee: Because no-
body wanted this decontrol. Produc-
tion js limited. Internal consumption
has increased. If we are wedded to
socialism, if we are really progres-
sing towards socialism, naturally
there will be more consumption of
cement to cope with the needs of the
growth of industry, construction of
buildings and so on. Consumption
wil] be much more in the country.
But when the production is limited,
when supply is limited and demand
is much more, naturally with this
decontrol and a free hand given to
the cement magnates, the country
will not get anything out of it

I would therefore request the hon.
Minister to r id, his  decisi
What ig the guarantee given by these
industrialists that the increase which
has been given to them will be

AGRAHAYANA 19, 1887 (SAKA)

Discussion 6892

Af. under Rule 193
ploughed back for expansion of
capacity. STC is out of the picture
today. They have given a free hand
to the industrialists.

So I would request the hon. Min-
ister to give a second thought to it
and consider whether decontrol is
in the larger interest of the country
and the well-being of the nation or
it will be in the interest of the select
few who are holding the country to
ransom.

Mr. Deputy-Speaker: The question
is:

“That this House takes note of
the statement of the Minister of
Industry on decontrol of cement,
laid on the Table of the House
on the 18th November, 1965".

The motion was adopted.

13.56 hrs.

DISCUSSION UNDER RULE 193 RE
CLOSURE OF TEXTILE MILLS ETC.

ot 7y fewg (RA7) o IsAm
wgizg, & g5 & @A gEd w@Ar
A g % 7T o 7w A1 gAt a
7% &1 Y & a1 a2 17w ;@A dar
g ¥ W s wREE § aer go-
faafrn sroaei % W T §ATE 93
ST g1 T & ¥aF ey & fawe
T |

Shri S. M. Banerjee (Kanpur):
Where is the Commerce Minister? He
should be here now.

The Minister of Heavy Engineering
and Industry in the Ministry of Indas-
try and Supply (Shri T. N. Singh): I
am here.

The Minister of Labour and Em-
ployment (Shei D. Sanjivayya): I am
here.
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w1 vy faad : 21 17 4 sarae
41 § oF faizq 911 & |/ faar
N faff ¥ T F XA 70907
AN T;T AT AT =g A=A E
T HFT A703 37 A fRT wEY
¥ Tqad dar Aar § (w5 wE gavar
g A T AR AT E T
fe g favi #Y 37 197 Fr§ A
gaenr A0 § MY A1 fAiga FA=a §
&< 3@ a1t Y ggTmar § —

“Thus there i3 no need to view
the situation with any alarm.”

T8 A & AiHT IFT TF AT JAY
afizr Adz frar § | At o ¥ &
fatem war agw i wiw 3 a1 QF A
& 7 g 9¥ gy § AfeT o7 wiwn F
18 AN srad & W IAF ART WK
TAF T ATAY @I ETT IR &)
TF g &7 AAT WA gAW g
WiFAaagama I A 37 F
AT & I8 A A A TG FATAw
o

gl A% ITH WFI FT AT
AT 17 IT FY A 71§ 337 gy
aff & fre ot & fadaw war agan g
& 17 g Y Ay I w1 gy &
t | g% g AR g FT g QY
I N wsfra Y & oz F
faarer & fag & v & faen) &1 5%
wEy | s ¥ O oW e g
g1, 3k W F IF H 2000 TG
FHTT § 1 $FY ag watay faw §
ag I g §1 a A g AP o
MNAAZT A H EITHY 60 e
I HIFE A F Y fw
10~15 TN & w72 qg e+t aox
B T | T FAL [H B DT
% fazg wif § 1| 3g I P
A} Srreterr @ Afeer 9w 3 W 9 Fre
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fw 18 fagraw #1 FraragT § gF faw
FE N o 3 faay ak H oIEd
Frr § FravaeT dro nHo Tay o farey,
& 7Y strar f 37 #1340 TF A1R 8,
aragfaa fr T mat § 1 A A7E
T § wf qwet wage, o f
wEar gART AY Qg #f § ag I AL
TF § A wEray weEw 4 faara
a7 Y qoF § 19 a3 $1 537 foar §
fF gami wagE AT @ T § WK
ZoTTl wagdl & W1 T W1 gAq
dar @Y @ ¥

14 hrs.

foed aoe-Ta A A ¥ Agmany &
=at ® 91 OF g goT, A A wAwd
g A9E ¥ 99 fr oo T @R wivk
w3 ¥ ¥ A §, ¥ s W g Wi
wiwet ¥ arv ¥ & savar S £ o
v & X I Y TG HA Y WEF Y
garen faar, 9 s oew A 93 gq &
Iq We & ATgd 7% ) w% fomr
2w 1964, a1 fawd ama, & wrow
# g4 5,763 wAgT IFT F, Afww
Y @1 F o § 17,000 § wiaw
HHYL AT A | qgT 7 QAR AT
ww JAY AT TR Ao A 43 Qg
& ITET ATTH H A AT §, JEwT
AN daar ¥ 7 F7 gwar §g—Iw w1
g w199 ¥ faqar d—, Sfwa & a o
gare fean & o7 o 7 faei w1 A1
foar 8, 39 & oz ara favg &% &Y
arY @ e "ot agiew § wind faege
) & i g awarfw ag w-aw
w3 oA w7 3, ¥fET I & i w7
gg T fFaTT ITH O TANE
forgr war & 1 ar A 97 guEAr I¥r
TR § AT TelTar F a9 §%q w7
W & ar ¥ araar arfgg

TN S e ol & X &
Hor wgRT 7 wgr § {6 29 T WY
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FTRT § e iy s ag 37 faei wY
TT X T W § WX T9T gIFR aqr
¥g g I9 fAal & faq 2,40
ATT AT F ETHIN | & FrA6T8
fast ¢ f& aFR & gra faqaa @
fasl & a7 sgaeqmast ¥ gra §
a% ag Jar A qEr § 1 uF FY
TN F7 4F AT AT A TEL
faar &, AfFT 37 & FTT @7 77T 9T
A% LT ALY F1 Q1A § | W AP
TZ THRA IAF gra A AL wf

T AT g% & fF faeg faai &
arfE gu™ qIgdd A1 I oAdA ¥
q-&ATg AT fAelt § | g a7 fal
T s e A s AT A &
ag fegmt  fe s N aww &1 afwa
arfg7#rT I w7 4T qAAq & 7
3§ F FIET FW FTY g, AfEA
IT FT XY AA § AgATE ALY fAer €0
# A1 5m fF ag FAvET wATAE AR
57 Fa g fm IT e Ay foar s 7w
AT 3T R T RO FFeearz @Y &
qrvErg ) 9 aw g% T g fw
I F agag g foef g 2 T &
¥ gy # fear fam wr Aifew
i & &7 UF 8 BIG §7 4% faqr
T §, 59 97 1 el A% gEnaT T8
2T THIA G T TR OAT AEY 4T

AAA F fF F FT E ? X
g1 fraet & §9 57 247 wEAr § )
o rmTRTHT g iz E, fra i
3% w31 & (& oA FF §F A A
w6 e gw fBfw owEmE &
qrz W 717 AT I9 ] FArey At &
XATF H | IA %) wgy mar 4 f fefadx
sife iy # g@ A% F1 T a9 T 5,
I8 & 7?9 37 ¢ 57 P
fai ®1 wafadEw w9 & fag

T RT us omis @ ® w0

¥fer i ur A fear 0 wOW,
IHT A AU TN FAT T80 97,
ag Y om0 ol gET A A
wrifrs fawre w1 faoor i 77 79w,
fora® ga aHTT qa fasr 1 U9
¥ q41 8, 99 & aF fafva 7 fAee
g1 sakat & 1960 & 7t afer g
frgaa foar o, 9@ @) we ¥ 4o
qs3 9% gy T § i oF faw F A &
AN TR B qg FEAT 97 fE AN
TATH M, qE AT O A7 I &
sEeqmE w1 faar s, afew ar
wrer grm, sa Fr feerdn #TiT
ooA FOC F JW ) IFEA @7 A
fr g a¥ fafaa a@ &

gadY ave 7g & f i Ay § e
W HIT qF AEAT FA F AT qq X
frst w=at feqfa 3 w1 ST &, @t 5 ®7
T WA WIGA W T w1 AAY
fame €, afew g7 swAsqTIR! &,
fasti &7 & i &1, famen § 0 fov
a@r fawfgen & #1 war § e 3
dar ar w7 6 s M i sy
LGl A Cll Ol A

A7 T A% & dm o &
38 & arv ¥ #dr v w5 fx &
w1 &7 aver § 1 Afe fra darem g,
g w7 & w9 ¥ @ gfeme £
7 a7 ¥m ¥7 7 ¥ 7wt Ar gEn
A gzt qwg g wifee o9
SqAFqTIE TR AT AT AT AT § AR
wroft w1 7Ar 3 & vowfaai § &
TG AN A 7R A1 yaran § oo
AT FT W ®T FWI GAT AE IHMT
I 1 o wayy 9@ ow 1 A A Y,
At gxe-wA[ feafa & w7 % 29 w7190
X & ¥ Y a7 ¥A &, Afew wmw
¥ gt ¥ qud afY & ag der gw A
am g
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FTER & gAY W g
# il w0 Fraw = & fg
afirwdr &Y frgaa fer mar &, forast
fox gz oo A 7 wod frdew
§ offires 2 & far & 1 & safial
& A T S oS §, At qfe
TIT § | AT waTE qafear v A
& R g oaw A S
£7 &R Y g & woey o faw &
grrrdl fadaer & 9 fad &, 97 & feg
T o gET ge gled w9y Ay
g &1 o srferr T 7T % A g,
o %1 s F79 e w1 7€ R, AR
for & wrer ardE &, 3 B ag wod
freit faer & fag foames & & @@
TE AT AT AT AT FATH T E

36T qvg Wy ¥ fow g ¥
uF Afaery faqw fean @, fag &
TN A wEE 1 A F A A A
awr fosrad ¥ g omE g 0 K
T 7Y & fAdew o fr aw o
&7 ot A& T & T FE )

FTHTT FT AT & 39 0 H FFY
a5 wars ag faan smar § fw o gfaum
T FTT &, I7 & W2 g9 AT FT
qEA 8 Pe—gw i wTA & fam W
6™ I &1 W HIT q@T F FA o@ W
& fau, faw &1 7 a6x & 21 @7
g F1 S5 wifaw! w arfem &)
a3, g4t g w1 dfum & faes
FEMET FET gAY, A owEE H
feinit 7Y | Sv =w W& wfoar
FY afgadT A T w7 § A1 AR Ao
grr & 1 faw s 7 e §ag
T dfaam 1 3gww &1 w g,
¥7 a8 Ffaa a0 afgaan #v ama w7
& a7 & w3 v ag oF Fawa
Q) Faeh i g
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& o9 w1 ST dfrE & w8
31 # o feamr =g g, faw &
w31 At § fw fy ofr safe &) fsit
oY, wwafe, SR FA@ A ¥
T AT waETd F aeeT § g A
1 FFY 8, AfET G ) FA F AT
& agrm man @ fv Qar wwA, ‘e i
I A} AT 3 ¥ fow FE A
& fagr @ maT Y ar frw ¥ gw
19 &1 e fwar ma Y v @y ovw
w1 gy wifgw 1 & s AT &
FgMfE @ gaEsw ¥ oA TW
AT X auToraTe 1 IL0q A o
, @t w1 ag Ao gAW gt
AT AT 3T A1 AT AT AHA AT
Y gEEET SrET

Tafen szt aF dfaam w1 aerd
&, 3% ¥ asdrely A of A § W AT
T T AT 3991 G &, 78 a5
T & dfgara ¥ seferr whirerd,
gy wfeerd Y aw 54 0§,
for % amit ST g9 EEAA ¥
wfewre ey & 1 T wfrei A |
74 ¥ ferq a1 aeaT A i arear
qf e w7 T & 1 sigt o % R S
&1 Fame § & Wi wdvey & wgon fir
@ 77 TN # qu & f5 &7 wewm,
e @R A 7 T oy A §
I W7 W W gt 7F f
weafa #1 wama &, ® & A8 ¥ |
frcht wonfer & efforr whrer At gd
FAE FTATAMEY | WA A R or TR
Wt uF frgra S I fTR @3
d et &\ IW # fht g ¥
wfOFT FY W WO A T F A 7
T wEH H AR ¥ AT TF LA ]
o1 OF O at adwm @ fow § w7
TN W MW ¥ ¥R FT AT
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A% ¥ F A frehy aeafar #1 gfaw
qrm ¥ wEr § 1 S forg e
FT HIT T FLX § WL IH JHIGATL
Y W WA SIHT GEATAT ATEN &
a fooht goft & wiawix A s &
B wifgd | W Gar A & &) FwE
q& fiF AT UL TET I g7 A
w4 Sfee s ¥ T owEr Wy
AT w1 wT w3 | o7 THAr avew
wf w1 fear alm @t W@ wEwEy
fr wrr andw ¥ fe aw fry
gfrafady & e ¥ gor @ 1 T
ot fagra & 7, wERT § Suw
foars w7 W, qEIEETE F1 BT
s afes o ¥ fash o fewmaa
& fom w o g7 gfmard w1 W
T FT TR I | GaT TEY g
Sifgn | AT AAT ARG T HTEAEE
Ay & fF d@ffara & aoiw @6
Sifgdr a1 I8 OF fodas qw w
wfed w1 s 78w e Ea A
afads w71 =iy &1 3% fag &
g F1E 0T 0 T T § a1 WK
% IO AW FT NS T gHA &
fora® T oY &= foait w1 wTweT § Ay
AN T AT | AT Ay Y wiw
o faet w7 wedrer fer wmy o
o &F WEITEI T FT ALY Ler §
a1 gra ¥ fear arr )

s AA {fe ww §F agi 9w
et AE & @ ey § v are fremr
aga § fF & adw ¥ cverg A
faetr &, fog faet & sogd 1 | wiw®
X 7 § 1 ST AT gAMT =
<y 1 A wiwg AT A §, wiww
o ot T wy & Afe o e
Faow § 3 X &, 79 T T AT 9T
g @ |

T AT W gt 4 ¢ 9 fawr
wiA g ¥ ofada v el W
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m%&nfuﬁ%‘raﬁw:r{rm
T F A9 e @ | P ¥
forr §, &1 7 ¢ ) Pt § W
st § oAagd #) qaeg
FHH R | ARG F A ATAE T
FO ol aF FNfrfor st w1
" gAY wTEEl w1 aA §, T
i F1 FF A faey 7 2v ¥ g wY
§ 5T Tg ¥ FWEAT F @A A,
weway ¥ ST # /17 gue qa §
A wTeary § qgi 78 dwry T g
& @ &, I8 aTE WY W 6T T Ao
arfgyr | fasfty weaem &Y arr g0
3% g g wr T § I uE g
v afafe @ 1 &fes wer q@ T
aff g s Emadi aq g fr
alaat & oF afafe a@r 1 & w0
=t g e war spome w5 Ao
et deft 1 wagw AT F Ag 57 H
¢ foss o7 oWy #WT & 7 oA
qagT " fgdrs wl & w4 A
faag g aEa At gz oo A ¥ 3 7
nogdi & faad qmw A & AF
are § guwn quTy oY wernr feaT
wraT & | W 7 ArhA & sgrore §4Y
¥ oY fa= qdv § o oF graqr w A
«TgHl § f Sawcs ws AT 956
Qa1 w7 & fora o1 G w=w e =
Gz W@ ¥ TS AT O, AT AT &
grqeg ¥, €97 & Aegeq @, {76 ¥
wraey ¥, ®wYC Y e A aw 2, F
@ WY ISG | I A TS AL WA
a1t g A e w7 frgr 3o g
afzara g 31 727 & {6 arar frawir war
¥ T ¥ FET FI qwWgT v
BRE 4 e g fr g a # 4
F1t 37 A Fidw yrdars g wiRy
LA dl

Mr. Deputy-Speake:: Order, order.

We will resume thig debate after the
Food Minister makes his statement
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14.15 hrs.

STATEMENT RE. WHEAT SUPPLIES
FROM US.A. UNDER PL 480

The Minister of Food and Agricul.
ture (Shri C. Subramaniam): During
my visit to Rome during November,
1965. I had discussions with Mr.
Orville Freeman, Secretary of the
Department of Agriculture of U.S.A.
in regard to the present serious food
situation, and our programmes for
agriculiural development. The US
Administration and President have
appreciated the difficult food situation
facing India.

I am happy to announce that the
Government of the United States have
informed the Government of India
that preliminary to the finalisation of
further arrangements to meet the
current food situation, 1.5 million
tonnes of wheat will be made imme-
diately available and that funds for
this purpose are being provided under
PL-480 Agreement. The United
States Administration has also anno-
unced a loan of $50 million for the
purchase of fertilisers and an Agree-
ment in respect of this loan will be
shortly concluded. I would like to
express on behalf of the Government
of India appreciation of this generous
gesture of the United States Admi-
nistration. I would like to specially
express my thanks on behalf of the
Government of India to President
Johnson for the personal interest
taken by him towards meeting the
immediate as well as the long-range
food requirements of the country and
assisting in our efforts to attaln self-
suficiency.

Shri S. M. Banerjee (Kanpur): We
have tabled Calling Attention Notices
on this subject; we may be permitted
to put questions,

Shri Indrajit Gupta (Calcutta South
West): May we ask some questions,
Sir? We have tabled Calling Atten-
tion Notices also.

Nir. Deputy-Speaker: One question
each. Shri Indrajit Gupta. .
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Shri Indrajit Gupta: In the conclud-
ing part of the statement just now
made by the hon. Minister, he gives
thanks for both the short-term and
the long-term assurances or promises
that we have received. In the begin-
ning of the statement he said that the
arrangement which has just been
made is a preliminary thing to some
long-term agreement. These two things
seem to be contradictory to each
other. I would like to know, up to
date, what long-term agreement have
they entered into, that is, after the
histjlities; and secondly, in the talks
with Mr. Freeman at Rome, did he
elucidate anything about the reported
statement that for future long-term
supplies we will have to pay in
dollars for at least a part of the
PL-480 supplies?

Shri C. Subramaniam: This was not
mentioned at all—about the dollar
payment, and this arrangement also
does not contemplate any dollar pay-
ment. I already stated that these 1.5
million tonnes are preliminary to the
finalisation of further arrangemenis
to meet the current food situation. I
have stated that this is only a preli-
minary allotment prior to further
long-term arrangements which I hope
will be entered into in course of time.

Shri §. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that
Shri Kamraj, the President of the
Congress, in his statement has said
that he prefers starvation in the
country than to get wheat from
America? That is their policy—wheat
to India and arms to Pakistan. I

want to know whether it has been
brought to the notice of the hon.
Minister and, if so, whether the

ruling party feels that the statement
issued by Shri Kamraj is wrong or
that their policy is wrong?

Mr. Deputy-Speaker: Shri Nath
Pai.

Shri S. M. Banerjee: Sir, I want to
know whether it has been brought
to his notice. Let him reply. Suri
Kamraj is the Congress President,
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Mr. Deputy-Speaker: The Minister
has made a statement.

Shri S. M. Banerjee: He must reply
to the first portion of my question.
Mr. Deputy-Speaker: Shri Nath
Pai.

Shri S. M. Banerjee: Under what
rule do you disallow it, Sir?

Mr. Deputy-Speaker: It does not

arise out of this,

Shri 8. M. Banerjee: Let him reply
to my first question. We are con-
cerned with national humiliation.
Even the Congress Benches feel the
nationa] humiliation. He is prepared
to reply, Sir.

Mr. Deputy-Speaker: Shri Nath
Pai.
Shri Nath Pai (Rajapur): Mr.

Deputy-Speaker, the Minister must be
surely aware of the annoying uncer-
tainty of the exact shortfall and deflcit
of foodgrains. Whereas he has been
telling the House his own esti-
mates, ther¢ is another Ministry,
equally competent to spcak about the
subject and perhaps the final authority,
which has been, systematically, daily,
regularly, through leakages, through
briefs, estimating that the shortfall in
the country—or in my own State,—the
shortfall this year may be anything
between 60 to 80 per cent as in your
State—we know. Is he in a position
today to state the estimated real defi-
cit, and does he realise the danger to
the country, as he claims that the
shortfall is dangerous, and there is
also another Ministry which, for
reasons unknown to us, claims that the
shortfall is an exaggerated one?
Where do we stand in the matter and
how are we going to meet the situation
in the matter of the supply of food-
grains?

Shri C. Subramaniam: If the hon.
Member is referring to the Finance

2177 (ADH LS—T.
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Minister’s statement, I might point out
that he has only said that we had a
mecord crop last year and therefore
it is likely that some stocks may be
lying; 1 also agree there, and that is
how we are getting on now, Other-
wise, the situation would have become
difficult. But this would carry us only
up to January—February. Therefore,
I anticipate a critical situation would
arise after February. So, there is
absolutely no contradiction between
the two. The Finance Minister am-
phasised the aspect that in 1964-65,
the production was a bumper onc and
therefore there would be a carry-over
stock. That is agreed, and that is
why we have not still entered a criti-
cal situation. Otherwise, we would
have already entered a critical situa-
tion.

Shri Nath Pai: Sir, this is a serious
situation. I do not deny, and he knows
it and he may have his own reasons not
to wash dirty linen in the House, as
between one Ministry and another. I
know his predicament and difficulty.
But another Ministry does go on say-
ing—and it is on record, Mr. Deputy-
Speaker, please hear me—that the
claim of a shortfall is an exaggerated
claim, a vastly exaggerated claim:
that the State Chief Ministers and the
State Governments are exaggerating
the quantum of deficit and the short-
fall.

Is he in a position to tell us what
really is the shortfall this year?

Mr. Deputy-Speaker: The , hon.
member was not here when he made
the statement.

Shri Nath Pai: I was not in my seat.
but I was listening very carefully.
You are a fellow-sufferer like me.
Your State is a deficit State this year.

Mr. Deputy-Speaker: He has said,
they are negotiating a long-term
arrangement.

o wy fewd : w wdT wEreT
wrar wxd & fF gy o dedwrely
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[#fr =y, fmrd]
FARAT A0 IAF 9gS qg ST WIS
faa @t < § TEET qw fraAr w99
Hgwrar g 7 fraar faey qEvH
U AT F FHTAT qEAT 7 (vawwn )

. SAFT F4Tq FE ATAT |

Mr. Deputy-Speaker: They are go-
ing to enter into a long-term agree-
ment. It is a matter for negotiation.

Shri Bade (Khargone): We are
happy to learn that America is going
to give 1.5 million tonnnes of wheat to
India and it is part and parcel of a
long-term agreement. Has America
attached any string to the agreement
that these 1.5 million tonnes are given
to India simply because of the Tash-
kent talks between India and Pakistan?
Is it because of that that they have
hurried to supply this or have they
given it without any condition or
string?

Shri C. Subramaniam: There is
absolutely no condition attached to
this.

Shri Sivamurthi Swamy (Koppal):
After the arrival of these foodgrains,
will the Central Government be in a
position to supply Mysore the target
demand of 9 lakh tonnes made by the
Chief Minister?

Shri C. Subramaniam: We will try
to meet the demands of all the State
Governments taking into account the
availability.

Shri K. N. Tiwary (Bagaha): We
find from the reports in the Press that
the minister would be going to America
for discussion about fertilisers and
other things. Keeping in view the
long-term needs of our country, is he
going to negotiate about the fertiliser
plants also that are to be established?

Shri C. Subramaniam: I have also
seen the Presg report. But officially,
1 have not heard anything about my
visit,
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14.23 hrs.

DISCUSSION UNDER RULE 193 RE.
CLOSURE OF TEXTILE MILLS
ETC.—contd.

Shri Sonavane (Pandharpur): Sir,
I am very sorry to say that in Maha-
rashtra 7 mills are being closed. In
my district of Sholapur two mills
closed. One of them is Rajen Textiles
Mills (B) Ltd. Barsi and another is
Sholapur Spinning and Weaving Mills
Co., Ltd., Sholapur. This mill has
thrown out of employment 3643 work-
ers and the closure is on account of
financial difficulties. There is an as-
terisk saying that this mill is to be
scrapped. Since 1964 no effort was be-
ing made to restart the mills. Several
committees were appointed and they
had gone into the working of these
mills. The debts were increasing
against the owner Shri Gokuldas
Morarka. But government wasg sitting
with both hands folded. Their inac-
tion was complete. There are hunger-
strikes to restart the mill.

The ministry says that “out of 22
mills, 10 mills involving 2.65 lakh
spindles and 3373 looms have been
recommended to be scrapped. Thus,
the problem is mostly confined to 12
mills.” They simply say they are to
be scrapped and they do not suggest
any solution. The labourers of these
mills are out of employment. They
have gone on hunger-strikes till death.
Even now the strikers are sitting there.
Therefore, it is a case of inaction of
the government in not taking over the
mills under section 16 or 18. They
have not done anything. They have
allowed the government debt to in-
crease. I do not know how they are
going to recover that amount from
Shri Gokuldas Morarka, who is heavily
indebted to the government. No
action has been taken. This is the way
‘how our Industry Ministry is working.
They allow the workers to suffer and
the cloth production to go down. They
simply say, this is a problem confined
mostly to 12 mills. The Maharashtra
Government has done some work.
But the Centre should have been more
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active from the very beginning. Im-
mediately the mill was closed, enqui-
ries were made. Some action to res-
tart that mill should have been taken.
They have not done so. The ministry
has shirked the responsibility. I am
sorry to say that the Labour Ministry
also has not looked into it. Imme-
diately after assuming office, our young
Labour Minister should have looked
into the matter and relieved the dis-
tress. In Sholapur, hunger-strikes are
there; the famine problem is also there,
In such circumstances some active
steps should be taken and they should
not allow the things to escape from the
hands of the ministry.

Shri Indrajit Gupta (Calcutta South
West): The country is at the moment
facing a whole epidemic of closures
and threatened closures not only in
the textile industry and not only in
Maharashtra. As far as the textile in-
dustry is concerned, in the statement
laid on the Table by the Minister of
Commerce, there are a lot of inadequ-
acies, omissions, rather. For example,
it is stated here that the Bharathi
Mills, Pondicherry is not closed. Sub-
sequent to the preparation of the
statement, it has been closed down.
Similarly, 1 am surprised to find there
is no mention of the Pangeshwari
Cotton Mills, which has been closed
down in Bengal for the last four or
five months; it is not mentioned in
the list of closures.

From the reasons given here for the
closure or threatened closure of 8 or
9 mills, one finds that with one single
exception, the reasons given by the
minister show that these closures are
not the result of any bona fide cause
of shortage of raw material or power.
A polite expression has been used—*“on
account of financial difficulties”. This
is the euphemism practised by Mr.
Manubhai Shah to conceal the facts,
namely, in every one of these mills,
the closure is due to the fact that
dishonest fraudulent methods have
been' employed by the management,
rather mismanagement. Only in the
case of Hira Mills, Ujjain, the minister
has slipped up and used the word

“mismanagement”; in other cases, he
has used the words “financial difficul-
ties”. Almost in every case the own-
ers of the mills are responsible. They
have brought the mill to a state of
ruination by mismanagement, squan-
dering of funds and in some cases
misappropriation and so on.

Mr. Deputy-Speaker: Private Mem-
bers business.

Shri Indrajit Gapta: What happens
to this motion?

Mr. Deputy-Speaker: This will be
taken up next sesgion.

Shri Indrajit Gupta: By then even
the running units will get closed.

Shri Warior (Trichur): You can
extend this by one hour and take up
Private Members’ Business at 3-30

PM.

Mr. Deputy-Speaker: Shri Hem
Raj.

Shri Indrajit Gupta: Sir, you  will

please give us an assurance that this
Motion is not now finished....

Mr. Deputy-Speaker: It is not
finished, it will be carried to the next
Session.

Shri Indrajit Gupta: Because it is
a very urgent matter.

Shri Nath Pai (Rajapur): Let us
have a categorical ans+. .r, and let not
any rule be applied. It is a vital
matter and all of us are interested in
it. So we must be acquainted with
what the exact position is.

Do we understand from you, Sir,
that this Motion is not killed, is alive
and will be taken up again and we
will have a full debate?

Mr. Deputy-Spesker: It is not kil-
led.
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Shri Dinen Bhatacharya (Seram-
pore): In the mean time the workers
will be killed: What will be the fate
of the workers?

14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-SIXTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Seventy-sixth Report of the
Committee on Private Members
Bills and Resolutions presented to
the House on the 8th December,
1965.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Seventy-sixth Report of the
Committee on Private Members
Bills and Resolutions presented to
the House on the 8th December,
1965.”

The motion was adopted.

14.31) hrs.
RESOLUTION RE: OIL INDUSTRY

Mr. Deputy-Speaker: The House
will now proceed with the further
discussion of the following Resolution
moved by Shri P. K Vasudevan Nair
on the 26th November, 1065:—

“This House is of opinion that
in view of the present emergency,
the oil industry should be placed
in the public sector.”

Shri Vasudevan Nair was on his
legs. He is not present here,

Shri Warlor (Trichur): He is held
up at the Coir Board meeting at Erna-
kulam.
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Mr. Deputy-Speaker: His speech is
deemed to have been finished. I will

now place the Resolution before the
House.

Resolution moved:

“This House is of opinion that
in view of the present emergency,
the oil industry should be placed
in the public sector.”

There are two amendments.
they being moved?

Are

Shri Shree Narayan Das (Darbhan-
ga): I beg to move:

“That for the original resolu-
tion, the following be substituted,
namely:—

“This Housc is of opinion that
a Committee consisting of mem-
bers of Parliament be immedia-
tely appointed to consider the
necessity and desirability of
placing the oil industry in the

public sector in view of the
present emergency oOr other-
wise’.” (1).

q’]q\lfwwi (gz) : & gema
oA g
fs gm0 §Feq ® AT 7 g
@ Wy
ugq war %7 7% 10 § fE AdAe
sma i zfer ¥ FF sAW
A THAF T
afer M7 oS4 AW ¥
g ¥ ANgT, Wrew
sraramEi w1 fgEn 3T
qu e AT T FT AY
zfez & wit mfaafaat
FaETE 0% FNT A IER
g s afea " (2)

Mr. Deputy-Speaker: One hour and
eighteen minutes are left for this Re-
solution.

Shri Shree Narayan Das.
st wq fod . Ia T MERT,
g @ AR & LT ® GEE
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ofY argEE Mae A A qw i § sEw
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Frafagt § oF o #1 FAET aad |
ST ST HT AT fawmaTeaw ¥

q9 guw & Ak A g7 wwafay o
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IO ®1 TgEIw fwqr o § 3
FrdeHaT WY 9 W & 9 ww w7
& sAeqT FT g @ AT AT § |
rofe &4 wow  dwfers wema §
g1 ¢ f§ ag v Wi ¥axm
AT F1 W w7 fqgan T gh
srEeaT 1 qAT ow fear sma e
I FTTEET X TR 67 AW A qAFT
§ 9T I qIgw ANy § SAWY W s
sfafafuce fad | a9 aq9 & 3 7@
fricer fear § f ¥ wfawfrai @)
@R 9 A I & wE 97, A
qHHT 9T, S Aew nfeqt aifs a7
Iq a% UF T8 arh &, aw ax @™
aavfas fa ¥ oqd, Afew sAeT
s w1 T ATt wm e
i quafar $ g § wOw
i 1t faoht s & sam ardafae
/T & a4 & AR TETWE § w9
FA® AATEN § wATaifaw &1 w1 gH
T wifgy, W A9 &g AN AT
arafear § s Fage W 4@ afa-
wfa) & o &m w7 & ¥ fageit
wfagi § aga sarzr ¥, I q<
far ara 1 Faefy wrafaat ® a Aifq
& fir ot gt T A woft v whirery §
I wTEET B, ¥SAT w1, WA w0
¥ weafrat frwfear 2 ot K 1 & st
weYeq ¥ A g g fw gw dw
W Wt @ A® & a1 we B, W wE
ufaerd afss F ek g @ & o
W o § I fead frdee
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¥ fazw woafasi g AR F &
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At HU @AW § IAFT WAg Trg A,
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faxehy weafqar 37w a@ W@ 97
fas@T WX 3ITH! AT AAETE 2
w7 wEd & 5 ¥ 1A wwft & aia-
0T F aTq AGY T a% | gafan &
% wha faRg &= & owe
At fa Koz 2§ AT R
qre W A oWy W fagwy

Foftdy & SAET Nt TsREm
Hforg SR aLEr 8 A a@Any
D m§ JEN o sW@ & faw
ufmfm’t!ﬁ mm

Sufer §, vasT g Iw wg @
fr Ta oA & wAT § gAR W F
N wrgAe Ao § feEw Nera N
I FE W) Fed w1 ww e
wrar &, Saw Ay frar g

ot forer feafr & qw or @ €,
I gw Y Y arow & fe dfew
sEwq ¥ Jarew, faawor wfz w1 w0
qraatTs qa ¥ WY g ¥ W w1
et § 1 5o g ] fi o faeft s

DECEMBER 10, 1966

Industry (Res.) 6914

T AT Y & IAF TR &Y
#ife FgT IF STFE A THAT 1

ag T8 § f& wrwr Y gfvar &
fear Fam X W ke ¥ agm
A E@I g1 agoroE
™ an % fow Jq & o o@faaw
TeRw ¥ @Ry w1 A g
faaTor #T #7 qrem 78 §, T8 AW
smar safa feer st o ¥ ad w%
&l | W A g ¥ faq faadr
HiaEFT € a0 A7 §, AX & LA
ATEETHGT IEWT Y FFrA W/ IAT F
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T qifgw 1 oF wEE @I q9TE ATe
A e gery o g8 AT F frare
ST qreTT & qraa gt fewrfor T
fir frg 0% ¥ 5g At gaTeT G ifaaw
¥T FTORTC AT § TAET VLTI
3 frut arrg fem 7 0% X fear ser At
& masar § fr ATETC T OF wsA
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Shri N. Dandeker (Gonda):
Iseputy-Speaker, 8ir, the motion be-
fore the House is that “This House is

Mr.

-
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of opinion that in view of the pre-
sent emergency, the oil industry
should be placed in the public sec-
tor”. In other words, quite briefly,
it means that the oil industry ought
to be entirely nationalised.

Sir, I have no hesitation whatever
in opposing this motion entirely on
the ground that that is not the direc-
tion in which, lies our best interest
in this matter. My submission is that
I do not think, in regard to vital com-
modity of this kind, we should ap-
proach this question from any ideolo-
gical or pre ived consid
as to whether the oil exploration, the
winning of crude oil, the refining of
petroleum products and so on, ought
or ought not to be in this sector or
that sector. The more important con.
sideration, having regard, in fact, to
our situation in relation to the possi-
bilities of war-like developments, is
to ask which would be the alterna-
tive best calculated to give us the
maximum production in all the direc-
tions that are relevant in the petro-
leum industry.

"
ations

I would like, therefore, to give
briefly a few facts ang figures to in-
dicate,—and this is a case where I
indicate my conclusion first,—that the
public sector in the oil industry has
already got more than it can cope
with, that it has got its hands full,
that there is ahead of it a program-
me of work that will keep them fully
occupied for the next five if not ten
years, with the consequence that I do
not think there is any scope whatever
for loading their organisations with
any more work in the direction of
exploration, or winning or reflning
oil.

First of all, as regards oil refining,
I understand that by the end of the
current year, 1965-86 the refining
capacity will be about 15 million
tonnes. The planned refining capa-
city, according to the revised plans
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of the Planning Commission, is ex-
pected to be 22.75 million tonnes by
1970-71. Some time ago an estimate
was made of our petroleum require-
ments,—with reference to our energy
requirements, power requirements
and so on,—that the requirements of
refined petroleum products ought to
be of the order of 26 million tonnes
as against 22.75 million tonnes which
is the target set under the revised
Fourth Plan. Even that 26 million
tonnes requires considerable upward
revision because of the experience we
have had in 1962 and in 1965 of our
war-time requirements. Therefore, 1
would place the refining capacity re-
quired in this country in five years
from now at 30 million tonnes while
that is the requirement, I find that
so far as public sector refineries are
concerned, at Nunmati, Barauni, Ko~
yali, Madras, Cochin and even the
proposed Haldia, will between them,
by the end of the Fourth Five Year
Plan, account only for a capacity of
14.5 million tonnes to about 16.5 mil-
lion tonnes. Even that is going to be
a tremendous job to achieve. I do
not envy the Ministry or the Indian
Oil Company or the Refining com-
pany. I do not envy their job at all.
I would wish them the best of luck
in their attempt to reach a refining
capacity of that magnitude. It would
be an achievement to be very well
proud of. But, as I said, it is going
to be a task of a very major kind,
to reach a refinery capacity in the
public sector, as planned, of 14.5 mil-
lion tonnes to 16.5 million tonnes.
That leaves us short of the require-
ments of refinery capacity, with re-
ference to the target capacity of re-
fined products of 30 million tons, by
something like 13 million to 14 mil-
lion tonnes. The present refineries in
the private sector, at Digboi, Vizag
and Trombay, can with adjustments of
their present capacity produce 9 mil-
lion tonnes, with the result that far
from nationalising anything in the re-
finery part of this petroleum business,
what will be necessary is to allow the
private sector refineries to expand by
4} million tannes. It is only then
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that we can get somewhere around a
possibility of achieving refined petro-
leum products capacity of 28 million
to 30 million tonnes.

I submit therefore that on g con-
sideration of the refining capacities
that exist, the refining capacity that is
needed on the normal civil demand
basis and the refining capacity that
is needed on a war-time footing basis,
taking into account the plans for the
expansion of refining capacity in the
public sector and taking into account
the existing capacity in the private
sector and the need to expand also in
that sector, there is no scope whatso-
ever, unless everybody wants to fall
down badly on his face in trying to
do an impossible job, for nationalis-
ing the refining industry.

Now, Sir, I would like to say a few
words about the problem of explora-
tion and winning of oil. The Oil and
Natural Gas Commission, again, has
been doing a wonderful job. It has
got plans for drilling—I forget, how
many million cubic metres—over the
next five years. But I remember see-
ing a report the other day that the
Russians and the Rumanians with
whom we have collaboration in the
matter of exploration and drilling for
oil have suggested that the capacities,
or rather the quantities, of cubic
metre drilling that we had in view is
quite impossible of achievement. And,
1 think,—I am speaking from me-
mory,—they have suggested that
those targets should be cut down to
approximately two-thirds of the tar-
gets planned. Even then the explo-
ration and oil drilling work is going
to be of a magnitude that ought to
keep our organisations in the public
sector busy for all they are worth.
Exploration, for instance, is going to
involve territories of 400 thousand
square miles of potential oil-bearing
sedimentary areas, another 100,000
square miles of off-shore areas with
depth up to 50 metres and, I believe.
an enormous area comprising off-
shore continental shelf with depth up
to 200 metres. Mere exploration,
quite apart from drilling for oil, is
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thus going to involve such an enor-
mous and massive organisation in
terms of equipment, technical know-
how, men, materials and organisation
and all that goes with it, that there
is need not so much for saying, “We
will not let anyone intg this territory
of exploration”, but rather the other
way round, to explore every possibi-
lity of getting these oil companies,
who have long years of experience be-
hind them anq also ample technical
expertise and know-how, to join with
us on appropriate terms for exploring
for oil. There is, 1 suggest, an im-
pressive case for that, and not for
nationalisation.

Lastly, I will give a few ngures
about the production of crude il in
relation to the requirements of crude
oil. The requirements of crude oil
in relation to a target of 26 million
or 30 million tonnes of petroleum pro-
ducts,—whichever target you might
take,—is going to be approximately
twice or a little more than twice as
much as the targets in the plans that
now exist for winning crude oil. Pre-
sently, from the fields that have been
discovered, the public sector refining
company is winning, I gather, some-
where around 4 million tonnes of
crude. An enormous increase in this
will be required even for coping with
50 per cent of the refining capacity
in this country, which as I envisage
it will be something of the order of
26 million to 30 million tonnes. Plain-
ly, it is going to be quite impossible
to jump from 4 million tonnes crude
production in this country to any-
thing like that figure of refining capa-
city; and quite obviously, and quite
rightly, the plans envisage a jump
from 4 million tonnes of crude to 12}
million tonnes of crude or something
of that order. There would still be
left approximately 16 million to 18
million tonnes of crude to be import-
ed. Thus, here again there can be
no question about nationalisation. In-
deed, I suggest, if we went about
nationalising the refining industry
merely because the crude oil produc-
ing industry is today wholly nation-
alised,—ft is almost entirely in the
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public sector except for very small
quantities,—we shall not be doing
any good to the production of oil,
whether crude or refined oil. All
that we would be doing by such a
step would be possibly, to bring about
major difficulties in ensuring adequate
supplies of crude to the total nation-
alised organisation that would be en-
gaged in reflning,

I have on my pad many more things
I could say, but I hope I have said
enough to indicate that, apart from
mere ideological considerations, I can
see no conceivable reason for nation-
alisation. In relation tp our require-
ments of crude oil, in relation to our
requirements of exploration of new
flelds and in relation to our require-
ments of refining capacity, I can see
no advantage whatever and very con-
siderable dangers, if the whole of the
oil industry were brought into the

public sector.
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*1 gv I3 aga wivw sfaw A
HIH TE | TEEII AR g
wizw 2t Gz are S a7 §, s
a8 #FaT & i w7 g9 @49 gw N
T A1 9TET HeHT § | e AR 9% gR
¥ fim fx gk qafaw deeT &
Wexe fafadt 27 whmm & @ #=
1966 & qara wfomT g9 o @ { )

7 skl & gg ¥ @ wwad &
fa<ra #zar § W W Fwar g fw
TETA® ARIRY EH) qfow & A |

et o Ty SATsTE o,
& A% s A A A wEAr S
F 10w @ gema T et §
T TH AT AT I8F A { 9 w0
AEATE | TG GH TR @ FT WH v
arypr & ark ¥ w7 fefoaw a1 qemge
feforer w1 wgd & Saw, T A
TH I, WWARA AT AT | WA W
@ T 9T ogy & v fefgequm 0
W & IEF AR A qE FS AT
T 1 & qm ggt e B oaw
g @ wgy ¥ q@ wi e § fr oa
foei #Y frmr wfaw @i 37 g,

il DECEMBER 10, 1965
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